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COUNCIL OP STATE.
Thursday, 6ih Sepfjenifier, 19M,

The Council met in the Council Chamber at Viceregal Lodge at Half Past 
I’en of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
W ithdraw al op the Suboharoe on F reight on Coal .

234. T he H o n o u ra b le  R ai B ahadu r L a la  RAM SARAN^DAS : WUl
<3overnment kindly state whether they intend to withdraw the surcharge) oa 
freight of coal in the near future ? If not, do they propose to charge surcharg-$ 
on anti'telescopic ftcale for long distance traffic ? If not, why not ?

T h e H o n o u ra b le  S ir  GUTHRIE RUSSELL: I would refer the Hon­
ourable Member to the remarks made by me on this subject when presenting the 
Railway Budget for 1934-35 to this House on the !9tli Februai?y, 1934. The 
statistics that have been compiled regarding the long distance traffic are under 
examination and I am not in a position at present to make any announcement 
on the subject.

The H o n o u ra b le  R ai B ahapu r L a la  MATHJURA PRASAP 
MEHROTRA: How long have they been under consideration; it is past 
two years?

T he H o n o u ra b le  S ir  GUTHRIE RUSSELL: The statistics were 
obtained about six weeks ago.

R amoanqa R ailw ay  B ridge , E ast Indian R a ilw a y .

235. T he H o n o u ra b le  S aiyh j RAZA ALI : {a) Is it a fact that during 
the monsoon the traffic between Moradabad at one end and Rampur and 
Bareilly at the oth r̂ end passes over the Ramganga railway bridge as the 
boat bridge is dismantled about the middle of June ?

(6) Has it come to the notice of Government that the railway bridge 
remains closed not only 15 or 20 minutes before the passing of trains but for 
periods varying from 45 minutes to two hours and that passengers are held up at 
either end ? If not, do Government propose to make inquiries in the matter ?

(c) Is it a fact that on the 2nd July, 1934, the bridge remained closed for 
about an hour and a half between 10-20 p.m. and 11-50 p.m. though no train 
passed after 11 p.m. ?

(d) Do Government propose to build an overbridge for vehicular and other 
traffic ?

(e) If not, do Government propose to arrange for proper announcement of 
the period of closure of the bridge at the time it is closed ?

( 701 )
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T he H o n o u ra b le  S ir  GUIHRIE RUSSELL: I am making enquiries
from the Railway Administration and will lay a reply on the table in due course.

I shall also advise the Honourable Member the results of my enquiries 
from the East Indian Railway.

INDIAN ARMY (AMENDMENT) BILL- ôow^d.
T h e H o n o u r a b le  th e  PRESIDENT : The debate will now be resumed 

on the Indian Army (Amendment) BiU. *
T h e  H o n o u r a b le  S ir  DAVID DEVADOSS (Nominated Indian Chris­

tians) : Sir, this amending Bill is necessitated by the Indianization of the 
army which we are all anxious to have, and it contains the necessary provi­
sions, which are reasonable. Under clause 7(2) His Excellency the Commander- 
in-Chief has no power to dismiss an Indian commissioned officer. Clauses 40 
and 41 give the right to complain to His Excellency the Governor General 
against an act of a superior. The main controversy against the BiU has raged 
round the status, promotion and pay of the Indian conmiissioned officer. As 
regards pay, one of the main reasons for Indianization is to reduce the cost of the 
army and we cannot in reason complain if it is the same as that which t\A 
British officer gets in his own land. As regards status, there will be no difference 
between the British officer and the Indian commissioned officer. With 
regard to promotion, that will depend upon merit coupled with seniority. As 
His Excellency the Commander-in-Chief has striissed, this is an experiment 
which we are How trying, and caution should be our watchword. To use a 
Latin expression, let us hast-en slowly. Any mistake committed now will be 
fraught with serious danger. His Excelleney has proved himself a real friend 
of India and we can safely rely on his judgment as to what is fit and necessary. 
T o give only one instance of his solicitude for the good of India, his predecessor 
declared that he could not consent to the reduction of a single rupee in the 
army estimates, whereas His Excellency has cut down the estimates by more 
than Rs. 10 orores. We can trust him to do what is just and proper in the cir­
cumstances. The speeches of the Honourable Members here and some of the 
speeches in the other place have left the impression on my mind that the 
establishment of the Military College at Dehra Dun is a huge blunder, and that 
the product of the Academy will be neither fish, flesh nor good red herring. 
There is no doubt that a subconscious feeling exists in many minds that the 
Swadeshi product will be looked down upon by the Videshi article. Sensitive 
young men will have this feeling, and in order to remove it they should be given 
equal status with the British officer. In times of danger and difficulty the 
absence of equality of status and opportunities of promotion might cause great 
trouble. Suppose in an engagement the commanding officer who is a Kinĝ s 
commiflsione<l officer happens to be killed and the next in command is an Indian 
commissioned officer. Will he automatically step into the conmiand or will a 
King’s commissioned officer who is junior to him go over his head, or are orders 
to  be awaited from headquarters as to who should be in command ? Will the 
enemy be good enough to withhold operations till this question is settled ? A 
soldier’s ambition is to win glory in battle, and the Indian commissioned officer 
will be deprived of it when the opportunity offers itself if he is not allowed to



step into his senior’s place as a matter of course. My own view is that in oi^er 
to be equal to a British officer in all respects our young men ought to be trained 
in Sandhurst and Woolwich. There is something indefinable and valuable, 
which those trained there get, but which cannot be got out here. Any amount 
of book learning and passing of examinations will not give that training and that 
outlook which can only be got in such military schools as Sandhurst and Wool* 
wich. The Indian youths who go there meet not scores but hundreds of Bri­
tish youths, mix with them, take part in their games, and above all, sit at the 
same table with them. The mess is a great institution which brings people 
togeth^ and makes them brothers. Here in Dehra Dun you will have at the 
most a few scores of young men belonging to different conununities and reli­
gions. Is it possible to postulate that the conditions obtaining there will obtain 
here ? Even as it is I see a danger ahead. Now our young men have a common 
mess and common food, but a time will come when the numbers will increase

• and the Sanatanists and Mavlms will poke their noses in, and cry Religion 
is in danger ” and insist upon different kinds of food being prepared and served 
by different cooks, with the result that there will be a number of messes, a beef 
mess and a pork mess and, shall I say, a brinjal mess. Some years ago I visited 
the Serampore College and I found three different messes. The principal 
who kindly took me round called them mustard oil mess, ginjdli oil mess

• and cocoanut oil mess. The reason was the Bengalis wanted the cook­
ing to be done in mustard oil; students from my part of the country were partial 
to ginjeUi oil and those from Malabar, from which the Honourable Sir Ramunni 
Menon hails, insisted upon having cocoanut oil.

The; H o n o u ra b le  D iw an B a h a d u r S ir RAMUNNI MENON (Madras: 
Nominated Non-Official): May I remind my Honourable friend that the 
cocoanut industry is in very grave peril ?

T he H o n o u ra b le  S ir DAVID DEVADOSS: In order to sink all reli­
gious and racial differences, our young men should be sent to England for 
their training. Then only will they imbibe the spirit of comradeship which is 
vital to the discipline and efficiency of the army. Let me illustrate my point. 
The public schoolboy acquires something which a board schoolboy misses. 
The former gets a training which befits him for the command of men by teach­
ing him to have a command over himself. His games teach him to do team 
work and to strive not for his own ends but for the cause he stands for. The 
board schoolboy may have more book knowledge, but in the race of life he is 
left far behind and in difficult circumstances he is unable to rise superior to 
them. There may be exceptions but the exceptions prove the rule. Not­
withstanding this handicap I would earnestly appeal to the (Jovemment that 
in order to make the Indian Sandhurst a success not to make any distinction 
in regard to status and promotion between the King’s commissioned officer and 
the Indian commissioned officer. The British youth nowadays hais a broader 
outlook and will not hesitate to work under his Indian brother officer. We 
belong to an older generation and let us not import our notions and prejudices 
into the new experiment which is of vital importance to India and the British  ̂
Empire.

Sir, with your permission, I want to make an appeal to Hia ExceUency on 
a matter which affects my presidency very much. It may be said, Sir, that it

p2
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#
- [Sir Payid Deyadoaa.]
it H0t*quite Irelevwit to ths Bill, but as thequaetioa of poUcy bas been disouomd 
at great length, I will say a few words. Sir, thi$ is abodt «o]istment of the 
Madiasi in Indian Army. It is a well known &ct that the M^raa sepoy 
ift a person who distinguished himself in many engagements; from the time 
Lord Ohve we know what part he played in the Battle of Plassey down to tbe 
time of the great Indian Mutiny, whioh he helped to suppresŝ  Even during 
^  war in Mesopotamia the Madras men distinguislied themselves. The 
policy recently has been not to enlist any Madrasi to the Indian Army, but on 
tiie other hand to disband almost all the Madras regiments. Sir, I make thî  
i )̂peal on more than one ground. First, the martial spirit of the Madrasi ia 
yet alive; it,has not been killed, and secondly, on economic grounds also I 
urge that the Madrasi should be enlisted in the army. Sir, Madras contri­
butes a very large portion of tJie revenue and naturally it expects a portion 
to be spent for the benefit of her people. By not enlisting Madras men, they 
lose the advantage of serving in the army and getting the benefit of it. Another 
point is that the cantonments are all in the north. If cantonments are spread 
all over the country, the whole country would benefit. There is another point 
ihat I would also urge. It is not quite safe to enlist only one set of people in 
the Indian Army. No doubt so long as the British Array protects us there 
would be no danger. Let us hope that that army will continue to protect us , 
for a very long time. Supposing there is some trouble and some m ^ like 
Hyder Aii comes up and creates trouble, the rest of the country will be help­
less ; we would be at the mercy of people in the north. Therefore, Sir, in the 
interests of peace and security I would strongly urge upon His Excellency—

this will be the Icust occasion for addressing turn in this House—to consider 
this matter and do justice to the Madras people.

Sir, times have changed considerably. War no doubt required men of 
muscle and bone, but now things have chained. Future wars, Sir, I think, will 
be not so much on land or at sea» but in the air and a man with intelligence

l^it will be able to do much more than a man who has only bodily strength. 
JTocther I the days of bayonets and bullets are over. Future wars will
be fought with poisons and bombs. That being so, I do not see any reason 
why the Military Department should attach great importance to muscle and 
bone. Sir, may I also say, without wearying the House, that the Madras 
Government in their memoranda on the Simon Commission Report have 
strongly advocated the enlistment of the Madrasi to the Indian regiments. 
This is not only my opinion; it is the considered opinion of the Madras Oov- 
emment. May I aIbo  add, without saying anything out of the way, that the 
hie of nations will hereaftw be decided not in Plasseys and Waterloos, but 
in the laboratories pf the chemist and therefore, Sir, I ask that men of intelli­
gence and gidt should be taken into the army and Madras will supply that 
element.

T he H o n o u ra b le  R a i B a h a d u b  L a la  RAM SARAN DAS (Punjab : 
r Non-Muhammadan): Sir, before I begin my observations on this Bill, I want 
to express that I hold His Excellency Field-Marshal Sir Philip Chetwode in 
great esteem (Applause), as the Field-Marshal has sympathy with Indian 
aspirations. We esteem him b^use the Field-l^shal has affected consider-

cpn^cp. Of SXfxp. [6 tb  S ift . 1934,



Able savings in the army expenditure which his predecessors c<»nsideAd an 
impossible task. Sir, the Field-Marshal is not only a military expert; he iB 
also a statesman and the other day he also tried to play the role of an advocate. 
Unfortunately the case which His Excellency had to ĵ dvocate was a weak one, 
as facts being facts could not be done a^ay with. The Indian Army Bill nap 
evoked much greater interest in the general public and in the press than any 
other measure recently placed before the Central Legislature. Sir, the main 
provisions cont/ained in the Bill have been equally condemned by the public 
as well as the press. The very fact that this Bill was passed in the Legislative 
Assembly by a narrow majority of three votes proves, notwithstanding the 
gj^at efforts of the Government and the great part which leaders have played, 
that the Bill could not be piloted through easily. If 1 mistake not, the 
Honourable Leader of this House also played a great part in getting that BiH 

, through in the other House.
T he H o n o u ra b le  K han  B ah ad u r M ian S ir FAZL-I-HUSAIN (Leadeir 

of the House): Who ?
T he H o n o u ra b le  R a i B ahadu r L a la  RAM SARAN DAS : The Leader 

of our House.
T he H o n o u ra b le  K han  B ahadu r M ian S ir  FAZL-I-HXJSAIN : The

* Honourable Member has not the slightest reason for making that suggestion 
and I trust it is not an insinuation ?

The H o n o u ra b le  R a i B ahadu r L a la  RAM SARAN DAS: In case
that is not a fact I stand corrected. I said if I mistake not

The H o n o u ra b le  K han  B ah ad u r M ian S ir FAZL-I-HUSAIN : 1 
request him not to make matters worse by making such ridiculous statements.

The Honourable Rai Bahadur Lala RAM SARAN DAS ; Racial 
discrimination, Sir, is most undesirable. Even the Indian Penal Code was, if 
I mistake not, revised to put this in order. Sir, when the East India Company 
gained power and began to govern a portion of Bengal, it inaugurated a policy 
to ruin the industries and eliminate the martial spirit of our country. So much
io that in Bengal no soldier could be easily found and even the police constabula­
ry was mostly recruited from other provinces. Then, Sir, when the coxmtry cam0 
under the rule of the British Crown, the policy of discouraging the martial 
spirit in India started. Commimalism in the recruitment of the army was 
adopted and intellectual people were not generally or readily accepted in the 
army sphere. Sir, my Honourable Iriend, Sir David Devadoss, has referred 
to this communalism in the army. Yesterday, the Honourable the Leader of 
the House, while speaking on the matter before this Council, observed that I did 
not belong to a martial tribe. I might inform tlie Honourable Member that, 
as he comes from one clan of Kshattriya Rajputs I come from thte other and
I can say that the members of my commimity even now hold British •commis­
sioned ranks and Viceroy's commissioned ranks and have done very well indeed 
in the army. I might, for instance, say that General Hari Singh Nalwa who 
commanded the Sikhs was a gallant soldier and even now no Pathan dare 
slight his name.

T h u  HoNoitRAfiLt) Nawab Malik MOHAMMAD HAYAT KHAN NOON 
(Ptmjab : Nomtolated Non-Oflaoial): I wisK the Nawab of Hoti was here!

INDIAN ARMY (AMENDMENT) BILL. • 706



Hpnourabus Rai Bahadur Lala RAM SARAN DAS: If the 
liawab of Hoti was here I would have said it in his face !

Then, Sir, as regards the Viceroy’s commission, a number of men of my 
^mmimity have gallantly served their comitry, and I might give the name of 
Honorary Captain Risaldar-Major Kashinand. Sir, I have travelled all over 
&irope and I find that no such distinctions of community are made anywhere

Thb H onoukabue S a iy id  b a z a  ALI : It was made in the time o i 
Aorungzeb and also in Vedic times. All the fighting was done by the Kajputa. *

Thb H o jjo u r a b le  R a i B a h a d u r L a la  RAM SARAN DAS: No, by 
K^ttriyas. I might m'^ntion. Sir, that, although I belong to a martial race, 
I do not Mieve that other tribes cannot do equally well. Sir, I know it as a 
feet, commg as I do from the Punjab, that the sons of some of the British trading 
firms in the Punjab now hold British commissioned ranks. Two are sons of 
tailors and one that of a cobbler—I do not see why this martial training should 
not be given to other communities.

Sir, His Excellency the Comm^nder-in-Chief has compared us to the 
Dominions and said that we are giving the Indian commissioned officers the 
samf̂  status as the Dominion ofiicers enjoy. In that connection I might say 
tliat India’s case differs from theirs. India is not yet a Dominion and I do 
not think there is any near hope of her becoming one. We want Dominion 
status equal to what other Dominions ^ joy and in case that status is given to 
us, then of course this Bill may be introduced. Sir, India had the privilege of 
enjoying British commissions from the very beginning and those people who 
had the privilege of serving in the army as British commissioned officers have 
rendered meritorious service and this fact I hope His Excellency will bear 
^stimony to. Why should Indian officers be relegated to a junior position 
I <»nnot under^nd ? Sir, we have in India even now with senior Indian 
Bntiah comm ssioned officers serving in various positions of responsibility and 
Mder them European officers are also serving. I believe, Sir, in the Indo- 
British commdeship, and I wish that the comradeship should continue. God 
has ordained us to work together and we ought to work together with faith in 
©ach other and with trust in each other.

Sir, my Honourable friend, the Nawab of Hoti, while speaking on this 
Bill, suggested a compromise and that compromise was that the present status 
of the Indian British commissioned officers should be retained and that say, 
six cadets for British commissions taken from the aristocracy of India and 
trained at Sandhurst as was the case before. I do not know whether that 
compromise proposal will be acceptable to His Excellency. I have already 
said, Sir̂  that in case this Bill is pasWd and the policy behind this Bill is adopted 
then, although the new officers will be called second-lieutenants all the same 
India will only regard them as dignified jemadars and subedars.

My Honourable friend Sir David Devadoss observed that the people from
11 A4i Madras should be freely taken into the army and that

J   ̂ although tJiey have not musole and bone, have got
brains in their head. As far as Upper India is oonoeimed, they have got muscle,

• OOOKdL OF STATB. [6tH SkPT. 1934.



bone and intellect, and there is no reason why discrimination should be n̂ iade in 
recruitment. During the war, Punjab was a great centre for recruitment. 
Owing to this discrimination, a lot of conversions took place. As tar as my 
memory goes,—I collected these figures with care and I consider they are facts, 
but of course I speak subject to correction— t̂hat more than 50,000 people 
became Sikhs to go into the army. In the Punjab, Jats from the South-East 
Punjab are recruited, but Jats from Central Punjab unless they are Sikhs cannot 
be taken. That was the reason which led so many people to adopt Sikhism 
in order to enable them to get into the army. Similarly, a nimiber of people 
became Christians and some adopted other faiths. Therefore, while a reform is 
bê ng carried out, and while, as His Excellency has been pleased to remark, he 
wants to make this army a model army, let all classes be taken.

The subject-matter of this Bill was so ably and exhaustively discussed 
by my Honourable friend Mr. Sapru that he has not left much for me to say. 
J will not be long and I will finish my observations with a few qujestions which 
I beg of His Excellency to answer :

(1) Is it or is it not a fact that hitherto all Indians were granted British 
commissions, and what is the reason for this retrograde and reactionary step 
which is being taken now in this direction ?
 ̂ (2) Is it or is it not a fact that in all Indianizing units, all British officers

will be senior to the seniormost Indian officer and the possibility of a Britisher 
being under the authority of an Indian will be completely excluded ?

(3) Is it or is it not a fact that under the present scheme no more Indians 
will be appointed to non-Indianizing units and all Indians with King’s commis­
sions already serving in those units will be withdrawn from them and drafted 
into Indianizing units with the result that ex hyfothesi no Britisher will be serv­
ing under an I^ian in non-Indianizing units ?

(4) Suppose two units, one Indianizing and the other non-Indianizing, are 
stationed at the same place and an Indian commissioned officer holding the rank 
of a major and a British officer holding the rank of a captain come together on a 
non-social occasion, will the latter yield precodence to the former automati­
cally ?

(5) Suppose an Indian conmiissioned officer bolding the rank of a captain 
and a British officer holding the rank of a lieutenant in a British regiment are 
thrown together in their official capacity say, in the cx)urse of manoeuvres, will 
the former be able to claim precedence automatically and as a matter of right ?

(6) Suppose an Indian commissioned officer holding the rank of a major 
is in uniform and passes a British officer, also in uniform, holding the rank of a 
captain in a British regiment or in a non-Indianizing unit, will the latter be 
under an obligation to salute the former ?

(7) Suppose a general court-martial takes place, by accident or design, to 
be composed of an Indian commissioned officer holding the rank of a major, 
two Indian captains and two British officers holding the rank of captain, will 
the Indian major be automatically and as of right president of the court-m i rtial ? *

Of course, Sir, I can see that the last contingency will never arise but con­
flicts will arise under some of the other heads mentioned above. Unless Iiidian̂ i
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can* clainr precedence under tihose (aroumBtances, no am ount o f camouflage 
wiU satirfy  the demands of In d ia ’s self-respect and national dignity. I  m ij^ t  
say , Sir, th at as a  policy started b y  the E a s t  India Company, Qie spirit o f self- 
respect among Indians was tried to be eliminated. B u t, Sir, th at s^ -resp e ct is 
now reviving and India is regaining the glory which she enjoyed in the past. 
So, Sir, anything which affects the self-respect o f Indians is now strongly resent­
ed. I  hope, Sir, that H is Excellency the Commander in-Chief will recon­
sider this measure as a statesman, which no doubt he is, and will try  to solve this 
question in a manner which m ay not lead to discontentment in  India. Sir, I 
m ight mention th at in  the British  Em pire it  is the civilians who are supreme 
and the m ilitary authorities are subordinate to them. So, Sir, this is not purely 
a  technical m ilitary m atter. I t  is a  m atter o f policy, and I  think it  is legiti­
m ate for the Legislatures to deal w ith this side, as fa r  as the broad policy id 
concerned. R igh t is m ig h t; not might is right. •

W ith these remarks, Sir, I  oppose the B ill.

The Honourable Saiyid RAZAALI (United Provinces: Nominated 
Non-Official): Sir, there is a Persian proverb, az mdst ke bar mdst, which 
means, “ We are the authors of that from which we suffer I am forcibly 
reminded of that Persian proverb when going into the question of granting 
commissions to Indians and Indianizing the army in India. Sir, I mû t make 
it plain at the outset that I am by no means enamoured of the provisions of the 
Bill that is before us. But unfortunately, having r^ rd  to the course events 
have taken during the past nine years and more, I do not see any way of escape. 
His Excellency the Commander-in-Chief, in the course t)f his speech yesterday, 
referred to the want of experience of some at any rate of our political leaders. 
I, for one, Sir, while on this Bill, plead guilty to the charge. I have no doubt 
whatsoever that it was an evil day when the political wisdom of India in 1925 
and 192G decided to have an Indian Sandhurst at Dehra Dun and to train,there 
young men of the country to whom commissions were to be granted afterwards. 
They were to be sent to Dehra Dun instead of being educated at Sandhurst. 
What does that show ? That shows that whatever may be our acumen and our 
Ability to deal with political questions, for reasons into which I need not enter̂  
I do not think we have that experience or that up-to-date knowledge of military 
affairs which would enable us to take a sane and practical view. Had political 
leadership in India taken a long view of things, it would undoubtedly have 
declared itself against the establishment of any milit-ary college in India and 
would have insisted on our young men proceeding to Sandhurst to receive exact­
ly the same kind of education as is given to English lads who want to adopt the 
soldier’s profession. That unfortunately has not b^n done. Some of our 
best political thinkers were members of the Skeen Committee which made its 
report, the date of which is not given but I believe it was some time in 1927. 
A study of this report goes to show that our leaders in 1927 after mature consi­
deration thought that the only way of expediting the pace of Indianization was 
to have a college at Dehra Dun which would enable us to train a larger number 
of yoimg Indians than could possibly be found room for at Sandhurst. No 
doubt. Sir, they were guided by the best of motives. The further misfortune 
was that the mistake committed in 1927 was perpetuated by us in subseqû ttt
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years between 1927 and 1930. As this House knows, in the i^ntiq[ie the 
Report of the Simon Commission dealing, among other things, with Induui 
defence, had been published, and 1 need not describe the reception with 
which the Report of the Commission met. But it was unfortunate that we 
adhered to our insistence on having this military college. The Government of 
India, to their credit it must be said, in their despatch dated 20th September, 
1930, reviewed the whole position very dispassionately, and though some of us are 
found today to be the loudest in our denunciation oiE the present Bill, yet it is 
refreshing to remember that this aspect of the questidn was put before the Sec­
retary of State by the Government of India themselves. I cannot say that the 
whole Executive Council of the Governor General was united on that question, 
but to his credit it must be said that there was at least one Indian member on th6 
Governor Greneral-s Council who emphasised ver) properly the point of view that 
is suggesting itself to the opposition today. At page 141 of that despatch of the 
20th September, 1930, it is said :

“  One of our Indian colleagues haa expreflBed the view that it would bo better that 
India should continue for some time yet without a military college of her own, than that 
Indian officers should come to bo regarded as possessing qualifications inferior to those of their 
British contemporaries in the Indian Army. He fears that this argument of inferiority — 
which, *Sir, is just the argument that has been threslied out for the past two or tlireo d .̂ys-7- 
“  might bo used to retard the pace of Indianization in future, and he observes that if it is 

» found nocessary for young Indians appointed, for instance to the Indian Civil Service, or 
the Forest Service after open competition in India, to be sent t-o Eui’ope for further 
training, a period of training in England would soem equally necessary for young Indian 
officers of the army

The Executive Council it seems attached so much importance to the views 
of this Member that they have proceeded to give further expression to his 
views later on. I will crave permission to quote only one more passage.

“  He further urges that inasmuch as any expansion of Indianization will invc^ve a 
decrease in the number of British officers of the Indian Army, there should be less difficulty 
in accommodating an increasing number of IndiAn cadets at Sandhurst. If therefore His 
Majesty’s (government could arrange to secure the admission of Indian cadets to Sandhurst to 
the e ^ n t  which the progress of Indianization requiied, there would be grounds for postpoii- 
ing the establiahment of an Indian Military College for a considerable time to come. An 
^dian military college is moreover bound to be expensive, both in its capital coat and in 
its recurring charges, if it is to be founded and maintained on lines comparable to Sand- 
hurst. He anticipates that, froiii the political and financial, as well as the military pointe 
of view, the alternative of retaining Sandhurst may find some support
Unfortunately, Sir, Indian political opinion declared itself against it. The 
question, as Honourable Members are aware, was taken up by the Sub-Com- • 
nnttee of the Round Table Conference on Defence ; and there again, in spite 
of the fact that some most prominent Indian leaders were there, it was decided 
that in order to give effect t-o recommendation (a) at page 87 of the Sub-Com­
mittee’s Report—

“  A troimng oollego in India be established at the earliest possible moment in order 
to train candidates for commiBsions in alJ arms of the Indian defence' services. This college 
should also train prospective officors of the Indian State Forces
Now, by virtue of this recommendation a Committee was appointed by the * 
Governor General in Council consisting of the representatives of British India 
as also of the Indian States, and that Comniittee, as we know, was presided 
over by His Excellency the Commandcr-in-Chief. That Committee went into
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the whole question very carefally and has made certain recommendations and 
to a very large extent those who are responsible for the policy of the present 
Bill have taken very carefully into consideration the recommendations made 
by the Indian Military College CJommittee presided over by His Excellency.

Sir, if I had a clean slate to write upon, I would write, “ No Dehra Dun; 
no College at Dehra Dun I would send all young Indians to Sandhurst and 
Woolwich to be trained there, even though it retarded the pace of Indianiza- 
tion, because I am convinced that if you train young men, either for civil or 
for military duties, in two different countries, it is impossible for standards i& 
both countries not to differ. You are bound to have different standards. 
That is the reason why so many men who come out successful in India in com­
petitive examinations are sent to England for a period of training as probationers. 
But unfortunately we have not got a clean slate to write upon. What are we # 
to do ? Is it possible to abolish the Military College at D^ra Dun, on which 
a very large sum of money has been spent ? The obvious answer is No **. 
The experiment must obviously be given a trial and if you are to give the ex­
periment a trial, I do not see what alternative you can adopt except to proceed 
on the lines and on the policy embodied in the present Bill. I need not repeat 
that the present Bill is not an ideal one ; it is by no means a perfect Bill. But c 
what else can we expect under the circumstances ? The BiU makes an honest 
attemptr—everyone will have to agree—to solve satisfactorily the present pro­
blem, the problem as the Government of India has found it today circum­
scribed by public opinion on all sides. Therefore I think it is by no means 
unreasonable to expect that the Bill will find that measure of support to which 
it is entitled. In the course of the debate that has proceeded on this Bill re­
ference was made to liie question of pay. I have a very few words to say 
on that question. Sir, if Indians expect to get the same rates of pay as 
those which are allowed to Britishers who come out to this country at very 
.Qonaidei*able inconvenience to themselves—at the sacrifice of their health and 
personal cjomfort—they are very sadly mistaken. Not only that; I have no 
hesitation whatsoever in going further and saying that it is decidedly unpatriotic 
for an Indian to claim the same rate of pay as that which is grant^ to a Euro­
pean, I should say, Britisher, d<iiT)g the same sort of work. In passing, I 
would refer to the Resolutionft p a a s e d  by the Indian National Congress beginn­
ing right from the year 1885 when the first meeting took place down to the year 
1907, emphasising, emphatically urging that Indians should be paid less than 
Europeans for doing the same work. The Indian National Congress no doubt 
principally had the civil departments in its mind. But what is true of civil 
departments is equally true of the army.

I would make, Sir, only one more reference to the speech of His Excellency 
the Commander-in-Chief. He spoke very spiritedly yesterday. Having sat 
in this Council for a very large number of years, I would urge my colleagues to 
take into consideration not so much the letter of the speech of His Excellency 
as the spirit by which His Excellency was guided, l^e Commander-in-Chirf 
i$ a distinguished soldier. We know soldiers are in the habit of not mincing 
xiaatters but saying what they feel. They are not in the habit of caHing a
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spade an infitrument for cutting; they call it a spade. But after %I1 it i» not 
80 much the language as the substance that matters. It is the spirit which 
should be taken into consideration by us. In this connection I might mention 
what happened to me when I was a junior member of the Bar. Years ago, 
Sir, when I was a junior member of the Bar, like most juniors I spent most of 
my time in reading law—various Acts of the Legislature, Indian Law Reports 
and Case Law in particular. As ill-luck would have it, clients had a habit of 
coming to me in those days explaining their cases, which I was very glad to take 
up ; and winding up by saying, “ You might in this connection look up 5 Indian 
C^es, page 379 Now, Sir, that was to me what a red rag is to a bull, and 
I assure the House if I could have afforded it I would have given up the brief; 
but unfortunately it is not open to any struggling junior to give up a brief. 
What I mean-----

• T h e  H o n o u r a b l e  t h e  PRESIDENT : May I remind the Honourable 
Member that we have got three important Bills to dispose of ?

T h e  H o n o u r a b l e  S a iy t d  RAZA ALI : Sir, I was dealing with the most 
important part of my personal story ! (Laughter.)

I will shortly bring my remarks to a close. Sir, I revolted against the 
idea of a man who knew nothing about law, which was my profession, 
which was my business, which was my concern, telling me as to what ruling 
would be helpful to me and where it was to be found. I, for one, have no doubt 
whatsoever that the feelings of His Excellency the Commander-in-Chief are 
very similar to the feelings which I had about 25 or 26 years ago of resentment 
against the client telling me where the law favourable to him was to be found. 
But we know that His Excellency is very friendly ; he has done a lot for the 
country. Wo also know the ways of soldiers. Perhaps this House knows 
as to what passed between Lord Rawlinson and Lord Inchcape when the latter 
presided over the Inchcape Committee, the Retrenchment Committee in 1923 ; 
hot words were exchanged, hut that did not mean that any impleasantness 
was left behind. Similarly I do hope that His Excellency’s speech will be taken 
in its true spirit, and I appeal to His Excellency who, after all, moulds the mili­
tary policy of India, to help India to his utmost. I gratefully acknowledge that 
His Excellency has done a lot for the country. I do not want to repeat what 
has been said, but the real time when India will stand in need of His Excellency’s 
help will be after the provisions of this Bill are placed on the Statute-book and 
when they are put into force. I have no doubt that His Excellency will do what 
he can to make the path of deserving Indians who pass out of Dehra Dun easy 
and as long as His Excellency is in this country no more will be heard of invi­
dious distinctions between British officers of the Indian Army serving in this 
country and Indian officers who have qualified at Dehra Dun.

Sir, I support the Bill.
His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : Sir, before I reply 

to the many remarks that have been made on this Bill which I am piloting 
through the House, I would ask your leave, Si= , to make a short personal 
statement. Yesterday we were all engaged in a debate that could be correctly 
described as lively, brisk, or by other journalistic phrases. Members of the 
Opposition who opposed the Bill threw fighting speeches across the floor of the
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Bouse at me, and I enjoyed i t ; but I am a fighting man, and am always ready 
to stand up to them, toe to toe, and give them back as good as I get, and 
better if I can. I shall seldom win, as I have neither the fluency nor the 
Parliamentary experience of many of my Honourable colleagues opposite.

But I am the last, Sir,—in fact I should be very unhappy if I thought 
that an}ijiing which I said in the House yesterday left a feeling of soreness 
and injury behind. I am the last to wish to do this.

My Honourable friend, Sir Fazl-i-Husain, informed me last night,
I have been told since, that Honourable Members opposite took exception 
to a phrase of mine in which I employed the expression “ irresponsible 
criticism After breakfast tlus morning, the reporter’s version of the debate 
was put in my hand, and I looked it through and found that I had never used 
that expression at all. If Honourable Members thought that, in anything 
I said, I meant that they as responsible politicians were not sufiiciently res­
ponsible to offer criticism, or that they had not every right to do so if they 
wished, I umeservedly withdraw it.

Now, Sir, I will endeavour, aithougli it is rather a hard task, to refer to 
some at any rate of the remarks that have been made by Honourable Members* 
on this Bill. I have tried very hard to take notes as they made them but 
what with the noise of Members constantly going out, which in some cases 
when Honourable Members opposite are speaking assumes the appearance of 
a flood, and what with the noise the jampanis make outside and^ing rather 
deaf myself, I do not think I was able to catch eveirything they said. But 
i^hough they ranged over a v ^  wide field and many of them had not much 
rdation to the Bill, I will try and refer only to those points which struck me 
as being either of major importance or—no I will not say new to the diŝ  
cussion because they certainly were not. I still think Honourable Members 
opposite were inclined to make mountains out of molehiUs again, and they 
certainly were inclined to impute motives to Government and to me which 
have no foundation in fact, and to weave into our intentions a deliberate 
insult to Indians which I can lay my hand on my heart at any rate and say 
I had not the slightest intention of offering.

I tliink we can say that the most important points that came up resolved 
themselves under three heads—at least those three seemed to me to run aS 
a constant theme through the speeches of most Honourable Members. The 
first was their reiterated demand for absolute equality of status for the new 
Indian commission with the full King’s commission. The second was It 
demand for equality of pay, pension, and leave rules.

T h e H o n o u r a b le  P a n d it  PRAKASH NARAIN SAPRU (United 
Provinces Southern : Non Muhammadan): Not of pay.

H is  E x c e l l e n c t  t h e  COMMANDER-in-CHIEF : And the third was, 
rather to my surprise, a renewed demand that the English Sandhurst and 
Woolwich should again be opened to Indian cadets. Well, I will take thê e 
in  order.

All the speakers were inclined to put the blame on tie Government 
India, and oh me as their adviser, for the fact that the new commission doei
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not in fact carry absolute equality of status. I did not say, and I never 
have said, that we ever intended that there should be at this molhent com­
plete equality of status, for, as I have already explained, no one responsible 
for so big a thing as the defence of India could possibly agree that such com- 
plete equality should take place at first. But what they do not give us credit 
for is that it was quite impossible for us to over-ride the King’s prerogative 
lUid give power to the new Indian commissions over full King’s commissions. 
That was never even dreamt of when the King’s commissions were first 
granted, and when J say this I am referring of course to the full King’s com- 
niissioned officejrs of the British Service, who come into the picture when we 
ta]Jv about mixed brigades and mixed formations which we have heard so 
much about in this debate.

Now, we have already advised, Sir, that there shall be full reciprocity 
between the commissions in the Indian Army. That has been accepted, 
Bnd I venture to think that this is a very big concession indeed and one which 
I take leave to think a few years ago no one in this House or in India ever 
dreamt we should have conceded. It is not a case of racial discrimination or 
inferiority. It is the fact that a full King’s commission confers powers and 
privileges of which we are naturally very jealous, and we who had our King’s 
commisaions a few years ago never thought that we should come imder the 
0onmiand of any Dominion officer or any Indian officer. If that is so, I think 
if we are prepar^ already to have full reciprocity between those commissions 
in the Indian Army, we have indeed gone a long way from that position.

Another victim of the indignation of Honourable Members opposite has 
been again the War Office. I would again repeat. Sir, that the War Office 
do not dictate to me or to the Government of India their policy, but, Sir, when 
it comes to a question of their own King’s commissioned officers being subject 
to a command which was originally never intended, surely they have just as 
much right to stick up for their own officers as you have to stick up for what 
you consider to be the rights of yours. Surely that is just. It is obvious— 
and it has been admitted by most speakers—that there can be no question 
for a very long time of command of mixed formations, and if we think, when 
that time arrives, that Indians will not have proved themselves to their brother 
British officers to be fully equipped to take command if necessary, well, 
then, we had bettor shut up shop altogether before it is too late and confess 
that both you and we have been wrong. I for one do not feel that.

The Honourable Mr. Sapru persisted in referring to the Act as an Act by 
which regulations would be made. I thought I had made myself quite clear 
that the Act had nothing whatever to do with them, and that regulations 
would be made in future by alterations in the King’s Regulations which would 
confer that power. He referred also to the Report of the so-called Rawlinson 
Conmiittee. I won der if he knew what statements were made in that 
Committee ? That report has never been published—it is a secret document. 
The evidence was taken in camera and a great many Indians gave us opinions 
in that Committee which are hardly in consonance with the ones they are in 
the habit of expressing now. He also referred to what he called the opinion 
of the Defence Sub-Committee of the Round Table Conference. He was 
right—that is what it was. But I am unaware that the Round Table
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Goaference had any pawer of passing orders, or for the matter of that any 
power of binding tlkose who came after them, any more than one Government 
can bind the Government which succeeds it  Their views were merely 
expressions of opinion,

Blany Honourable Members were anxious that exact rules ahould be 
laid down in the King ŝ Regulations specifying the oocasions which subordi­
nate commanders would grant extra powers to the officers with Indian 
commissions. Wh&t I imagine will be the case is that the King’s Regulations 
win give general powers to the Commander-in-Chief and the Commander*in- 
Chief will issue detailed instructions under those powers defining, so far as 
he is able or so far as it is possible to foresee them, the different occasions on 
which it will be necessary to confer such powers on the Indian commission.

Some Honourable Members referred to the superior powers of the full 
British commission as being automatic. They are not automatic. They 
are conferred from time to time by special rules in the King’s Regulations. 
Certain speakers accused the Government of springing this commission on 
the country and upon the country and suggested that it was a surprise to 
them. That is quite contrar}' to the farts. A communique to this effect 
was issued in July, 1932, and I fed it on page 1466 of the Legislative Assembly 
debates.

The Honourable Mr. Sapru, and quite a number of other speakers, made 
what is to me the most surprising request that Sandhurst and Woolwich should 
once again be opened to Indians as well as their own Indian Sandhui-st. I must 
say that my Honourable friend Sir Fazl-i-Husain told me a longtime ago that 
this demand would arise. But he is a very wise politician and T am only a 
soldier. To me, as a soldier, who heard sitting in another place what appeared 
to me as a soldier bitter speeches and loud demands for an Indian San^urst, 
and the requests to know why India should not be considered capable of having 
her own Sandhurst, and make it just as good as we have it in England, it comes 
rather as a surprise to hear that there are still many advocates who would like 
to go back to the old practice. Most speakers went out of their way to empha­
sise the inferiority complex that would be experienced by boys who come out 
of the Indian Sandhurst vis-a-vis their comrades who come out of the English 
Sandhurst. If that be the case, why on earth do they wish to prolong and 
emphasise that difference ? It seems to me that there is no sense in such a 
request. I may mention that the English Sandhurst and Woolwich accept no 
cadets at all from any other Dominion except New Zealand. That is because 
New Zealand has not got her own college, and you are now in the same posi­
tion as the other Dominions.

I must confess that the Honourable Mr. Sapru became somewhat mixed 
1 thought, or perhaps 1 did not understand him, when he was talking about 
the Dominions. For the life of me I caimot see what this status of the Dominions 
as opposed to the present status of India has got to do with the powers of com­
missions. If that is the case, one would imagine that the Dominions, feeling 
themselves so vastly superior, as the Honourable Mt. Sapru says they are, 
would be the first to object most strongly to the inferiority of the powers of com-
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mand that their commissions confer on their own officers. I comniailded a 
great many in the war, Kew Zealanders and Australians. We fought together 
throughout the war alongside each other, I never heard the word “ inferiority 
inentioned on either bide. 1 heard the word ‘‘ superiority” . I often heard 
the English claim they were better and the Dominion claim they were better. 
That is what we encourage in the anny. We encourage people to think they 
are the best, and y«t so many of you are trying to encourage your men to think 
of their inferiority. Such a pity, I think.

Again, Sir, the Honourable Mr. Sapru quoted as something better than 
ftidia was going to get the fact that the Grovemor General in Canada had the 
power of deciding the occasions on which their commission should over-ride 
ours» or ince versa. If that is the case, why does he object to the Commander- 
in*Cbief and his commanders deciding the same thing out here ? After all, the 

 ̂ Commander-in-Chief does not act on his own out here but under the direction of 
the Viceroy.

The Honourable Pandit PRAKASH NARAIN SAPRU : May 1 just 
explain ? The position in Canada is that the Governor General in Council, that 
is, the responsible Govermnent, has power to decide the occasions on which 
command will be given in the interests of the unity of control to an imperial

* officer. That is ver}’ different from the. position which is visualized here. 
Normally, it is the Dominion officer who has the command. It is reserved to 
the responsible Government in the interests of unity of control to decide the 
occasions on which command may be given to an imperial offi(M?r.

H is E x c e l le n c y  th e  COMMANDER-in-CHIBF : I thank the Hon­
ourable Member for his explanation, but I am afraid I still do not see much 
difference in it.

As I have said, it will be a very long time before the difficulty arises of com­
mand in mixed formations. But if it should happen to arise before the question 
should have been definitely settled by regulation, what is more easy than to 
ensure that the formations concerned have only Indianizing units, and we will 
remove the British units from them if they feel so strongly about it. That will 
remove the cause of friction. I am mj’self perfectly certain that friction will 
not arise.

The Honourable Mr. Sapru has asked for a definite, simple, direct statement 
of the occasions on which the power of commanders and others will be exer­
cised to give Indian commissions special power of command. I cannot possibly 
give you every occasion on which that question would arise, but a few of the 
more ordinary ones would be such cases as garrison boards, garrison committees, 
garrison duties, such as officer of the day, station staff officer in places where 
there are such, junior and other staff apj)ointments such as brigade major 
and stafT captains, and so on, and, on those occasions, there is not the slightest 
doubt that the commander with the senior commission would obviously take 
precedence. On manoeuvres, I can scarcely believe for a moment that any 
one would be so small-minded as to object to command being exercised b}" the# 
senior officer on the spot. In the case of staff officers, they will certainly have 
special powers given to them, as in the case of Dominion commissions, for you 
must remember that staff officers do not speak of their own volition ; they speak 
with and for the mouth of their conmiander.
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One or two Honourable Members made use of what I think very disagree­

able terms— raciaV discrimination ” and ' ‘ segregation"’, both of which 
I strongly controvert. It is very fashionable among Indian politicians to r̂ fer 
to the present Indianization as segregation, and they do it purposely , !  am alraid, 
because they mean by that term the disagreeable use of the word which we make 
when we segregate people tor infectious diseases or something like that. I say 
to them again, as I have said so many times, that if we reverse the position, if 
they, and not we, were responsible lot the safety of this comitry, and we were 
the new officers and they were the old, would they not wish to find out f«r 
themselves as quickly as possible whether we were going to be a success or not ?
If this is so, how many years would it take to find out if the two classes of pfficers 
were to serve together in the same units ? It will take long enough as it is, but 
at least we intend that these Indiaoi/ing units shall be purely Indian,as soon as • 
possible, and we shall then see whether they can stand on their own legs or not. 
Othe(rwise, if they were mixed together indefinitely, we should never find
(Hit.

Now, I am very sorry to have to differ with my Honourable and gallant 
friend, Nawab Sir Mahom^ Akbar Khan. He and I are old soldiers. We think 
alike. He made a special case for youths of aristocratic families being allowed * 
special privileges for attending the EnglishSandhurst and Woolwich. I think 
the Honourable Member has forgotten, when he says that, how loudly India has 
cried in the past four years for democratic institutions. They have cried 
for it loudly and they are in process of getting it. I can only hope that those 
who cried for it will not find that they have exchanged King Stork for King 
Log. But if you have asked for democratic institutions and are going to get 
them you cannot have it both ways. You cannot have democracy in the civil 
services and elsewhere in India mth equal opportunity for all and retain the 
army as an aristocratic preserve. But I will tell my Honourable and gallant 
fnei^, or I will get him to come behind the President’s chair where we cannot 
be heard and I whisper in his ear that I absolutely agree witii him. He 
and I have served for many years in the army and we know that the people 
who make the best officers are the people whom God has born in that position. 
But we in England, I am sorry to say, have long ago departed from that 
position, and commissions in the army are now open to any one who can pass the 
examination or go through the ranks.

The Honourable M ajor Nawab Sir MAHOMED AKBAR KHAN 
(North-West Frontier Province: Nominated Non-Official): May I interrupt 
His Excellency for a minute, Sir. Even nowadays in England we know, Sir, 
that there are special cavalry and infantry regiments which are more or less 
the preserve of the gentry of England.

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : That may be so 
in practice, but it has certaiiily never been officially admitted.

The Honourable Mr. Mehrqtra again harped on the question of the War 
Office. I have already referred to that and I tell him again that it is not a ques 
tionof the War Office in this case. It is a question of law, and the opinion of
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the Law Officers of the Crown. Neither the Government out here, nor the War 
Office, nor I, nor any one else, can pass orders which encroach on the King’s 
prerogative. The Honourable Mr. Mehrotra five times in the course of his 
speech said he had now come to the principal objection to the Bill. Sir, I am 
rather confused in my mind as to which was the principal objection, but one 
of his chief objections was the Indian officer getting less salary than his British 
comrade. I spoke about this yesterday, so I will not repeat what I said but 
will merely say again that I cannot for the life of me understand why a man 
serving in his own country should have the same salary as a man who is 
banished from his country ; and I will say again that I cannot for the life of me 
understand why that should confer any sense of inferiority at all, when I 
myself feel no sense of inferiority from the fact that I and my officers of the 

. British Service draw much less pay and pension than do the British officers 
of the InSian Service.

I could not hear much of what the Honourable Mr. Chari said, but he seemed 
to harp for a considerable time on the fact that the army out here was what he 
pleased to call an army of occupation. Well, if the phrase pleases him I make 
him a very kind present of it. I will only say to him that the efficiency and 

‘discipline of the army out here and its gallantry are one of the chief reasons 
why he has had a successful life himself and is sitting where he is today. It 
has been the means at any rate of ensuring that India is kept so quiet that His 
Majesty’s subjects have been able to go about their la>\̂ ul occasions without 
let or hindrance. He also talked vaguely about what he called automatic 
promotion. I do not know whether he means automatic promotion without 
efficiency or examinations. I have been for a long time in war in my life and 
I can assure him that it is dangerous enough with the trained officers we have 
without adding to the danger by automatic promotions.

The Honourable Mr. Hossain Imam again talked a great deal about the 
Bill doing an injustice by differentiating between Sandhurst and Dehra Dun. 
Now that, as long as I have any influence, I intend shall not take place in 
Indian units. If I hear of any young Indian gentleman who presumes to 
arrogate to himself superiority over his comrades because he has been at 
Sandhurst while his comrades have only been at the Indian Sandhurst he will 
find himself out of the army before he knows where he is, or he will remain 
in ifc with such a flea in his ear that he wont know where he is for at least a 
year. He has also said again that the army, in case of another war, will not 
fight for India ; it will still be under the War Office and will go and fight for the 
Empire. If that Empire were in real danger again, surely India would be 
very foolish if she did not fight for it ? Surely if the Empire falls, India faUs 
with it ? And if Indians complain about an inferiority complex imder British 
rule, I wonder how they would classify that complex under German rule ?

One speaker said it was quite ridiculous to say that we would give Indians 
full power of command for fear they might make mistakes in war. He said 
he had been reading Lloyd George’s book, which I too have read, in which he 
said throughout the whole of one volume that all the generals, allied and 
enemy, were very stupid men who did nothing but make mistakes. I am 
quite sure we did make an infinity of mistakes, and I consider myself very 
fortunate in that I may have made fewer mistakes than others and am standing 
MI21CS
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here perhaps becaiise I had no opportunity of making more. But in that 
book Mr. Lloyd George never said one word about the ghastiy and miserable 
failure politicians and statesmen have made in the afiairs of the world in the 
14 years they have had to reorganize it. We took four years to win the war, 
and I dare say we took too long. But the politicians have had 14 years, and 
you have only got to look around you in the world to see what a wonderful 
succe^ they have made of it.

I seem to recollect, Sir, that when the conunissions were given to the Indifjn 
Air Force and the Indian Air Force Act was passed, it was received with ac­
clamation by both Houses of the Legislature in this country. If that is so, 
tbeir present attitude to the Bill under consideration is absolutely incom­
prehensible. The Air Force Act which you passed and referred to in such 
glowing t-erms is exactly the same with reference to the Air Force sea this Bill 
is with regard to the army. To my Honourable friend Sir Fazl-i-Husain, 
with all his experience of Indian politics, that may be an open book; but to 
me as a simple soldier it is one of those dark mysteries which 1 shall 
never understand.

I have now finished my remarks on what Honourable Members have 8aid, ̂  
and I can only hope, Sir, that what I have said will induce them to realise that 
this Bill is proposed and has been advanced purely in the interests of the army 
in India, an efficient army, and in no way is it intended to produce inferiority 
or a feeling of inferiority in any of our future Indian comrades.

T h e  H o n o u r a b le  th e  PRESIDENT : The Quekion is :
That the BiU further to amend thr̂  Indian Army Act, 1911, for certain purpoRe®, 

afl paHflefl by the Le;:i8lative Astenjlily, be tc.k<:n into consideration."
The Motion was adopted.
Clauses 2, 3 and 4 were added to the Bill.
T h e H o n o u r a b le  th e  PRESIDENT : The Question is :

“  That clause 5 stand part of the Bili. ”
The Honourable Mr. Sapru and two other Honourable Members have 

given notice of an amendment, and I would like the Honourable Member 
to deal with the question of law only at present—whether this amendment is 
admissible and within the competence of the Grovemment of India Act.

T he H o n o u ra b le  P a n d it PRAKASH NABAIN SAPRU (United 
Provinces Southern : Non-Muhammadan) : Sir, so far as the question of

12 Noon ^ concerned, I will put my case before you. The
Indian Legislature, as we know, is a non-sovereign 

Legislature. It derives its authority from an Act of the British Parliament 
and the limits of the powers of the Indian Legislature are enunciated in section 
65 (1) (rf) of the Government of India Act. We have therefore to see whether 
there is anything in section 65 (1) (d) which prevents this Legislature from 
dealing with my amendment. Section 65 (1) lays down,—I will not read clauses 
{a)y {b) and (c),~ I will read {d) :

“  Hie Indian Legislature has power to nnako law#—
(d) for the government of officers, soldiers, airmen and foUowerf in His Majesty s 

Indian forces, wherever they are serving, in so far its they mte not gubject to 
the Army Act or the Air Force Act
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My Bubmisflion is that the sub-section defines the territorial jurisdiction. » The 
words “ His Majesty’s Indian forces they have territorial connotation and 
not a racial connotation. I read the words “ His Majesty’s f o r c ^ a s  His 
Majesty’s forces serving in India, so far as they are not subject to the Army 
Act. My submission is that the present Bill creates a new class of officers 
which was not contemplated by the Army Act of 1879. Therefore this amend­
ment will not affect the Army Act, 1879, at all, because you are creating a new 
class of officers, and this class of officers is not contemplated by the Army Act 
of 1879. What the amendment does is to define the status and powers of 
o|5cer8 who are being created by this Bill. The Indian Legislature, I submit, 
Sir, can define this status and powers. The Army Act or the Regulations 
framed tmder the Army Act could not have contemplated the creation of a new 
class of officers, and therefore the Army Act cannot be said to apply to this 
new class of oflScers. Sir, section 71 of the Army Act and the JKing’s Regula­
tions madt under that Act deal with the status of British officers. They de l̂ 
with the status of British offiĉ Ts. Section 71 (1) of the Anny Act runs thus :

“  F or tho purfK)He o f  roinoving doiibt-H  oh  to  tho pow ers o f  coiiim and vostod  or to  be 
veat^^d in officers and others bolonging to  TTis M ajesty ’s forcefl, it  ia hoTobv dec;lai*ed that 
H is M ajesty  m ay, in ?»uch mann<tr as to His ?dajosty m ay from  tim e to  tim e sw m  m w t, m ake 
regulations as to  tho persons to  invosted as officercj, or  otherw ise, w ith oom inand o v er

• H is > fa jesty ‘ s forces, or any part thereof, or an y  [X>rson belonging thoroto, and as to  I ho 
m ode in w h ifli snch com nm iid is fo  bo exercisod  ” .

So far as my amendment ia concmied, it floes not afTect British officers at all. 
It merely aflccts Indian officers. I am defining the status of Indian officers, 
not of British officers. Therefore it does not affect British officers at all. The 
power of the King to make Regulations about command is not an exclusive 
power, and therefore my submission Avould be that it would be open 
to the Legislature to lay down certain rules in regard to conmiand. 
If the King chooses to make any regulations, then those regulations 
would override the clauses in our present Bill. Then, Sir, my amend­
ment does not in any way seek to repeal the Army Act, 1879. There 
is just one other argument which I would like to advance and that is 
about the King’s prerogative. Let us understand what the King's preroga­
tive is. The King’s prerogative is the residuary or discretionary power 
which vests in the King at any time independently of the statute. If there is 
any statutory power then there is no question of the prerogative at all, because 
prerogative is different from statutory powers of the King and here you are 
relying not upon the King’s prerogative, but upon the statute ; and therefore 
it has not been shown that there is any statute which bars the jurisdiction of 
the Indian Legislature and I therefore submit that the Indian Legislature ia 
competent to deal with this amendment.

The H o n o u ra b le  th e  PRESIDENT : Rai Bahadur Lala Mathura 
Prasad Mehrotfa, you have also given notice of a similar amendment. Do you 
wish to speak on the legal aspect of the amendment ? I have carefully gone 
through the debate which has taken place in the Lower House and I would 
like to hear if you have got anything more important to add ? •

The Honourable Rai Bahadur Lala MATHURA PRASAD 
MEHROTRA (United Provinces Central: Non-Muhammadan): I do not 
want to add to what has been said by my Honourable friend, Mr. Sapru.
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His B x c b l le n c y  th e  COMMANDER-in-CHIEF : Sir, I would like to 
make a statement on behalf of Government. NaturaUly, Sir, we propose to 
leave the question of the admissibility or otherwise of this amendment entirely 
in your hands and I shall merely confine myself to stating the position adopted 
by the Government of India in consultation with His Majesty’s Government in 
the situation created by the Chair’s ruling in the other Chamber in favour of 
the admissibility of the identical amendment moved in that Chamber. As was 
explained in the statement made by the Honourable Sir Joseph Bhore in the 
Lepslative Assembly on the 27th August, Government have consistently 
maintained that the Indian Army Act which, besides providing for the legal 
status of Indian officers of the Indian Army, deals only with discipline and 
kindred subjects, is no place for provisions governing command, rank and 
precedence, which ordinarily find a place in the King’s Regulations for the 
army. Government, therefore, confined themselves to giving a guarantee in 
connection with the present Bill that provision would be made in those Regu> 
lations for complete reciprocity of powers and privileges within the Indian 
Army as between Indian commission^ officers and British officers of the Indian 
Army,

In consequence, however, of the feeling ih the Assembly that statutory 
provision should be substituted for the verbal assurance which had been given 
on behalf of the Government regarding the command, rank and precedence of 
Indian commissioned officers, the Government of India made inquiries of His 
Majesty’s Government, regarding the inclusion in the Bill of a clausc on the 
lines of the amendment proposed by Sir Abdur Rahim, but limited in scope to 
the regulation of these matters within the Indian Army. To this His Majesty’s 
Government’s reply was that it was impossible to accept such a proposal 
because the question at issue was one of His Majesty’s prerogative.

T he H ok ou k a b le  th e  PRESIDENT : I am only concerned at this stage 
with the legal aspect. The Bill before the Council, as passed by the Legislative 
Assembly, is further to amend the Indian Army Act, 1911, for certain purposes. 
When this Bill was before the Legislative Assembly, Sir Abdur Rahim moved 
an amendment to insert a new section 7(a) in the Act VIII of 1911 to the effect 
that :

the status and opportunities for promotion and |)Ower of command, rank and prece* 
dence of the Indian commMsionod ofHcers in the Indian Army shall be the same as that of 
the British officers in the Indian Army in all units and formations
On a point of order an objection was taken on behalf of Government that the 
amendment proposed was not within the compet^ce of the Indian Legislature. 
The admissibility of this amendment was fully discussed and my brother 
Presidejit of the Assembly, the Honourable Sir Shanmukham Chetty, ruled that 
the amendment was within the competence of the Indian Legislature. This 
amendment was, however, ultimately rejected by the Legislative Assembly and 
the Bill has come before this Council without the incorporation of the said 
Amendment. The Honourable Mr. Sapru and some other Honourable Members 
have given notice of an identical amendment as moved in the other House to 
insert a new section 7A in the Indian Army Act, 1911. Whether any objection 
is taken or not in this House by Government or any other Honourable Member 
to the proposed amendment, it is my duty to ascertain if the amendment is
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within the competence of the Government of India Act. The question of the 
admissibility or otherwise of this amendment has received my anxioite consfdera 
tion in the course of which 1 have naturally accorded to the ruling from the 
Chair in another place the respectful attention which it deserves. Wliere a 
point of order arising in this Chamber has already boen decided in the other 
Chamber, I should always prefer if possible to associate myself with the deci­
sion reached in the other Chamber, but on this occasion my consideration of the 
question at issue has led me to so definite a conclusion that the amendment is 
one which I ought not to permit to be moved that I should be failing in my 
duty if T allowed my sense of the desirability of uniformity of ruling between 
the two Chambers or my high sensr of the respect due to finy decision by the 
Resident of the other Chamber to detfir me from ruling in accordance with 
my own conviction that the amendment is out of order.

It must be borne in ndnd that the Government of India Act is an Act of the 
 ̂ British Parliament and emanates from the supreme authority of the British 
Parliament. Section 65(1 )(d) of the Government of India Act provides the 
Indian Legislature with powers to make laws for the government of officerŝ  
soldiers and followers in His Majesty’s Indian forces wherever they are serving 
in so far as they are not subject to the Army Act or the Air Force Act. The 
reference therein is to oflfi.cers, soldiers and followers in the Indian forces. The 

.ruling in the Legislative Assembly was to the effect that the connotation of the 
expression “ His Majesty’s Indian forces ” is territorial and not racial and that 
the expression includes both Indian and British officers serving in the Army 
in India. A comparison of the language at the commencement of sub-section 
(i) of section 180 of the Army Act, whereby it is provided that :

“ in the application of this Act to His Majesty's forces when serving in India the 
following modification shall be made ”
with the language used in sub-section (2) of that section which provides that—

“  in the application of this Aot to His Majosty’s Indian Forces the following 
(diflFeront) modifications shall be made ”
may suggest that the expression His Majesty’s Indian forces ” is synonymous 
with what is commonly called the Indian Army and does not include the per­
sonnel of the British Army while serving in India. But, in any event, British 
officers of the Indian Army and the British officers of the British Service who 
would be with them in the mixed formations which the proposed amendment 
refers to are in all respects subject to the English Army Act. This follows 
clearly from section 180 of the English Army Act. In enacting a law which 
proposes to provide that the status and opportunities of Indian commissioned 
officers shall be identical as those of British officers in the Indian Army, we are 
legislating for the British officers no less than the Indian commissioned offi­
cers. The conferment of equal status and powers of command, rank and 
precedence on the Indian commissioned officer will enable him to exercise such 
powers over a British officer of the Indian Army who is his junior in standing 
and rank, though the latter may be subject to the English Army Act. The 
English Army Act does not contemplate or recognise the exercise of rank, 
command, etc., over him by such an officer. By virtue of the proposed provi  ̂
sion, a new class of officers is created to whom a British officer governed by the 
Army Act may in certain oases be subordinated while such su) ')rdination did
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JM)t exist uuder the Army Act. It will be seeh therefore that the
amendment undoubtedly relates to the status and opportunities and precedence, 
etc., of the British officers in the Indian Army—Aey are provid^ for in the 
amendment—and, tlierefore, as the amendment relates to British officers 
who are subject to the jurisdiction of the Army Act, it is uUra 4res under sec­
tion 65(1 )(rf) of the Grovenmient of India Act.

Section 7 of the Indian Army Act, VIII of 1911, deals with four classes of 
^)fficers: (1) British officer, (2) Indian conmiissioned officer, (3) Viceroy’s 
comniLssioned officer, and (4) officer. I will therefore examine the position more 
closely and in greater detail. The Honourable Mr. Sapru’s amejidment seeks to 
regulate the mutual powers of command of the British officers of the Indian 
Army and of the Indian commissioned officers and therefore it is opposed to the 
letter and spirit of section 71 of the Army Act which lays down that [t is for His • 
Majesty to make the regulations as to the persons to be invested with command 
over His Majesty’s forces and as to the modeby wh'ch auch command is to be 
exercised. It is clear that the amendment will affect the status of those British 
oflicers whose status is derived by the King’s Regulations made under section 
71 of the Army Act. It must be borne in mind that the provisions in the King’s 
Regulations that deal with powers of command only relate t>o such powers a» 
between officers of various categories of His Majesty’s land forces. It is true 
that there is one specific clause which relates to the position of Doiiiinion 
officers when they are doing duty with units of the British Army. In the 
King’s Regulations, the Indian commissioned offic€̂  lias not been directly or 
indirectly dealt with at all. No provision up to now has been made in King’s 
Regulations for the Indian commissioned officer. Ther̂  is no doubt that, at 
some future date, on occasion arising, regulations will have to be made by His 
Majesty’s Government under section 71 of the Army Act. The Bill before us 
does not refer to any such matters which in the case of the Indian and British 
armies are covered by the King’s Regulations and there is no doubt that the 
regulations to govern the powers of command of this new class of officers will 
necessarily follow under section 71 of the Army Act.

The proposed amendment is incompetent in the light of the limitations and 
restrictions imposed by section 65(2) of the Government of India Act and of the 
n a t^  of the interpretation to be put on section 71 of the Army Act as the 
Indian Legislature has not unless expressly so authorised by Act of Parliament 
power to make any law repealing or affecting any Act of Parliament passed 
after the year 1860 and extending to British India including the Army Act, 
the Air Force Act and any Act amending the same.

I will now (leal in some detail with section 71 of the Axmy Act to which 
my brother Presidont in the other House has made reference. Section 71 of the 
Army Act runs as follows :

For the purpo<k) ol romaviug doubts as to the powor^ of 1 f>r to bo
vested in ofQcers an4 otfaera,belonging to Majesty’s F o w 3 jt.ii horoby dtwlaro i tliat

in such rpanner a« to HIh Majesty may fro:n tinio to st><iTn tiiuril malce 
jKegulations as to persons to be invented a« officerH or otherwisp. with coTnniand ovof tTiB 
iMajosty’s Foroei  ̂or any Tmrt tJieroof or any |wrAon lK>Ion)̂ h.t' and ais to tho <n
which flxich connnaiid i« to bo oxercistKl
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The purport of section 71 ib to vest in His Majesty the *King the power 
and prerogative of making regulations to regulate command over oflScerfl , The 
learned President of the Assembly was of opinion that: * *

“  unions there wa<? no provision to the contrary’ in a Local Act Hie Majosty the King 
may franKi regulations to provide for the command of officers or, even though there may be 
positive provisions in u Local Act, the regulations of Hi« Majesty the King may oveiride 
thost? ri‘gulation8 and make fresh rc âdationH
That is not a correct interpretation, to my mind, of section 71 of the Army Act. 
The power of the Crown to disallow any Act passed by the Indian Legislature 
has been specifically provided by section 69 of the Government of India Act; 
but it is another thing to say that, even though there may be positive provisions 
fn a Local Act, the Regulations of His Majesty the King may override those 
pro âsions and His Majesty may make fresh regulations. To make positive 
provisions in a Local Act contrary to the provisions of section 71 of the Army 
Act is manifestly to usurp the powers and prerogatives of the; Crown, though 
such an *enactment shall not be deemed invalid solely for that reason under 
section 84 of the Government of India Act. But, in my opinion, the question 
does not turn upon whether there is in the King’s Regulations made under the 
Army Act any provision regulating the status of British oflBicers qim Indian 
commissioned officers. The amendment must be read by itself and not with 
reference to the King’s Regulations. It clearly deals with the status of 
British officers subject to the Army Act and so far it is therefore w&m mres.

The words in section 65 do not warrant a conclusion, neither are they open 
to the construction that the Indian Legislature may take power in matters on 
which the English Army and the Air Force Acts are silent. It is immaterial 
that the object of the amendment is to give the Indian commissioned officer the 
same opportunities as the British officer enjoys, It must be remembered that 
the British or Indian officers who have been trained in England and received 
their commission direct from the King stand on a distinct and a more advan­
tageous footing.

As to sub-section (2) of section 66, the learned President of the Assembly 
bases his argument on the position that the King -can override the effect of the 
amendment. He refers in support of his argument to section 7J of the Anny 
Act Mid rules that under this the King can either alter or override the pro­
visions contemplated in the amendment. If that is his conclusion and if that 
is the necessary position created by the passing of the amendment, then clearly 
the amendment does affect the Army Act; otherwise there will be no necessity 
for the King to issue regulations overriding it.

I am inclined to put the widest possible interpretation on the word “ aflfect- 
ing in sub-section (2) of section 65. It is true that “ affecting means affect­
ing in any sort of manner and not merely affecting prejudicially. The object 
of the amendment is to give the Indian commissioned officer the same oppor­
tunities as the British officer who enjoys his status under the Army Act. The 
fact that the British officer is serving in India does not deprive him of his 
status and privileges under the Army Act. Therefore gm those British officeft, 
although it has faJlen to their lot to serve in India, no legislation affecting their 
rights can be enacted in India. Tiife Indian Legislature has no power not be­
cause they are British but because they are under the jurisdiction of the Army
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Act. There is no question of racial disoriminAtion or colour bar so far as the 
Army^Act is conoem^. The l^islature can create a new class of officers but 
cannot legislate for those governed by the Army Act. If the Legislature 
places another class alongside them then their status surely must be affected. 
Their only appeal is to the Army Act and therefore the provisions of the Army 
Act are affected.

As the effect of the amendment is that the status and opportunities for pro­
motion and power of command, precedence and rank of Indian conunissioned 
officers in the Indian Army in all units and formation shall be the same as for the 
British officers, it is clear to my mind that the Indian Legislature is not compe­
tent to enact such a provision under section 05 of the Government of India Act by 
reason of the limitations contained in clause (d) of sub-section (i) of that section 
and of the first proviso in sub-section (2) thereof. The amendment is calculated 
to govern British officers subject to the English Army Act and affects the said 
Act and section 71 in particular thereof. For these reasons I am therefore 
unable to give leave to the Honourable Member to move his amendment.

Clause 5 was added to the Bill.
Clauses 6 to 42 were added to the Bill.
Clause I was added to the Bill.
The Title and Preamble were added to the Bill.
H is  E I x c e l l e n c y  t h e  COMMAXI)ER-in CHIEF : Sir, I move :
“ That the Bill, ae paaeed by the Legiaiative Aaflanibly, be paened.”
The Hoxourable Pandit PRAKASH NARAIN SAPRU : Sir, we 

have now come to the final stages of the Bill, and it is therefore necessary to 
make our position clear. I have no desire to repeat what I have said with 
regard to the Bill before us. But there is one aspect of the question raised 
by the Bill which I will give expression to at this stage. Sir, the Bill is inti­
mately connected with the constitutional issue. The Indian delegates in 
their Memorandum have expressly said that the issue, the defence issue, must 
be regarded as part of the constitutional issue. Now, Sir̂  we know that the 
constitutional issue today is being considered by the Joint Select Conmiittee. 
The Indian delegates have agreed to the reservation of the defence of India on 
certain very speciilc terms. We do not yet know, though we may indulge 
in shrewd anticipation, what the decisions of the Joint Select Committee will 
be. Therefore, Sir, I think the Bill is premature and it ought not to have 
been introduced at this stage, and we ought to have waited until the decisions 
of the Joint Select Committee had been made known to us. This is one point 
which I would like to stress against the Bill.

Then I will come to the speech of His Excellency the Commander-in-Chief. 
I recognise, Sir, that His Excellency’s tone was very conciliatory and we on 
our side are glad to respond to the note of conciliation which His Excellency 
has struck. But, Sn*, the differences between us are so fundamental that we do 
not think we shall be justified in going back upon the decision that we have
* taken up in regard to this measure. His Excellency himself admitted that 
there was no question of complete equality betwe^ the British officer and the
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Indian officer. He said that there would be complete reciprociî  ̂between the 
British and the Indian officer. What does that word “ reciprocity mean ? 
We should like to have some indication as to what the wt>rd reciprocity ** 
means here. Then His Excellency indicated some of the occasions on which 
power of command would be given to Indian officers. But our position has 
been that so far as these mixed units are concerned and so long as you have 
mixed units, the opportimities for the Indian officer should be exactly the same 
as the opportunities for the British officer. Sir, we do not attach much im­
portance to the question of pay. Personally I think salaries are pitchexl too 
high here and I am all for reduction of salaries all round. But we do attach 
a very great deal of importance to the question of status, to the question of 
opoortunities for promotion. You say, Sir, that this question of promotion 
will not arise for the next 20 years. Well, you are safeguarding the interests 
of new recruits to the civil services and so far as those recruits are concerned 
the question of promotion will not arise in their case also for the next 20 years. 
That, Sir, I would submit in all humility is really no argument in favour of this 

*discriminat5on. That there is discrimination camiot be denied. What you 
say is that you are really powerless in the matter. Very well, we are power­
less to prevent you from passing this measure, but I would beg His Excellency 
to consider this, that when the regulations are being framed under the Act, 
as far as possible the spirit of our amendment should be incorporated in those 
regulations if he wants the country to be satisfied with this measure. The 
incorporation of this suggestion in the regulations is absolutely necessary.

Sir, I do not wish to take up any further time of the House. I will re­
iterate the vieŵ  again that we are opposed to the Bill and we shall consider it 
a duty to vote against it.

With these words, Sir, I oppose the Bill.

The H on ourable  Mr. P. C. D. C H AR I (Burma : General) : Sir, I do 
not wish to take much time at this final stage. My main objection to the Bill 
seems to have been misunderstood. What I said w'as that this Bill does not 
provide automatic rights of status and opportunities of promotion and powers 
of command to Indian officers in mixed formations. I explained carefully 
what I meant and it was contained in a nutshell in the proposed amendment.
I wanted that the powers of command of an Indian officer should not be con­
ditioned upon the occasions ; it must be a statutory right, so that the Indian 
officers may not be at any disadvantage in a mixed formation vU a vis their 
British comrades. I also said that I would have no objection to a measure 
of this kind if we were given a definite assurance that theoretically at least 
there would be no distinction between British and Indian officers. I do not 
mean that Indian officers should be given command without proving their 
fitness for it, but only that they should have equal rights with British officers 
to be invested with command when the occasion arises. There is no provision 
of that sort in this Bill, and by your ruling, to which I bow, it is not possible 
for us to incorporate one. We do not know how the King’s Regulations will 
be framed to meet our demand for equality and in these circumstances it is 
not possible for us to go back upon the stand which we had taken the second 
reading.



[Mr P. G. D. Chari.]
No d(&ibt Indihns have pressed for Indianization of the army, but I know 

<rf no school of thought which advocated a particular division or particular 
unite being Indianized. All we have agitated for is a larger Indian personnel 
of officers in all divisions of the army with the opportunity of serving shoulder 
to shoulder with British officers. Somehow this scheme of one Indianized 
division has been hit upon and the responsibility for it does not rest on Indian 
politicians. It has been thrust upon them and now we have a Bill which 
4jeeks to carry out that scheme of Indianization of one division. This is 
based on the principle of segregation, and in addition the new Indian officer 
will be deprived of the support, of the seasoned veteran soldiers who hold the 
Viceroy’s commission I look at that also from this angle, that if the Viceroy’s 
oommisftioned officer is removed and the new Indian officer has to do the latter’s 
work, the rank and file will regard the Indian officer as something inferior to 
the British officer to whom they were accustomed. In these circumstanceĵ
I submit that this scheme of Indianizing one division is very disadvantageous 
for the Indian officer, and whether intended or not will be a serious handicap. 
In the course of years this will necessarily lead to the Indian division being 
found to be far iiiferior to the other five divisions of the army. Whether you 
intend it or not, l am reminded of the legal maxim in the law of torts that a man 
is presumed to intend the natural and probable consequences of his act. Whe­
ther you intend it or not, as a result of this handicap io which you. are deli­
berately subjecting the Indian officer in the race for efficiency in soldiering, I 
believe at a future date there will be occasion for condemning him. 
The fault will lie wholly upon the Government of India and its advisers. I can 
visualise under these conditions the effect of the Indianization of one division 
and I have got a picture before me of the five other divisions which are not 
Indianized and of this division which issought to be Indianized. Seeing this 
picture before me, I can say, several years in advance, in the words of the 
Prince of Denmark in Hamkl—

“  L ook  her > upon tais p icture and  on that,

T he coun terfe it pro -entniont o f  tw o brothers” .

Sir, 1 cannot in these circumstances, when I find that the Indianization of this 
one division would lead to the condemnation of the Indian officer, I cannot, 
when I see this, give any support to the passage of this measure.

Sir, I oppose this Motion.
The HoNotTRABLE Mk. HOSSAIN IMAM (Bihar and Orissa : Muham­

madan) : Sir, we on this side of the House have appreciated the remarks of 
His Excellency the Commander-in-Chief, which he was pleased to make this 
morning. He is a man of great courage and only courageous men can do what he 
has don̂ o. We request him, Sir, that in future, whenever we have any occasion 
to differ we may differ in a better manner—and with a better mentality — and not 
impart any heat in debates. It is no doubt true, as His Excellency stated, that 
we are armchair politicians ; We have never heard the whiz of bullets ; but we 
have seen what other-experts have state<l. We took our stand, not on oUr own 
personal judgment, but on what we believe to have been the considered o ît î  ̂
of another military committee. I am referring to the Shea Committee. That
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report did not come before the public, but we have heard about it from differ­
ent Bourcee. Sir Muhammad Shafi made the following statement. > I am^uot- 
ing from the Report of the Defence Sub-Committee.

“  I entirely agree that the scheme (of Indianieation) which waa framed (by the Shea 
Committ^) in 1922 and the concluaions which were arrived at in 1922 were the redult of 
very careful conBideration

He made this statement about a report which was made during his tenure 
of oflBce in the Government of India and therefore he is supposed to know 
all about it. He further on stated as follows :

that scheme— having been very carefully considered and revised, and 
after revision, adopted unaniniouflly by the Government of India, including Lord ReftAling, 
the late Lord Rawlinson, and all the Members of the Executive Council—is a scheme 
whJch is worthy of the serious consideration of this Sub-Committee” .

Tho fK?heme which they framed was not for 28 Indian officers to the regiment. 
That scheme did not contemplate the abolition of the Viceroy’s commission. 
That scheme contemplated an intake of much more Indians than the scheme 
which His Excellency the Conunander-in-Chief has framed. In this connection 
I should like to remind that the Leader of the House took exception that we were 
late in the field in bringing forward this amendment in 1934,

* T h e  H o n o u r a b l e  K h a n  B a h a d u r  M ta n  S i r  FAZL-I-HU8AIN : Which
amendment ? I have not said anythinfr.

T h e  H o n o u r a b l e  M r .  HOSSAIN IMAM : Our o b je c t i o n s .

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M ia n  S i r  FAZL-I-HUSAIN : Which
objections ?

T h e  H o n o u r a b l e  M r .  HOSSAIN IMAM : About the abolition of the 
Viceroy's commission.

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M ia n  S i r  FAZL-I-HUSAIN : Y o u  
a r e  t a lk in g  o f  t h e  R e s o lu t io n ,  n o t  o f  t h e  B i l l .

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: The Bill includes several 
things pertinent to the new officers, and as such I humbly submit it is relevant. 
May I remind you, Sir, that at the time that H is  Excsllency the Commander-in'- 
Chief on the 25th May, 1931 announced the Government’s decision about the 
intake of ludians as officers, , the numbers that will be taken in tlie Academy, 
he did it as the considered opinion of the executive Government, without hearing 
the advice of the members of that Committee. It w as decided that the terms 
of reference had nothing to do about the nnmber. In spite of this niiiny members 
of the Committee have recorded their emphatic prote st against those measures. 
The Indian m em hcrs have been objecting to the scheme, and if we bring forward 
this m a tter at the present m onu iit, four years a fter the Committee reported, it is 
o n ly  because this is the first op p ortu n ity  which the Government has placed 
before of dealing with the snbjwt. I am in agreement with liis Excellency 
the Commander*in-Chief th a t in military matters it is ortly the head of the armv * 
that should have the final say, if this decision were entirdy dependent on mili­
tary requirements: We would have left it entirely iii his hbndg had there beeh
not an element of politics in it. That comes in on account of the pace of
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[Mr. Hossaiif Imam.]
Indi^nizati^n. Wê h<ive therefore the right. He was very kind euough in his 
speech this morning to suggest that if we are justified in taking up our stand for 
menofournationality, he is also justified in standing up for British officers. I 
agree with him there. May I point out also that there is an invidious distinction 
made in clause 23 of the Bill. If a British officer can sit in judgment upon our 
Indian commissioned officers in a court-martial, consisting of officers holdmg 
British comnussions, there is no power to the Indian commissioned officer to 
sit in judgment over their brethren. This is not a compulsory clause.
I have brought this forward to the notice of His Excellency the Commander- 
in-Chief so that in future courts-martial care may be taken that only thqpe 
officers sit in judgment who can come in under the Indian commission. There 
should be reciprocity in this. We on this side of the House do not see our way 
to acclaim this Bill which does not give us equality of status.

Sir, I oppose the Bill. , *
T he H o n o u r a b le  R a i B ahaduk  L a la  MATHURA PRASAD 

MEHROTRA : Sir, I associate myself with the appreciative remarks that have
been made by my colleague Mr. Hossain Imam for the way in which His Excel­
lency the Commander-in-Chief has explained his position and withdrawn certain 
remarks and said that he never meant them. Sir, it is a fact that we felt those 
remarks very much, but I am glad the episode is over.

Now, Sir, coming to the Bill, I beg to differ from His Excellency that it 
does not contain clauses on which we need have conscientious objection. Sir, 
there are two principles in the Bill,—firstly that there is a differentiation 
between the Indian officers who will come out of the Dehra Dun Academy and 
British officers, at least so far as the mixed formations are concerned, and 
after so many years it was but proper that when this Academy has been estab­
lished, there ought not to have been any differentiation. His Excellency was 
pleased to say that the Air Force Bill was received with acclamation in both 
Houses, and it contained the same provisions as this Bill. I quite agree with 
His Excellency, but he should remember that there is a difference between the 
two. The Air Force has very rece.ntly been established in India, while the 
army has been in existence for over 70 years, and in the army we have not 
made much improvements so far as Indianization is concerned. I think this is 
not only a blot on Indians but on those who have been in charge of the train­
ing of Indians also.

Then, Sir, the other principle in the BiU to which we take objection is the 
retarding of the progress of Indianization. By the abolition of the Viceroy's 
commissioned officers it will certainly take double the time to Indianize (wxe 
complete regiment and, thereforci whatever may be said, it cannot be denied 
that the pace of Indianization will be retarded.

For these reasons, Sir, I oppose the Bill.
T he H o n o u b a b le  K h a n  B a h a d u r D r. S ir  NASARVANJI C H O K SY

• (Bombay: Nominated Non-Official): Sir, I rise to support the Motion 
which His Excellency the Commander-in-Ghief has just moved. I do Dot 
wish to detain the House with any lengthy remarks wouH confine my»elf



to a few words. Age ripened by experience has much to forgive the impetuous 
youth though he may look down upon it with contempt. I am therefore to 
thank the Honourable Mr. Sapi*u, whom however I do not see in his place, for 
his courtesy and kindness in expressing his pity for “ my pathetic belief in 
the infallibility of His Excellency the Commander-in-Chief It was indeed 
very considerate of him ! I do not think, Sir, that His Excellency is prepared 
to lay any claim to it. Nor do I believe that the Honourable Mr. Sapru can 
presume to it. I do not admit that I am endowed with it. To err is human 
all must admit. But barring that, is it not fair and honest that where credit 
is Aie it should be given and good faith and reliance placed on His Excellency's 
achievements in the various theatres of war and his unique administrative 
experience entitle him to great consideration apart from his identification 
with interests of the Indian Army. He has reduced the budget, saved 
•bout Rs. m crorea through the economic drive as my Honourable colleague, 
Sir David Devadoss. has just stated. Nay more, he has resisted the demands 
of the War Office to equip the army with certain appliances that he did not 
consider suitable for v arfare, in which the army in India may be engaged. 
Should not all these considerations weigh with us ? May I remind the Honour­
able Members of what he once said in this House that when he was at the War 
Office he had to fight its battles against hidia and that since he took command 
in India, he has been fighting/or India against it.

Sir, as a doctor I have been appealed to by my Honourable friend, Mr. 
Mehrotra, to find out some poison in the Bill. I however see none. If anyone 
sees poison when it is non-existent it is due to a morbid imagination or distorted 
vision. And as to cobras, they are the result of a nightmare aft-cr heavy 
indulgence !

Then, Sir, coming to the question of the inferiority complex, may I remind 
the House that at present there is in the Indian Medical Service the first Major- 
General of Bengal who is a Bengali and he has under him a large number of 
British officers. They do not believe it is an inferiority complex to serve 
under an Indian Major-General. I do believe similarly there have been three offi­
ciating Surgeons-General in the Bombay Presidency and no question of such a 
complex was raised. Service to one’s own country should be the only considera­
tion that should weigh in this regard if they are its true sons of India 
and love their motherland. Sir, even Mr. Gandhi himself did not 
accept the plea of an inferiority complex when he said he was prepared to 
sweep the streets of Ahmedabad as a sanitarian.

As regards vesting the control of the army in the Indian Legislature, I 
should say it would be an evil day when the Indian Army would be made the 
sport of any Legislature. We cannot imagine what ducks and drakes it will 
not play to the utter disregard of the vital interests of the country. Nothing 
would prevent it from ordering the Commander-in-Chief to reduce forth­
with certain regiments or batteries, etc. Well, Sir, I would i?ay that India 
would be wise to remain as it is and to retain its existing army administration 
for some years to come, until our officers have acquired the necessary experi­
ence to command operations, hold the higher posts and gain knowledge of 
administration. Let us not forget that ** Ignorance is bliss when it is folly to 
be wise

With these few remarks, Sir, I support the passage of the Bill.
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T h e  H o n o u ra o lb  M k  VINAYAK VITHAL KALIKAR (Central Pro­
vinces : General): Sir, I had no mind to take part in this debate but after 
certain observations made by my friends the Honourable Saiyid ]^za Ali 
at the first reading of the Bill and by Sir Nasarvanji Choksy today I cannot 
resist the temptation of saying a few wordfi. If I heard him correctly the 
Honourable Saiyid Raza Ali said that Indian politicians have committed a 
great blunder in agitating for an Indian Sandhurst and spending go much 
money over the establishment of that institution. I beg to differ from him, 
Sir, on that point. But if he thinks that cadets coming put of the Indian 
Sandhurst, are not equal in qualifications with those coming out of Sandhujst 
or Woolwich, as I said at the time of the first reading of the Bill, I think we 
who hold t^e opinion that there should be an Indian ^ndhurst would be quite 
willing to support the Government if they raise the standard of education in 
our Indian Sandhurst at Dehra Dun.

Then, Sir, the Honourable Sir Nasarvanji Choksy just now said that it 
would be an evil day when the control of the Indian Army passed into the 
hands of the Indian Ijegislature. I am not able to agree with him on that 
point also, Sir, because we people who hold that the policy of the Indian Army 
should be under the control of the Indian Legislature do not say that we should 
try to deal with the details of its administration but that we should be allowed 
to control the policy and to look into the details. We, Sir, want His Excellency 
the Commander-in-Chief as an expert in military matters to deal with military 
defence, but as regards the broad policy it is our duty as Indians and it will be 
our incessant demand, Sir, that the policy should be ooniiy)lled by the Indian 
Legislature as the representative of India.

I am very thankful to His Excellency, Sir, for giving an explanation 
for the language that he us^ yesterday and therefore I ha ve nothing to say. But, 
Sir, I plead guilty to the oharge that we on this side of the House as representa­
tives of India will always and ever demand that the army should be Indianized. 
If His Excellency rega^ this as an offence we are ready to plead guilty to that 
charge but, Sir, as Indians and as representatives of the people we cannot 
fail in our duty to make a demand like that.

Then, Sir, a third point that occurs to me is as regards the voting by nomi­
nated Members. That point occurs to me because the Honourable Sir Ghulam 
Husain Hidayatallah made it perfectly clear on the first reading of the Bill that 
his views so far as the Bill is concerned are identical with ours, except tjiathe 
being a nominated Member, he will have to act at the command of the Govern­
ment. I therefore appeal to the Honourable the Leader of the House and the 
Government that the nominated Members should be left free-----

T he H o n o u e a b le  Sib GHULAM HUSAIN HIDAYATALLAH (Bombay: 
Nominated Non-Official): Sir, I rise to a personal explanation. I minoe 

no matters. I owe my seat in this House to Government 
 ̂ whom I consider as my constituency. As the Bill has

been sponsored by Government, I am ready to vote with them, whatever my 
personal views may be. When I am dected, I will play a different role.
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T he H o n o u ra b le  Sa iy id  RAZA ALI (United Prcnrinces;  ̂Nommat- 
ed Non-Ofl5cial): I have received no mandate from the Government.

The H o n o u ra b le  M r. VINAYAK VITHAL KALIKAR: Here is a 
soene of disagreement of views between two nominated Members !

The Honourable Nawab Malik MOHAMMAD HAYAT KHAN 
NOON (Punjab ; Nominated Non-Official) : I am also a nominated Member. 
Government did not take any undertaking from me to vote with them, nor 
did I promise that I shall every time vote with them. I do not see where the man­
date comes in ?

The Honourable Rai Bahadur Lala MATHURA PRASAD 
MEHROTRA : Do you act according to your conscience always ?

T he H o n o u ra b le  Mr. VINAYAK VITHAL KALIKAR : ' I folly agree 
with the opinion of the Honourable Saiyid Raza Ali and I appeal to the 
Government to make them free to vote, if there is any doubt in the minds of 
the nominated Members. It is clear at least from the statement of two nominat­
ed Members, who have spoken just now -̂----

T h e  H o n o u r a b l e  K h a n  B a h a d u r  Dr. Sir NASARVANJI CHOKSY : 
*Are they debarred from acting according to their own convictions ?

Thk H o n o u r a b l e  Mr. VINAYAK VITHAL KALIKAR : Certainly,
you are not debarred from voting according to your convictions. You must 
vote according to your convictiony and you should not be guided by the 
mandate of Government in voting on their side.

T h e  H o n o u r a b l e  S a i y i d  RAZA ALI: Sir, I will be very brief. In 
making my spcech earlier in the day, I quoted from the despatch of the Gov­
ernment of India, wherein the views of an Indian Member of the Executive 
Council of the Governor General were digcussed at some length and great 
importance was given to them. It would be interesting to know who that 
Member was ? My own impression was that that Member was the Honourable 
Sir Fazl-i-Husain, Leader of our House. But in view of the remarks that have 
fallen from His Excellency the Commander-in-Chief, I have no doubt that 
the reference made in the Government of India despatch is to the Honourable 
the Leader of this House, the Honourable Khan Bahadur Mian Sir Fazl-i- 
Husain. All I can say is that I congratulate this House on having a Leader 
who had the judgment and wisdom to foresee in 1930 what course military 
affairs were likely to take in a few years.

I may add with reference to what the Honourable Mr. Kalikar has said 
that I never received any mandate from the Government to vote in any parti­
cular way, and so far as my knowledge goes, I do not think other nominated 
Members have received any mandate of this character. I generally vote ac­
cording to my lights and try to act according to the best of my judgment. I 
believe the Opposition know this as only yesterday I was one of those who 
abstained from voting. I think they are hopelessly wrong in assuming that ' 
any mandates are issued from the Government to us and that we, nominated 
Members, vote according to those mandates.

Sir, I support the Bill.
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T h e  H o n o u r a b le  K han  B a h a d u r  M ian S ir  FAZL-I-HUSAIN (l̂ eador 
of the House): Sir, may I say that it was very dramatic— p̂erhaps stagey, would 
be the more appropriate word—of the Honourable Mr. Kalikar to have used the 
expressions he ^d. The Honourable Mr. Kalikar raised the question of voting. 
He cannot be so very much of a novice in the field of politics as to imagine that 
any one is going to believe that he is always voting according to his 
conscience. There is no question that the Party organization, which was in­
vented by somebody years ago, was to kill individual conscience. You cannot 
«ay, " We, elected Members, always vote according to our conscience. The 
nominated Members have got no conscience.’'

T h e H o n o u r a b le  Mr. HOSSAIN IMAM : Wliich is their Party ? ,
T h e  H o n o u r a b le  K h an  B a h a d u r M ian S ir  FAZL-I-HUSAIN : You

will soon understand. The Honourable the Deputy Leader of the Opposition 
has more than once assured many of his friends that his personal views go one 
way, the views of his constituency go another way, and the views of 
his Party still another way, his conscience can be but in one place at a time ! 
No one in this House who has taken part in public life can deny it. To talk of 
nominated Members in that spirit and in that tone is not right. I most res- • 
pectfully beg of those who call themselves Progressives not to indulge in. that 
sort of talk.

T h e H o n o u r a b le  Mr. VINAYAK VTTHAL KALIKAR: I never 
meant it in that way.

The Honourable K han Bahadur Mla.n Sir FAZL-I-HUSAIN : I have 
been an elected Member myself for many more years than most of the Members 
opposite. I have the highest regard for the elected Members. But my experi­
ence in more Legislatures than one has convinced me that in the matter of vot­
ing, in the matter of conscience, in the matter of discipline, there is not much 
to choose between them. If one Member wants to take j>ride in his own posi­
tion and indulge in sneers, he should remember that this is a game in which 
others also can indulge. Sir, I have now been for quite a long time in the 
House. I have had no occasion to exercise that discipline which the Opposi­
tion does exercise. I do not aak people to support me whether they have the 
same views as I have or not. I absolutely abstain from doing that. My reason 
for intervening at this stage was that unfortunately the Honourable Mr. 
Kalikar made such a fuss about the matter of voting. The Honourable Member 
from Bombay, who represents the Bombay Government------

T h e  H o n o u r a b le  M r. VINAYAK VITHAL KALIKAR : The obser­
vations made by the Honourable Sir Ghulam Husain Hidayatallah prompted 
me to make the remarks.

T h e  H o n o u r a b le  K h an  B a h a d u r M ian S ir  FAZL-I-HITSAIN: The 
Honourable Mr. Kalikar can meet the Honourable Sir Ghulam Husain 

•Hidayatallah and the two can settle the matter between themselves. I have abso­
lutely no objection to it. But to make a scene of it on the floor of the House 
this is what I object to. I have not the slightest doubt that the Honourable 
Sir Ghulam Husain Hidayatallah made this remark simply to relieve the mono­
tony of the debate and bring some humour into it. But the Honourable Mr. 
Kalikar has read something into it which I have not the slightest doubt the
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Honourable Sir Ghukm Husain Hidayatallah never intended. I trust that thia 
matter will be treated as closed now. ** *

H is E xcellen cy  th e COMMANI)ER-in-CHIEF : Sir, I will not go in 
fear of ray life by keeping the Council here when we are so near lunch time, 
l)ocause practically everything that has been said in the last stage of the Bill 
was the same as has been said before, dressed up in rather different language. 
We in England say, when a lady of a certain age assume the habits and costume 
of a lady younger than herself, that she is mutton dressed as lamb ” , BXid 
I think that this applies to some of the speeches which we have heard in the last 
stages of the Bill. Beneath the smiling face of the lamb, we know that there 
isTihe old, tough, and stringy mutton which we have heard so much in the last 
few days.

There are three points to which I wish to refer. The first point is that 
^made by the Honourable Mr. Sapru. He said, “ What is reciprocity ? He 
did not qubte the context in which I used the phrase, which was “ reciprocity 
within the Indian Army and that we intend to be absolute. The two forms 
of comLmission will have absolutely independent powers of contmiand. It is 
quite obvious that if we do not dp so the thing will be impossible. We could not 
have young officers joining from England and commanding Indian officers with 
^0 or 12 years* service. Therefore the powers will be, inside the Indian Army, 
as far as we can make them, absolutely reciprocal. I think it was t ^  
Honourable Mr. Hossain Imam who again said that politicians have never 
heard the views of the military. I again repeat what I have said fifty times in 
this House and elsewhere. We have nothing to conceal from you. It is your 
right, as you find the money, to know what is going on in the army and how 
that money is being spent, and I am always ready and my officers are always 
ready, if you will give us a day’s notice as to what you want to know, to meet 
you at any place or time and give you the fullest explanation. This is not the 
first time I have said that, but it is extraordinary how few ever turn up to take 
advantage of it.

T h e H o n o u ra b le  Mr. HOSSAIN IMAM: May I point out that the 
question I put as to the expenditure on State forces was disallowed only yester­
day.

The H onourable the PRESIDENT : That has nothing to do with 
His Excellency. To allow or disallow a question rests with the President.

H is E xcellency  th e  COMMANDER-in-CHIEF : There is only one 
other remark I have to make and that is that the Honourable Mr. !^likar 
rather enlarged on the question that the administration of the Indian Army 
should be under the In^an Legislature. Surely, this Bill is the first step 
we are taking to that end. If this Bill was not passed these young Indian 
officers would continue to remain under the Army Act and under the War 
Office. By this Act we are taking the first step in a progressive stage by which 
you will get more and more control in the affairs of the army. That is all
I have to say.

The H onourable the PRESIDENT : The Question is :
** That the Bill further to amend the Indian Army Aot, 1911, for certain pnrpoeet, tm 

phased by the Legislative Assembly, be passed
The Council divided :

M1210B
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AV®S^26.
Akbar Khan, the Honourable Major Nawab 

Sir Mkh^^d.
CSiaranjit Singh; the Hononrable Raja.
C%o1uy, the Honourable Khan Bahadur 

Dr«
OcNbmiBider-in-Chieft His ExoeUency tho.
(j^tbwaite. the Henoimble Mr. H. S.
D#mioisv the Uonoutmbie Sir David.
9iUl-i'Htisain, the Hononrable Klkan 

Biihadur Mian Sir.
Gladstone, the Honourable Mr. S. D.
Glass, the Honourable Mr. J. B,
ni^ett, the Honourable Mr. M. G.
Hidayatallah, the Honourable 5̂ ir Ohulam 

Husaifi.
Kamiwh^r Singh of Darbhanga, the 

HbnouraMo Maharajadhhraja 8ir.
theHonoumbleDiwan Bahadur Sir 

HaiTHtnni.

Miller̂  the Honourable^. £.
Mitchell, the HonouraUe Mr. D. G. 
Muhammad Hussain, the Honourable Mian 
All Baksh.

Noon, the Honourable Nawab Malik 
Mohammad Hayat Khan.

Parsons, the Honourable Sir Alan.
Philip, the Honourable Mr. ('. L.
Ray of Dinajpur, the Honourable Maharaja 

Jagadish Nath.
Russell, the Honourable Sir Guthrie.
Spence, the Honourable Mr. G. H.
Stowart, the Honourable Mr. V, W.
Stewart, the Honourable Mr. T. A,
Ugra, the Honourable Hai JSahib Pandit 

Gokaran Nath.
Wingate, the Honourable Mr. R. E. L» 

NOES—8.
Banerjw, the HonouraMe Mr. Jagadish 

<^ndra.
Chari, the Honourable Mr. P. C. D.
Gounder, the Honourable Mr. V. C. Velhngiri.

Hossain Imam, the Honourable Mr.

The Motnon was adopted.

Kalikar, the Honourable Mr. Yinayak 
Vithal.

Mehrotra, the Hrmourable Rai Bahadur 
Lala Mathura Prasad.

Ram Saran Das, Uu) Honourable Rai 
Bahadur Lala.

Sapru, the Honourable Pandit Prakash 
Narain.

T h e  H o n o u b a b le  th e  PRESIDENT: The Council will now adjourn 
till 3 P.M., but I must inform Honourable Members that I am determined to 
close the work of this session this evening and Honourable Members will plwise 
come prepared to sit till a late hour. 

The Council then adjounied for Lunch till Three of the Clock.

Thci Council re-assembled after Lunch at Three of the Clock, the Honour­
able the President in the Chair. 

INDIAN NAVY (DISCIPLINE) BILL. 

His E xcelu bkcy  th e  COMMANDER-tn-CHIBF : Sir, I move :
“  That the Bill to provide for the application of the Naval Discipline Act to the Indian 

Navy, M passed by the LegpbdatitiB AAsemUy, be take^ into oomtide^iOn;^'
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Sir, I used a simile when I introduced the Army Bill and I will coottnue 
that simile. The ship of the Army Bill had if somefirh t̂

*  ̂ stormy passage and no one really regrets that niQre
than I do, I fully understood the feelings of those who genuinely thought 
as they did about the Bill and if they genuinely thought lUce that, they hitd 
to oppose it. At the same time I ha ve a very strong feeling myself that that Bill 
was on the part of Government a genuine effort to take a step forward ; but 
we have got through those stormy waters. Now are we launching a new ship, 
and a real naval ship, this time, and from the quite easy passage it had in 
another place and the meteorological prophesies, I have every hope that our 
vqy&ge be a very short and a happy one. I felt when that Bill was comiog 
up in another place that there were certain difficulties and technicalities about 
it, which I and my Army Secretary were not fully able to explain. I therefore 
asked the Admiral Commanding the Royal Indian Marine to come up from 

^Bombay and met the Committee of the other House and offer tihem any ex­
planation ?)f the measure we were introducing which they might require; 
he come up and I understand that he had little difficulty in satirfying the in­
quiries of Members of the other House. Naturally I have had no opportunity 
of keeping him up here any longer to help us, but I think most of us must 
have heard something about the explanations that he gave. This Bill, to the 
jpreat surprise of the Government, was defeated by one vote in 1928. It was 
then referred to circulation last February and, as far as I saw, all the opinions 
expressed as a result of that circulation were in favour. As far as we can 
make out, the main objection to the Bill, when it was first introduced and on 
previous occasions, was that it was alleged to conceal rather an underhand 
attempt to build up a large Indian navy at the cost of the Indian taxpayer 
available for imperial purposes as a sort of reserve to the Royal Navy, to be 
used without those who paid for it being in any way consulted. It was of course 
perfectly true that we did give, and have again given and intend to give an 
undertaking that wherever it is possible the Central Parliament of India shall 
be consult^ on any occasion on which the fndian Navy, which is to be ao 
named after this BiU, will be used ; but it is perfectly obvious that there might 
possibly be occasions on which it would be quite impossible to do so. Modern 
war is getting quicker and quicker every day, and with swift ships, swifter 
aeroplanes, which will now be employed in war, it is extremely unlikely that 
any enemy, having hostile intentions, will be so kind as to give us notice of it. 
If that is so and war breaks out suddenly upon this Empire in any part of the 
world or on any part of it, I think you will agree that the Central Government 
of the Empire and the Governments of any part of the Empire would be very 
unwise indeed if they did not invest their executive with the power to go so far 
at least as to take immediat/C measures to meet the emergency and to sunmion 
Parliament as soon after as it is possible to vote the necessary credits and 
prove of their policy. The Indian Navy, as it is now and is likely to be for many 
years, can hardly be described as a fighting force in the sense that it would be 
able to compete with armourexl ships of any of the great powers. The sole 
raison d*et,re of the Indian Navy is local naval defence, that is to say, mine- 
sweeping, anti-submarine work, the local seaward defence of ports, convoy 
duties, and so on. I may suggest at this stage that it would be for Membots 
of the Indian LegialAttiTe to remember hpw very wê k̂ India is in liaval matters,
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it ships of the Royal Navy happen to be engaged elsewhere. We had a taste 
of that when tie Emden an enemy cruiser, shelled Madras—and we so far 
have not sufficient naval equipment to mine and make the approaches to any 
of our great ports difficult of access to enemy vessels, which might make a world 
of difference in certain situations.

It would seem obvious to the meanest intelligence that there must be 
one great co-ordinating authority if the Empire is at war. I do not for a 
moment say that there might not be occasions in smaU wars in which one part 
of the Empire would be engaged in small operations and the other partn wovld 
not have to join in. But if the war is a really seriotis one and the w*hole Empire 
is engaged and that war affects the safety of the whole Empire, I for one cannot 
see where India differs from New Zealand, Canada, Australia or the British 
Isles. If one falls the rest fall with it.  ̂ •

I do not for a moment mean that the Indian Navy, as it is constituted 
now or as it is likely to be constituted for many years, would be able to take 
part in war in European waters, or against Japan, America or far-distant 
powers, or in other remote contingencies which might befall the Empire. 
But I do suggest that, if we insist that the Indian Navy is only to be employed 
absolutely in what might be called territorial waters, that is within the four- 
mile limit, that might be an extremely risky thing to do. For instance, it is 
quite possible that, if we engaged in a sudden war, to keep open our commimi 
cations with the West might be of vastly more importance than the fact of 
one of our p o ^  being shelled by a hostile cruiser. For instance, it might l>e 
necessary and wise and the Admiral on the spot might advise that your Navy 
might be employed at the port of Aden. We migjit possibly lose our Bunna 
oil supplies through mischance. And it might be necessary for the Indian 
Navy to keep open the ports of the Anglo-Persian Oilfields. Or it might be 
an even more serious case of keying open the passage to the great naval base 
at Singapore. That is what I would like to impress upon you. You may be 
perfectly certain that the Navy which you are building up now will never 
be used outside what you might call eastern waters exoept with the full conHent 
of the Indian Parliament but, outside your own territorial waters, it would 
be distinctly foolish if you do not allow the Admiral on the spot to make use 
of it in that manner.

The other objection v as the slowness of Indianization. In 1928, it was 
atmounced that the ratio adopted was one Indian to two British, which meatit 
one Indian officer a year. The first officer was taken on that year, and now 
we have 14 officers or officers-designate, instead of the six or seven tliat wo 
anticipated. That seems to us a very good record seeing that it takes five 
years to train an Indian naval officer. The total cadre is 117. At present, 
however, only three officers and officers-designate are actually serving with 
the squadron.

Now, in regard to the first objection,—employment outside your own 
watersi^-at the ^eseuit moment the Admiralty can commandeer the whole 
<rf our Royal Indian Marine in time of war without asking any one* Under 
the amendments to the Government of India Act that were passed in 1927,



but which will not become operative till this Bill is passed, the naval^forces 
of India will be used for the purposes of the GovemAent of *India alone, 
except that, if the Governor General declares a state of emergency, the Gover­
nor General in Council may offer those forces to the Admiralty, and I would 
add, within what is, I suppose, a short time the Governor General in Council 
will no longer exist and it will be Viceroy acting on the advice of his Cabinet, 
which is a different thing, a more Indian affair.

Defence is likely t/O l>e reserved under the new constitution, and the 
(juestion to be answered is whether Indians are prepared to let their naval 
forces retain their present inferior status till defence ceases to be reserved, 
or whether they are ready to take advantage of the present opportunity to

• obtain for them the added status of a navy, with all that that and connexion 
with the Royal Navy means both in morale and satisfaction and I think 
efficiency.

Outwde Indian waters as they at present exist, the Royal Indian Marine 
has no status whatever. Even if we send a party of officers and naen to 
England to fetch out your new sloop The Indus ” , they would have 
no status whatever. Nor woukl they be subject to any disciplinary code 
once they passed out of Indian waters. But if the BiU is passed, that will 

, be rectified.
I can assure the House of one thing,—that their own navy, nowgraduaHy 

Indianizing, is one of the best military propositions which we have in India 
today, under the most able directorship of Admiral Sir Humphrey Walwyn, 
and I only wish that, when Members happen to be in Bombay, they would 
arrange with the Admiral to go over one of the ships, if they happen to be in 
port, and the training vessel; and I can assure them that they would not only 
be astonished at but very proud of what they see.

Sir, I move.
The H on ou b a b le  R ai B ah adu r L a la  MATHURA PRASAD 

MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, the 
Bill that has been just placed before this House by His Excellency the Com- 
mander-in-Chief has, I take it, one object only and that is to make the 
necessar}'̂  modifications to suit Indian conditions to the provisions of the 
British Naval Discipline Act. Now, Sir, a very pertinent question that comes 
irit/O my mind is this. When did this navy come into existence? and with 
whose consent was it brought into existence ? Sir, I have read the proceed­
ings of both the Legislatures and I could not find that the Legislatures were 
ever consulted over Ihe establishment of this navy. A similar Act was 
brought before the Legislative Assembly on the 21st of February, 1928. That 
is all that I could find from the prcceedings of Ihe Central Legislature. Sir, 
when the motion for reference tx) the Select Committee was made by Mr. Young, 
the then Army Secretary, it was opposed tooth and nail. The Legislative 
Assembly of the time, as we all know, consisted of some of the best brains of 
our country,—men like Pandit Madan Mohan Mala\Hya, Mr. Jinrah, Pandit 
Motilal Nehtu, Lala Lajpat Rpa, —  and they all opposed the motion for 
reference to Select Committee. The reisult was that when the, division wî s 
called the Bill was thrown out and it was never referred to Select Committee;

INDIAl^ NAVY (DISCIPLINB) BILL, * f37
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Since then/ we ha^e heard nothing about the Bill. It was only during this 
session tihat Qovemment has chosen to bring the Bill before the Assembly 
again.

Sir, the Bill has two chief objections from our point of view. Firstly, 
the pace of Indianization Would not only not be short but be very long. We 
have just he^rd from His Excellency the Commander-in-Chief that at present 
there are 117 officers in the navy. Out of these there are only three Indians 
and the rate of inclusion of Indians in the naval forces that was laid doun 
by the Rawlinson Committee, on which this Bill has been framed, and moveA 
in Pafliament is one to two, that is one Indian to two British officers every 
year.

His Exceli^ ncy th e  COMMANDER-in-CHIEF : I said, Sir, there 
were only three in existence but a much larger number who were in training , 
and were just comuxg in.

T h e H o n o u r a b le  B a i B ah ad u r L a la  MATHURA PIIASAD 
MEHROTRA : Yes, Sir. May I ask His Excellency the Commander-in- 
Chief whether the principle that has been accepted that one Indian will be 
taken everj’ year for two British officers will also be changed ? Unless that 
principle is changed, the result will be that it will take about 228 years to • 
Indianize the naval forces. Unless the policy set forth in the Rawlinson 
Committee Report and accepted by the British Parliament is changed, that 
will be the result. That is my first objection.

My second objection is that the real control of the navy will be in the 
hands of the War Office. I quite appreciate the remarks of His Excellency 
the Commander-in-Chief when he said that the navy will not be used .without 
the consent of the Legislatures unless on emergent occasions. But, Sir, these 
are the assurances of His Excellency. I do not know whether the Admiralty 
^nd Paxhament are going to* follow them or not ? As I find from the 
debates of Parliament, it is very difficult. Pointed questions were put in 
Parlian^ent and no satisfactory answer was given by the Secretary of State for 
India.

Sir, I would crave a little indulgence of the House and of you, Sir, to go 
very briefly into the naval history of India. I will not take more than five 
minutes. In 1612, the force was in existence. It was paid and controlled 
by the East India Company. In 1862, the British Government decided to 
t^e. over charge of the naval defence of India from the East Indian Company 
and they established the Royal Indian Marine. In 1884, an Act of ParliaWnt 
was passed by which the name of this force was changed to the Royal Indian 
Marine. It was just before the beginning of the Great War that this force 
was taken over by the British Royal Naval Force and used in the Great War. 
After that in 1919, when the war was over, the question was examined at great 
length by Admiral Lord Jellicoe as to what was to be done with this force and 
how it should be named. The examination went on from year to year and 
special attention was paid to it in 1922 and 1924 by the Naval Conramnder-in- 
Chief. It was only in 1925-26 that a Departmental Committee presided over by 
the late Lord Rawlinson waa set up. That Conmiittee went through the ̂ [uestipn.



very thoroughly and submitted a report. On that report, Bill weifi intrddiioed 
in the House of Commons on 9th March, 1927. Sir, the Bill was hotly discussed 
there and opposed by a large number of Members, but it was passed. Those 
Members who opposed this Bill held the same opinions ^hich we give expres­
sion to here. I hope, Sir, that if I quote from the opinions of two or three 
Honourable Members of Parliament, it will carry greater weight in this House, 
because they are certainly not armchair politicians, but trained politicians 
of a self-governing nation. We, Sir, have been called armchair politicians  ̂
who do not know these things, but the British statesmen in the House of 
Commons cannot be dealt with so lightly. Sir, when the Under Secretary of 
^tate for India, Earl Winterton, nwved:

“  That the Bill be now read a Second Time ” ,

an Honourable Member, Mr. Ammon, moved an amendment to the Motion 
of the Ufttder Secretary as follows :

That this House, being do'^irouB of extending the powora of the oleoted ropresonta- 
tivea of the Indian people in the control of Indian affairs, cannot aaeent to the Second 
Reading of a Bill for the provision of an Indian Navy M’hich fails to placje 8U(;h Navy under 
the control of the Indian legislative Assembly, has not been submitted to and approved 
by that Assembly, and incidentally involves an increaae in Imperial Naval Forces

* Sir, the object of the amendment was very clear. The liegislatures iii 
India had not been consulted. That was the first objection. The second 
objection was that the Legislatures will have no control over the navy, and 
the third objection was that it will be paid by the Indian Government. These 
were the three objections on which the Honourable Member moved the amend­
ment. That amendment was hotly discussed and defeat/ed at the end.

T he H o n o u ra b le  Saiyijd RAZA ALI : What was the voting ? By 
how many votes was it defeated ?

T he H0N0tJRAB].E R ai B ah ad u r L a la  MATHURA PHAS’AB 
MEHROTBA : The voting was. Ayes 245 ; Noes 117. That is, as mauy as 
117 Members were in favour of this amendment. So, my Honourable friend 
Saiyid Baza Ali will be satisfied that a large section of the House of Commons 
was against the Bill. While making his speech, Mr. Ammon made certain 
observations, and these observations are exactly what wfe are placihg this 
afternoon before the Government. He said :

It is nonsense to talk about this Indian Navy being an Iiulian Navy in the real 
sense of the term, because the only people who are excluded from it are the Indians them* 
selves ” .

Mark the strong language in which he put forward his argument. Futthe  ̂
on he said :

“ The Rawlinson Committee recommended in regard to the recruitment of executive; 
ojficers in the proposed Indian Navy, that they would be required at the rate of three a

* • * but only one appo^tment every year should be reserved for an Indian

That is what we have just liaid. Further on he said :
** In iaoe of that is it iii>t «b#urd to talk about this betn|̂  an Indian 'Kavj 7 It is wnuffy ̂ 

a propMHl̂ to SQppledn t̂ the British N#(ry and impost it upon the Indian people **.

INDIAN KAVt' (DiflOifLlNj!) B a t .  •
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H« proceeded :

‘ 'A ll the lowOT ranks wo are told will ovoiitually oontsigt of ItuUatiA. It hlmply meanfl 
that probably the moro unpleafiant work, t he work which ia more difficult for EuropeaD  ̂
to «ATry out, going to bv.j given to tho Indian p)oplo, but they aro not to have their own 
nationals to oi&cer them, nor are they to bi' truhted in that partioul^ mpeot
In this Bentenee he puts in a nutshell the position of the IndianB under the 
Indiim Naval Forces Act. Sir, I would only quote one sentence more from 
hk speech. He said :

** Every on© who haa had any contact with the Navy knows that you can see Chinese, 
Japanese and all other nationals being tnuned in our Royal Navy as officers, yot diero 
is no such provision made for Indians
So he put before the House that they took all other nationals but Indians for 
trainiiig in the Royal Navy, and therefore he objected to the Bill and moved 
that amendment. He was supported by Lieutenant-Commander Kenworthy, 
som« of whose observations I would place before the House. He said:

“  What chance have they had in the past ? During my short service I actually served 
in otrr ships with Chinese cadets, Turkish and Siamese officers and Japanese. Even Chilean 
officers had been given a chance of serving in our Navy. The Siamese officers passed 
right through the training ship and bec?amr officers in the Siamese navy
He was a naval ofiicer himself and he gave his own experience of .the 
training of all other nationals but Indians.

T he H o n o u r a b le  th e  PRESIDENT : You are not going through tho 
whole book !

T he H o n o u ra b le  R ai B a h a d u r Laijl MATHURA PRASAD 
MEHROTRA : No, Sir. The observations of this side of the Hoi ŝe were 
lightly treated on the Army Bill, so I have thought it proper to place the 
observations of British politicians before the House after carefully studying the 
whole debate in the House of Commons.

T h e  H o n o u r a b le  th e  PRESIDENT : Those who are interested can 
read it for themselves.

T h e  H o n o u r a b le  R a i B a h a d u r L a la  MATHURA PRASAD 
MEHROTRA : It is not done. Sir, further on he said :

When 20 or 30 years ago wo wished to encourage the formation of Colonial navies, 
we took special steps to induce the sons of Colonials to join the Navy and we gave them 
Oblonial cadetships. Why is that not being done henceforward with regard to the Indian 
Navy T If you are earned in making this new Dominion Navy, why do you not take up 
this matter in a large way
Sir, I will not read other passages from his speech. I will now come to the 
si>eech of Colonel Wedgwood. In opposing the Bill and supporting the 
amendment, he said :

The grievance 1 have found it most difficult to answer b  the accusation that in our 
occupation of India we have created in Indians a slave mentality, that we have by our 
administration of India destroyed their self-respect. It is obvious to any of us who go to 
India that they, like many other people, suffer from the inferiority complex. T<> my mind 
the most important work we caii do in India and in this country also is to destroy the 
infsEM^ty o o m }^  from whioh so many people seem to safer. How eaii we destroy 
it in India ? We are doing something by making them» if only to a slight degraê  ref-;

740 OQtnroit or stATtL [9th  Ssft. 1984.



poDsible for their own government, but I do not briieve you will ̂ v er  oi«a^ aetf-riBpaot 
in any people till tbejr we in a position (o defend themselves. I look upon the develop 
ment of an Indian navy as a step ii. the same direction. It is humiliating to any people 
to be told that they may only serve in the stokeholds or in the ranks, and that they can 
only oooupry administn^tive y)08ta of an inferior degree

Later on he said :
“  Just as we took Austmlians, Canadians and New Zealanders in the Navy as Colo«i«i 

oadets, just as they are taken in the army, in order to bring the Empire to g ^ e r  and to 
create in our great Dominions overseas a feeling of solidarity with ourselves, so, instead of 
confining our attention to the new Indian Navy, I would have brought Indians over here 
and put them in the British Navy. Half the difficulty in India t^ a y  comes from this 
infernal feeling of superiority on the one side and inferiority on the other. If we could 
knock that feeling out by treating Indians just as if they were Australians, then we should 
find that they are exactly like Australians. If you exi>eot people to accept the ponitbn of 
inferiority they will only be fit to be inferiors. It is a question of atmosphere. Insist thi^ 
people are oapablo of defending themselves and they will defend themselves. But if 

‘ you expect them always to run away, they will run away. That is the whole essence of 
what we call morald in tha army and navy

I cannot place the feelings of our countrymen in stronger terms than my 
friend has us^ in the House of Commons, and therefore I have quoted this 
important passage from his speech. Sir, another Honourable Member, 
Jpansbury, also supported the amendment and opposed the Bill. He made 
one or two important observations. He said :

“  Whatever results from this Bill, the people of India will pay for it and we shall hav« 
the management of it. It will be under our control

Sir, these observations were not refuted from the Treasury benches. 
This shows that in spite of the assurance that His Excellency the Commander- 
in-Chief has chosen to ^ve here, the control will rest with the Admiralty or 
the British Parliament uuless any assurance comes to that effect from them. 
Had the intention of Government been otherwise they would have challenged 
these statements made in the House of Commons. Sir, I will finish these 
tiring quotations, with the remarks of another Honourable Member of Parlia­
ment, Mr. Barker, on the Third Reading of the Bill. He said :

“ The Singapore policy may be r^ht or wrong. At any rate it would be honest 
for the Government to say why it is bringing in thi« measure. It is an insult to the Indi«a 
people to say that we are creating this navy for the purpose of giving prestige to India, 
It is sheer humbug and the Government know it very well. The object is to defend this 
oountiy against Japan and to use the Indian people for that purpose. If the Govern­
ment were honest they would say ho. But they are not honest. They are trying to cloak 
tliis measure, and I am glad that I am in the House to vote againstit

This is from the speech of Mr. Barker, a member of the House of Commons. 
Sir, look at the strong language with which he opposed the Bill and the plain 
language in which he has laid open the whole policy of the Government by 
saying that the object of creating this navy is to strengthen the forces to be 
used against Japan and to strengthen the Singapore base of operation.

The Honou^ le K han Bahadur Dr . Sir NASARVANJT CHOKSY 
(Bombay : Nominated Non-Official): Japan would make short work of it 
in no time.

The Hoi ôurable Major Nawab Sir MAHOMED AKBAR KHAN 
(North-West Frontier Province: Noniinated Non-Official): May I tell the
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[Mr jor Nf^wab Sir Mahomed Akbar Khan.] 
Honour^le gentlemaa if it is intended to be used against Japan we have got 
no relationship with Japan so that we should grudge it.

T he H o n o u r a b le  R a i B ahadu b  L a la  MLATHURA PRASAD 
MEHROTRA: I have not given my views that this is goii^ to be used 
Qĵ ainst Japan. I have given the views of a Member of the House of Commons.
I do not Imow what is at the back of the mind of the €k)vemment.

T he H o n o u r a b le  BLhan B a h a d u r M ian S ir F A ZL -I-H U SA IN  : Not 
WOTth bothering about as long as you know what is in the mind erf the Govern­
ment------

T h e H o n o u r a b le  R a i B a h a d u r L a la  MATHURA PRASAD 
MEHROTRA: If the Leader of the House finds any objection to the use of 
the words ** at the back of the mind ”  I will submit I do not know what is in 
tibe mind of the Government.

Sir, these are the points on account of which we in this country are opposed 
to the Bill. These were the reasons on which when the Bill was going to be 
referred to a Select Committee in 1928 it was thrown out by the Assembly. 
This time we know what kind of Assembly there is and how ieasy it was for the 
Government to get all contentious measures passed through the Assembly. > 
Therefore, Sir, at the fag end of the season they have chosen to bring this Bill 
and get it through, as well as the Army Amen^ent Bill.

Sir, with these observations, I oppose the Bill.
His E x c e l le n c y  th e  COMMANDER-in-CHIEF : Sir, I cannot feel 

that I should waste the time of the House in replying at great length to the 
only opposition I heard which was from the Honourable Mr. Mehrotra. I 
might refer just very shortly to one or two of his points. First of all, the ratio 
of 1 to 2. The ratio of 1 to 2 has nothing sacred about i t ; but we are now 
putting it into force, and as a matter of fact Admiral Walwyn has more than 
once recommended that it should be increased. He considers that the Indian 
has already shown himself fit for an increase on that. When he says 
it, that will be ĉ onsidered and I hope brought about before very long. (Ap­
plause.) He is our expert. I thought I heard enough of the War Office from 
the Honourable Mr. Mehrotra ; but when he abuses the War Office because 
it controls the Indian navy I really must protest. The quotation from the 
House of Commons is an unfortunate one and it is a particularly unfortunate 
choice of my service champion. It is not usual to speak ill of anybody from the 
floor of the House who is not there to answer for it. I can say— ând all my 
British colleagues here will say—that the choice of the names he selected ia 
distinctly unfortunate.

There is one thing which I wish to quote and then I have done. It is 
with regard to the employment of your navy for imperial purposes. It seems 
to me that very few Honourable Members have grasped that there is a clause 
in the Government of India Act of 1927 which is very definite about that. 
Perhaps they may have read it and forgotten it. I will just read it now. 
This is section 44A of the Government of India (Indian Navy) Act, 1927 :

“  Any naval forces and vessels whidh may from tiino to time be raised alid provided 
Ytf ttio Governor General in Oouncil shall etnpl6yed for tfee purtxjfiiw of th6 OdvemmetH



o£ India alone» except that if the Governor General declares that a state em argm aif 
exists which justifies such action, the Governor General in Oounoii may place at the dii- 
poaal of the Admiralty all or any of such forces and vessels, and thereupon it shall be 
lawful for the Admiralty to accept such offer

Except in those ciroumstances, I contend— ând I said so in my speech of 
introduction— t̂hat the Governor (Jeneral in Council or his successor, when 
that comes about, the Viceregal Cabinet will not do that for a moment without 
taking consultation of his advisers. It would place him in an almost impoe- 
sible position if he did so. I contend, Sir, that, whatever the Honourable 
Mr. Mehrotra may have said, what we are introducing now and what we 
ai% doing with regard to the Indian Navy opens up a new chapter. There 
may have been mistakes before and differences of opinion, but this new chapter 
—I think the House will agree— îs a genuine advance, a genuine attempt on 
our part to give youi: navy the status which it most certainly deserves.

* (Applause^
Thb H on ou k a b lb  th e  p r e s id e n t  : The Question in:

That the Bill to provide for the application of the Naval Discipline Act to the Indian 
Navy, as passed by the Legislative Assembly, be taken into consideration.**

The Motion was adopted.
Clauses 2, 3 and 4 were added to the Bill.
The First Schedule was added to the Bill.
The Second Schedule was added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
Hi8 E x c e l le n o y  th e  COMMANDER-in-CHIEF : Sir, I move :
“  That the Bill, as passed by the Legislative Assembly, be passed.**

The Motion was adopted.

INDIAN NAVY (DISCIPUmB) BILL.  ̂ 748

AMENDING BILL.
His E x c e l le n c y  th e  COMMANDER-m CHIEF: Sir, I move:
“  That the Bill to amend certain enactments, as passed by the Legislative Assembly, 

be taken into consideration.**

Sir, there is nothing contentious about this Bill. It is a direct consequence 
of the passing of the Indian Navy (Discipline) Act, in that it seeks to give to 
the members of the new Royal Indian Navy the same civil rights and liabili­
ties as the personnel of His Majesty's Military and Air Forces already have. 
To attain tins object, it is necessary to make formal amendments in a number 
of existing laws. The majority of the amendments consist in adding the 
word “ sailor between the words “ soldier ” and “ airman,” in adding a refe­
rence to the Naval Discipline Act, or that Act as modified by the Indian Navy 
(Discipline) Act, beside the Indian Army Act and other similar enactments, or 
in omitting references to the Royal In ^ n  Marine. In one or two oases the
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opportunity has been taken to provide for “ airman ” also, wheM tibl  ̂hav» 
bera omitted before.

Sir, I move.
The Motion was adopted.
The Sohedole was added to the Bill.
Clause 2 was added to the BilL 
CTause 1 was added to the Bill.
Die Title and Preamble were added to the Bill.
His Excsixbmct ths COMMAIfD£B-ai-CHIEF: I move:
“  That the Bill, as paMed by the Legislative Aaaembly, be paaaed.”
The Motion wsfs adopted.

744 ooOKon. OF STATB. 18th S b p i. 1934.

The Council then adjoazaed tine die.
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ers in ths flood^ricken areas of 
Assam. 385-86.

Headquarters of the Superintendebt 
of Post Offices, Ijower Assam Divi­
sion. 493-94.

JuriHdiction of the Superintendent 
of ’Post Offices, Lower Assam 
Division. 463. •

Lack of AssfCmese medical graduates 
on Stete^natiaged Railways. 386. 

Number of Assamese recruited by 
the Assam Bengal and Santern 
Bengal Railways. 386.

NuAiber. of Bengalis, etc., of the 
Assam Valley speaiking Assamese 
appointed to the I*o8ts and Tele­
graphs Department. 116-17. 
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Bill—
Motion to consid«)’. 143.

Motion for adjournmeut re proposed 
removal of the Imporial iMtitute 
of Agiicultnral RMearch Pusa
to Delhi. 82, 86-88, 89, 91, 93, 96, 

•97, « a
Nomination of the -— -  to the Panal 

of Chairmen. 21.
fUnoltHtion /f'—*

Colony for the emifipratioti of Indian*

• l^vy of •income tax on house pro­
perty. 222.

Battalions—
Question rr of exti*a for

ilie fodiatl Army in Bengal. 31.

Bb m a b s s  H i k d u  tJw iv»BSiTy—
«Qu6Btion

Grftittft to th « -----  tlie Aligarh
Muslim Univel'»Tty. 365<(S6.

Recognition of provkl«fht fund
of the ----- . 96S.

Special grants to the ------ . 266.
Ten per cent, cut in the #rant to 

the ----- . 266.

Bknkfit Fund—
Sf  ̂ “ lUffLWAT StATT -----

B e n g a l—  
iScc “ S a lt  MANiJFAorimR” .

B k noal  AND N o h t h - W b s t b b k  R a il ­
w a y —
See “ -------”  under “ R a il w a y (.s ) ” .

BkNGAL and Noî TH-WfiSTKIlN RAILWAY
St a t io n , ALLiVitABA»—
Qiwution rt—

InconTemence eau^d to pasMngers 
due to iMie —  l>efn| two mile* 
away from the fi#i»t Ipdlan Rail­
way Station. 111.

Tiack of protection on the plittform 
------ . 111.

Bengal Cwambwi op CoMMteioK — 
Queai ôfi rc re^i^entati^n fro^ the 

-----  oohcermingf mtrthdd of recruit­
ment to the Bengal Pilot. Swrtice. 
30&.

B k n (:;a l  CnibfiNAL L a w  A w fi^M E N T  
SuppLBMBNTiiAf (EirtEN D iiw ) ' B il l —
See '*-------”  under ‘ *6 tll* ’ .

B k n g a l is —  ;;
Question re number « f -------, etc., oi t̂h^

Assam Valley Speaking • Assamese 
appointed to ^osts and* Tele- 
gmphs Department. 116-17.

B e n g a l  P il o t  S e r v ic e —
QuesUon re—

Method adopted for recruitMMit to
the ----- . 304-05,

Itepreaentation from the B^gai 
Chamber of Commerce con^mmg
method of recruitment to th e -----
305.

B h o r e , H o n . S m  J okeph—
Iron and Steel Duties Bill—

Motion to consider. 819-22.

Bibby LiNifr—
Question re canning of deck Passen­

gers from Rangoon to CblgnTbo by 
th e----- . 383-®.

B iH Aa AND O b j s s a  G o v e h n m e n t —
See_ “ L o a n ’ *.

1?ILL—
Amending -----

Passed by the Legislative Assembly.

Motion to consider. 74 '̂44.
Mation to pais. 7̂ 4.
Passed. 744.

Assam Criniiiial Law Amendment
(Supplementai7 ) ----- .
Passed by the Leukl^tive Assembly. 

210-11.
Motion to Qonsidev, 30t-24. 
Consideration of ctause a. «JI34-25. 
Cooaid^ration of clause 1. 326.
Motion to pass. 326t- .̂
Passed. 35».

Bengal Crimiaal Xaw Amendment
Supplementary (SSi^pndin^  ̂ ------
Passed by the LegisTatiYtf As&embly. 

29.
Motion to consider. 231-43, 247-60, 

207-96.
Motion to refer to Select Committee. 

243-47.
Consideration of clause 2. 296-98. 
M î K>H to p̂ Bs. 298-301,
P assed; 301.

Cotton Textile Indo<ti4’y Pi*otection
(Amendment) ---- -
Assent of the Oo^etnot Cfeneral.

28.
FactoricK—

Paiaed by tĥ  liegiM^ive Assembly 
29.

Motion to con9id«v. 
rou^ideration of c lw e  |L m 8 7 . 
Consideration of clause ) l .  187-89
Consideration of c&rasc; |5. 189-9C.
Con*ideratJon of Îklise 34. 190-98 
(/onsidei*ation of claupt* 35. 198-20r



6 INDKX TO (foUNOIIi OF ST&TB DBBATB8.

20041.
aolo*

B i l l — contd.
Ĵ act/6rija----- contd.

Conaidcration of clause 60, 
Coofliderution of clause 74.
Motion to pass, 203-07.
Passed. 207.

Hindu Woman’s Inheritance -----
Motion to introduce. 46̂ -61.
Afotion to circulate. 649.

Imperial Baiik of India (Amendment)
Asiitent of thf Govornor Genei*al. 

28
Indian Aircraft ----

Passed by the Legislative Assembly. 
29.

Motion to consider. 134-30.
Motion to pass. 139.
Pawed. 139.

Indian Army (Ainendment) —  
Passed by the Legislative Assembly. 

496.
Motion to consider. 607-36, 702-18. 
Consideration of clause 5. 718-24. 
Ruling by the Chair that the pro­

posed amendment to clause 5 is 
inadmissible it is not within t}ie 
competence of the Indian Legis 
lature. 720-24.

Motion to pass. 724-34.
Passed. 734.

Indian Carriage by Air -----
Passed by the Legislative Assembly. 

29.
Motion to consider. 130-31.
Motion to ^ss. 132.
Passed. 132.

Indian Dock Labourers -----
Passed by ths Legiislative Assembly. 

29.
Motion to: consider. 120'25.
Consideration 6t clause 3. 125-27.
Consideration of clau.se 1.' 127-29. 
Motion to pass. 129.
Passed, m .

Indian Finance----- , 1934-
Assent of the Governor General. 

29.
indinn Income-tax (Amendment)

'BwuLr-contd,
Indian Rubber Control -contd.

. Passed by the Legislative Assembly. 
329.

Motion to oonsider., 406-09.
Motion to pass. 409.
Passed, m  

Indian Medical Council (Amend­
ment) -----*
Assent of the Governor Genenil.

28-Indian Navy (Disoiplitro) - 
Motion to consider. 7^-43.
Motion to pans. 7431 
Passed. 743.

, ̂ Ionian Rub^^ Contrp̂  -77-, , ̂
Ĵ HSsed by iite Legislitî ve Afi^ibly 
.::329. ,

Motion to Gonsidei-. 399-405. 
Motion to pasA. 405.
Passed. 405.

Indian States (Protection) ——
Assent of the Governor General. 

29.
Indian Tariff (Amendment) ~  

Assent of the Governor Greneral
28.

Indian Tariff ------
Pt^ed by the Legislative Assembly

Motion to consider. 601-02.  ̂
Motion to pass. 602.
Passed. 602.

Indian Tariff (Textile Protection) 
Amendment-----
Assent of the Governor General

29.
Indian Trust (A m endm ent)------

Pasjaed by the Legislative As«embly. 
29.

Iron and Steel Doties -----
Passed by the Legislative Assembly. 

414.
Motion to consider. 502-22, 561-99 
Consideration of clause 2. 599><̂ 1
Ruling by the Chair that the amend­

ment to clause 2 is Vholly im­
practical and thepefove not Admis­
sible. 600-01.

Motion to pass. 6G1.
Passed. 601.

Expression of regret by the Chair 
for the ruling given on clause 2. 
606-07.

Khaddar (l^ame Protection) -----
Assent of the Governor General.

28.
Matches (E.xcise Duty) -----

Assent of the Governor General.
29.

Mechanical Lighters (Excise Duty)
Passed by the Legislative Assembly. 

?9.
Motion to consider. 139-47, - 
Consideration of clause 2. 154*56.
Consideration qf clause iy 156-59. 
Motion to pass. 159.
PasMd. 159.

Negotiable InBtruiuent<» (Amend­
ment) -----
Passed by the Legislative Assembly

29.
Parsi Marriage and Divotco' —^  . 

Motion to introdu^. 229̂ 90.
Motion to xsirculatie. 3^.

Petroleum '
Pasued by the Legislative Assembl / 

329.
^lotion to co^ider. 4fl6r502.
Motion .MS#. 502,*,
Passed. 602.
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B il l — c<iwo(c/.

and Amending
Passed by the Legislative Aftiembly 

29.
Motion to consider. 159.
Motion to pass. 159.
Passed. 159.

ReBerve Bank of India ----- -
Assent of the Gk>vernor General. 

28.
Salt Additional Import Buty (Ex­

tending) —
Assent of the Governor General. 

29.
Sea Customs (Amendment) —
• Passed by liie Legiriative Awembly. 

29.
Motion to consider. 132-34.
Motion to pass. 134.
Passed. 134.

Steel and Wire Industries Pit>tection 
(Extending) -----
Assent of the Governor General. 

28.
Sugar-cane -----

Assent of the Governor General. 
29.

Sugar (Excise Duty) -----
Assent of the Governor General. 29.

Trade iDisputes (Extending) -----
Atseiit of the Governor General.

29.
Wheat Import Duty (Extending) -----

Assent of the Governor General. 
28.

B o d h  S i n o h , R aja—  
Question r t ----- . 484.

Bainss OTUEa Bakks-# 
Question re—

Cost of oonveying from
English porti to an Indian 
during the last financial year. 
387.

Inclusion of the period of transit in 
the average period pf service of 

387.
Number o f ----- who left India during

1933, ete. 386.
Voyage pay of — 386.

B niT isH  T e o o p s —
Question re number of Indian and-----

stationed in trans and cis-Indus 
ai'eas. 642.

B ubma—  
Resolution re 

211-13,

B it r m a n iza t io i '̂-

Indians in 70-77,

Resolution rc of the Accountant
Generars Office and the Posts and 
Telegraphs OfBce in Burma. 354- 
57.

B u h m a  R a il w a y s —
See. “ ----- ** under “ H a i l w a y (8 ) ’

B u r m a  R a il w a y s  E m p l o y k h s ' 
Question (short notice) — 

49.

B u s in e s s —
See. “ S t a t e m e n t  or ----- ” .

H n io n —
648-

B o m b a y  M i n t —
See “ A s s a y  M astbji,

B o m ba y  S in d  R a il w a y  P h oJeo t—
Question re publication of the report 

of the ----- . 151-62.

B o w l e y , PnoFissioii—
Question re report on 

survey, of India by 
Robertson. 531-32.

Bbidoes—
See " E a il w a y  --------

the economic 
and Mr.

BtMTISH iNmiAN SUBnEGTS—
Question re prohibition ojt the ap­

pointment of -----  to the ciyjl ser­
vices of Indi în States. 647 

Besolution re ineligibility  ̂ for service 
under the Government of India of 
aubjecta of those Indio n States who 
do not employ -----•. 6Q5-^.

CALCtTTTA—
See “ D u t y ' ' .
See “ P e o t e c te d  S tkel G o o d s ’

C alcu tta  P o r t  C o m m is s io n e r s —  
Question re—

Post of Superintendent, Lands and 
Efitatefci Department, under the
----- . 535.

Probationers in the Traffic 
Department of the ----- . 534̂ 35.

C a n t o n m e n t s  D b f a b t m e n t —  
Question re reorganisation o| the 

38-33.

C ap ita tio n  Chabgks— ,
Question re — 397-98.

C a p it a t ip n  P a y m e n t s —
Qaestion re. ——. 640.

C abh iaob  by A ts. B i l l —
See “ I n d ia n  — under

C attl* —
$€€ “ W i l d  — **.
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CKNTn AL ( OPEft An V FI
Boarp—
Question ̂ rc proj^ed —

CEYLON—
Sec “ Import Duties” .

AirviwuiY 
14, 15.

CHAfRMUN, PifcSEfc OF—
Alesaage from Hia fcceU^ncy the 
' Ô iHfral nominatli^ Mem-

l)crs of the Cdttfacil of (itiite to be 
on the ---------- 21.

Chambek of Commebcb—
See “ Bkî GAL -----

Chakanjit Sin g h , H on . I<a4A'—
Nomination of t h e ----- a» Chairman

of the Committee on Petitions. ^

C h abi, H on . M b . P. C. D.—
Assam Criminal Law Amendment

(Sui^lementftry) Bill—
Motion to consider. 316-18, ^

Bengal Criminal .liaw Amevjtoent
Supplementary (Extendingf Bill— 
Motion to consider. 254-o7.
Motion to refer to Select Committee. 

244.
Factories Bill—

Motion to consider. lM-66, 181, 182. 
Hindu Woman’s Inheritance Ipll— 

Motion to introduce. 46 -̂60/ 461. 
Motion to circulate. 649.

Indian Anny (Amendment) Bill— 
Motion to consider  ̂ 627-20.
Motion to pass.

Indian Dock Labourers Bill—
Motion to conjuder; 121-22.

Indian Rubber Control Bill—
Motion to consider. 403.

Iron and Steel Duties 
Motion to consid^. 891-W, 8d7. 

Motion for adjournment rt proposed 
removiil of th6 Imperial Jitslitnte of 
Agricultural Research frotn Pilsa to 
Delhi. 92te.

Oath of Ofl3ce. 1.
Petroleum Bill—

Slotioil to consider. 49^9^/
<iii«tion rr carrying of deck pa«sen- 

gers from Rangoon to Colombo by 
the Bibby JMe. 583-84.

Quesiloh (iihort rt Btltilx̂  & il
ways’ Employees’ Union. »̂4il-49. 

Regolution re—
Abolition of Viceroy’s comilrMfdcrnS 
657-59, 667, 669.
Buvmanization of the Accountant 

Oeneral’s and ihe P6ii^ ilml
Departml^t iti Btiirfaia.

HoiHe-breeding. 365. 
lildians in Burma. 70-74, 1̂2.

Levy of income-tax on house-pro­
perty. 222-23. '  ̂■

National debt of India. Ait)-22, 431

('HEMICAL D s TENCE RKSBAKCn Dfl^Afl^ 
M*NT—
Question fe exclusion of Indian 

chemists from employment in the 
----- , Eowalpindi. 34.

CUEMIBTS—
Sev “ I ndian ------” .

C M En’Y, H o n . D j w a n  BAHAi>if;r
N ABAYANAS WAMI—
Assam Criminal Law Am̂ îdmenl 

(Supplemeatary) Bill-^
Motion to consider. o21.

Bengal Cviimmd Law ibinenteent 
Supj l̂ementary (Extending) BiB-ir 
Motion to consider. 282-to.

Election of the ------ to «erve on tha
Committee to examine the workii^ 
of the Ottawa Trad  ̂ Agreiement 
211.

Factories Bill— < •
Motion to consider. 170.

Indian Dock LabourerH Bill—■
Motion to consider. 124.

Motion Ur adjoummeirt re firoposed 
removal of the Imperial Im^itute of 
Agricultt^ral R^eareh froih PwMI to 
Delhi. 84^ .

Ques^n low«t selection grado 
eittoim4T0fi f^r piKmmtidn l̂o the 
cadi'e of Iilspectors of Post Offices, 
Madn» C M b. 209.

Resolution re—
Enforcement of the provisions of th» 

Child Marriage Restraint Act 
337, 340.

Indians in Burma. 75.
L̂ v̂y of irtotoe-tax On house >̂ro 

perty. 216-17.

Child Marriage RESTUAnif Act*—
See **——

Chittagong—
See “ M i m t a b y  ^ o b c s s ” .

C h o k s y , H o n . K h a n  B a h a d u r  D xu

Sir Nasarvanji—
Bengal Criminal Law Amen^ent 

Supplementary (Ejttending) Bill-^ 
Motion to consider. 28t'82  ̂ 284.

Factories Bill—
Motion to consider. 173-75.

Indian Army (Amendment) Bill— 
Motion to consider. 630-3L 
Motion to pass. 72B-09, 731.

Indian Navy (Discipline) Bill—
Motion to consider. 741.

Iron and Steel Duties Bill—
Motion to cohsid^r. 585-^, 591.

Queition re—
Amofiiit of cotitribtriiOhs by the 

City of ^mb^y Ijjjj^al
ikttd provindal retethi^s. Wf. 

Atttoiiini the
iidai«6h»i patrol axjtif. m .



rypKX TO cDtjT̂ crt: op d«;î 4tb».

Chok3X» H on . K han BAHAi>tT  ̂ Du. 
3ib XASARVANji--̂ .<)n/ir/.
SeBĈ 'ution rer-

ABolition of Viceroy’s commigsions. 
661-62.

Investigation into coiidfitibtifc of 
health by a committee of medica' 
experts. 360*53.

C h o l b e a —
Question re lirfapected cases 6f

the Hindu refreshment room, Gaya. 
20-21.

CiibillA CoNCirH?̂ —
• See “'TirfiiAX — —

Dis-Indus—
Quest^ re rmmber of BritOtth and 

Indian 8ti|tiox»e(i in trans
and-----  areas. W2.

Tirr Of* B6m̂ av—
See ‘ ‘Cdn̂ rttTTTONt?” . 
See “ I m p e r ia l  a n d  

R b v e n u e s ” .
PjtOTlNCIAL

JhrviL A v ia t io n  I>e p a iit m e n t—
Que^tibn (short notice) re aniount re

• etf<5h year b y  t h e -------- from
the petrol tax. 411-13.

C i v i l  DisottiDriÂ CE lUftnrEMiTNT— 
Qtiestion re reteaser of prtsoiiers con­

victed of ofletrces coftheHeiif with 
the — . 268̂ 65.

C i v i l  D iso b e d ie n c e  P r is o n e r s —  
Q uestion re release o f  ofh^ iSĥ  re 

lease of S a rd a r VaH ahbB haj P a te l, 
K h an  A b d u l O haifar K l ^  and 
P a n d it Jaw abarlal N eh ru . 10-11.

^ v j£ ‘ S k u v ic e s  o f  IK d ia *k  St ate s - ^  
Q^eWioh^ rfi foM l^bitiott o f  tlw  A p ^ in t  

m ont o f  B fttia h  Ihd ta n  Bubjects to  
t h e --------. 647.

C l e r k s —
(^ e a H c tt  re i ^ i i t t n m t  o f --------  and

assistants in the of tiie Direc
tor General, Posts and telegraphs 
6158-39.

See “ Routinb Diviszov — .**

C l o t h in o  F a ct o r ie s—  
Quc9tion re schema o( a 

ing in Ordnance aii  ̂
C oal—

Question

train-

Surcharge on raUway freight on
----- . 384.

Withdrawal o£; "the surcharge on
freight on — 701.

CocoANUT Industry—
Question re k  tife

of tlie — 161.

C o lo m bo—  •
Set ••Binwr
Sfe 'T>i8CK pA»flJ»wwtfe” . ^• • •

C o l o n is a t io n  B N Q u m 'T  C o i im it t b b ^
Resolution re report of the ----- . 66-

70.
C o l o n y —

Resolution re ——  for the en)igration 
of Indians. 38-64.

CoiiMAiiDEit-iN-C4nE>% His Excellence
IHIf—
Ameadimg BilB—

Motion to consider. 745-44.
Motion to pass. 744.

Congratulations to ----- , the Ho«. Mr.
M. G. Hallett and the Hon. Sir 
John Woodhead, recipients of
Honourn. ^-23. "

Indian Army (Amen<hntiit) Bill— 
Motion to consider. 607-31, 612,

630, 711-18.
Consideration of clause 6. 720. 
Motion to pafl̂ . 724, 733.

Indian Navy (DiscipliTn'; Bi)l—
Motion to oonnider. 734*37, 738.

742-43.
Motion to pass. 743.

Personal statement b y ----- thanking
the Members of the Council of
Slate for their congratulations on 
his G. C. S. I. 306-07. •

Resolution re abolition of Viceroy’s
Commissiojw. 464, 465. 653-57, 668,
6̂ 1.

C o m m e r c ia l  AanEE.MK!t»r—
“ AwGto-BiT r̂ET-----

( 'OM MKR( lAL R e LATIOK.S—
Statement (laid on tlie table) re con­

vention relating to betweer
affd” Japfitn. W-28.

Commissions—
See **Viceroy*s-----

C oi(rM rrt«ih- 
See “ Ottawa Trade z\orebmii;nt*'.

tJoWMITttt or MtDTCAL ExWWTS— 
A6«6liiktion ’*<; iir^stlgdtion into con­

ditions of health by a — 360- 
53.

CojrttrmcE on FrrttiONf<—
Constitution of the ----- . 21.

6bAM0DlTIKS-- V
iJuî tiOTtt imp«rtttioa of im­

port duties by tfte ^veirnMkent of 
<>ylon on certain ----- . 160-51. ,

CoMiirtTirAL

the s r̂vf̂ es.
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C o m p e t it io n —  t .
Queation rt protection to minor in­

dustries, ip<diidixig ^ 6  pump manu- 
factaring * industry/ ae^inst competi­
tion from Japan. 261.

CoMPTHoujni’s OmcE, Shillong— 
Question rc number of employeeb in 

the ----- . 659.

COMI'TKOLLER, VlOSKEQAL HoUSIHOLX>~- 
Question re extensions to Government 

Hei'vants in the Offices of the Mili­
tary Secretary to the Viceroy and 
the -----  and in the Private Secre­
tary to the Viceroy’s Viess. 486*87.

OONCBBSIONS—
i5c« “ T k a v e l u n o  --------

C o n d it io n s  of  SEEVtcu—  
5ec “ N e w  -------- ” .

OONPKRENC*—  
Question tv of Easts Indian Rail- 

at Lucknow. 108.way employ!
Statement (laid on the table) rc 

of £ast Indian Railway employeen 
at Lucknow. 399.

C o n g r a t u l a t io n  b—
-----  to His Bxcellency the Com-

inander-in-Chief, the Hon. Mr. M.
 ̂ 0. Hallett and the Hon. Sir John

VVoodhead, recipients of Honours. 
22-25.

------ to the Hon. Sir Alan Parsons on
hin appointment to the India 
Council. 210.

----- to the Hon. Sir Frank Noyce on
the Honour conferred on him. 153- 
64.

CoNaRssB P r o p s r t y —
Question re return of -----  seized by

Government. 483.

C o n tr a ct o r  (9)—
Question re—

Attendance of -----  at stalls. 20.
Ballav Daas Iswar Uass,̂  ------ . 21.
Employment of sub-contractors by 

— : under Qr4ers of the Divi­
sional Superintendent, Dii;iaporo. 
20.

Reasons for the condemnation of
former----- on certain sections of
the East Indian Railway. 19.

C o n tr a c t s—
Question rt system of -r—- with 

on certain itecitoiM oi the 
Kast Indian !^ilway. 24, ,

CoNTRiBtrnoNa—
Question re amount of -r—  awl® >̂y

the City oi Bombay ]towitf4B im­
perial Mid provincial revenues. 267.

Conventions 
Statement (laid on the table) rt ^—  

relating to commercial relatjbos 
betwera India and Japan. 24-28.

C o-o p e r a t iv e  A d v is o r y  B o a r d -^  
" C e n t r a l  --------

C o t to n  T e x t il e  I n d u s t r y  P r o t e c tio n  
r) Bili/— 
under “ B il l ” .

(A m en d m en t) Bili/— 
oce u'

C o u n c il  of  S tate—
Address by His Excellency the Viceroy

to the Members o f. the----- and the
Legislative Assembly. 467-78. ^

C o u n c il  of  Sia t e  C h a m b e r —  
Resolution re construction of a new 

-----  at Simla. 226-29.

C o u n c il  of t h e  L ea g u e  of N a t io n s —  
Question rc sent for India at the —- 

106.

C r a i k , Hon. S i r  Hsmrt—
Re.Molution re re-enactment of repres­

sive legislation after the expiry of 
its time-limit. .447-53, 465, 457, ■
468.

C r o s t h w a it b , Hon. Mr. H. S.— 
Motion for adjournment re proposed 

removal of the Imperial Institute of 
Agricultural Research from Puku to 
Delhi. 96.

C u r r e n c y  O f fic e s—
Question rc provident fund of 

493.

C u sto m s  D utikh—  
Resolution re levy of aU

foreign good8 entering India from 
land frontiers. 433-56.

C ut—
Question re ten per cent. -----  in the

grant to the Benares Hindii tTni* 
versity. 266.

CUTCH—
Scp “ E x p o e t  R ig h t s ” .

C y p h e r  B u r e a u —
Question re prbgress made in recruit­

ing Indians to the — . 149.

DAIUB AU HAJA—
Question rt ----- . 484.
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D ia t b —
Exprefisiputt of regret in connection

with t h e ----- of Sir Manmohandaa
Ramji. 20910.

Expreteions of regret in connection
with the -----  of Sir Muhammad
Israr Hasan Khan. 30.

Dk,ck Pas9i;n(;ees—
Question /e carrying of from

Ratigooii to Colombo by the Bibby 
Line. 383-84.

DmNCE—
Ste ‘ ‘ I n d i a n --------

DtFENCE F o r c e s—
Question re action taken in roducing 

expendituro on Indian defence ancl 
Indianization of the ------ . 149.

DEFEN’ d  S e r v ic e s —  
Question re cost of the

33. 396-97.

Detj ŝation—
See “ T r a d e  --------

in 1932

Dkuh—
See *‘A \t o a o e  A n n u a l  R a in f a l l . '  
See *‘ExPHS8fi T r a w . ”
Sfc " ‘ P a s s e n g e r  T r a i n .”

479, 480,

D eo li C am p  J a il—
Question rc—

Detenus in the —
481.

Xumbor of detenus in the ——.
481-82.

Supply of copies of the White 
Pa,per to the detenus at thij------ .
482.

D k pARTMBNTAL CANDlDAtBS—
Sec “ P o st s  a n d  T eleg r ai>h s  D epart ­

m e n t . ”

D e p u ty  D ir e c t o r  G e n e r a l, F in a n c e —  
Q uestion rc—

Appointment 'of ---- in the Office
of the Director General, Posts 
and Telegraphs. 637.

Financial AdTiser, Posts and Tele­
graphs, and -----  i»i tiie Office of
the Director Geneful. VoBiti and 
Telegraphs. 638.

Dmeki’S—
Question re—

----- in the Dcoli ( ’amp Jail. 479E,
480, 481.

\  umber of ^  in the Deoli Gamp
Jail. 4 S m  

Supply of copies of; the White 
Ptoer to the the Deoli
Cwnp Jirfl. 482.

D e v a d o s s , H o n . D a v id —
Bengal Criminal Law Amendment 

8upplemen'||iry (Ex^nding^ Bill— 
Motion to consider. 239, 249, 265, 

278-81. 289.
Indian Arni  ̂ ImendmentJ Bill— 

Motion to consider. 702-04.
Indian Rubber Control Bill—

Motion to consider. 404-05.
Iron and Steel Duties Bill—

Motion to consider. 579.
Motion for adjournment re proposed 

removal of the Imperial Institute 
of Agricultural Research from Pusa 
to Delhi. 99.

Nomina,tion of the -----  as a member
of the Committee on Petitions. 21. 

Resolution re—
Enforcement of the provisions of 

the Child Marriage Restraint 
Act. 340.

Indians in Burma. 211-12. 
Ineligibility for service utider th» 

Crown, after retirement, of Pre- 
tiidenifi of Legislatures, etc. 672.

DiHECTOK G k n EUAL, P o STS AND TKLU* 
QRAPRfl—
See “ O f f io i  o f  t h e  -----

DiSABTLiry P e n s io n s

Question ra amount o f ----- paid on
account of the Great War, etc.
306.

D jsal l o w a n c e  -
Question r e ----- of questions

resolutions. 388-89.
and

Discharoe— 
Question re of Babu B. K.

Mukerji. 108.
Statement (iH.id on the table) rtt-----

of Babu B. K. Mukerji. 399.

Divisiohal Superintendent, Dina^oR*-- 
Question rr—

Action taken b y ----- on complaints
made against haw'kers. 20. 

Employment of sub contractors by 
contractors under ordorH of tho 
------- . 20.

Dock Labourbb.s Bill—
See “ In d ian----- “  under “ Bill.“

Dubijn—
See “ I n d i a n  S t u d e n t s . ’ *

Di)ty(ies)—
Question rr  landed price, without 

at Cftlcuftn. of protected steel 
good*. 103-04.

See “Customs ----- ,
See “Excise ----- .“
See ‘ îMPoftt 
S$B “ PmtOL
f̂ ee “STuoar Excr.<<E
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EAKTihjrAKie^
Question rf income-tax on houie pro­

perty in: the area fcy the
— : dm 05.

K ahthquakjc B e m v t —
Question rr amonnt of loan gi?en to 

the Rihnr and OriMa OoveniBaent 
foi —  and of interest
charged. 100̂ 03.

KA5yn:»N B*:n <jal  R a il w a y —
See “ ----- ’* andfr “ Katlway(»>•"*

East Indian* Railway—
See “ Allahabad Division, —
See “ ------ *’ under “ RA .̂^VAY(8), ’̂
See “ U n ite d  P r u v in c e s  A d v ih o u y  

COMMITTICE. ■ *

East Indian Railway Empix>yibs—
Question rv conference o f ----- at

Lucknow. 106.
Statement (laid on the taW«) re opn- 

ference o f ----- at Lucknow. 390.

East Indian Railway Station, Ali âh* 
abad—
Question re inconvenience caiiMd to 

passengers due to the Benga.̂  and 
North-Western Railway stataoii 
being two miles a way fn>m the 
---- .111.

East Indian Railway Union—
Question re ----- . 109.
Statement 0«i<I on the table) re 

399.

Economic Development— 
llesolutwn re five-year plan of 

for India. 683-95.

E conom^  E n q u i r t  R b p o r t —
Question rc action taken o h  ihe 

149.

Economic Survey of India—
Question re rejpoH on t h e ----- by

Profestor Bowley and Mr. 
Roliertnoi). 531-32.

Ejwnbitroh—
See “ Indjan SrrDENTs.”

KitcnoN— .
Quwtion rCr romovel of discjaaliAca- 

tion under ruV 5 (A). «f this Lef̂ is- 
lativf Assembly EleoUin  ̂ Rii^s 

' from candidates standinĝ  for — 
ni Uie next Legialatm 4«*e»My 
who might be diRqualifted 

rnle*. 646.

Emigration—
R««olution re colohy for t̂ \e 

38^.
of

Employees—
Questioa re—

Karnes o f ----- under tjie Imperial
Council of AgricuItiirAl Hot*earch 
engaged in research work. 545*

Xun»l)er o f ----- in the Comptrol.
If5r*» Office. Shilloj^ 559.

Percent«* ê of -----  in the Imperial
Council of Agricultural Rescar^ 
from the Madra.® Presidency. 545

E no  INKER S e r v ic e s —
Sec “ Mil it a r y ------

See ''M etre Gatt»k
Enquiry (̂ )MMirrKK— 

Si)e “  Colon laATioN -
ENQriRY Report - 

See “ EiX)NOMir----- .
European H— 

Queetioji re~ - 
N\imber of and Indians iu th^

Ria&goon Pibvt Service. 305. 
Per(;ent:i{?(̂  of AiigVIndiafis and 

.... - (.n i\w State Ri îlways. 490.
Excise Duty—

Question re effect <m the isuj^
industry of th e ----- on sogaf: 112.

See. “ BfHiAR --------

Execi"t*vb Councilŝ
See ‘ ‘MeMBKRH OF ------ . ”

E x p e n  jjfTu&r—
Question re action taken in reducing

--------on Indian defencc aiul In d ia -
nizaiion of the defence forces. 149.

Exî oRT FtauREs—
Question re import and 

Kathiawar ports. 640.
o f

Export R ights—
Qt>ssfck)fi re expotih of t«o not <;arry-

— to P«rai» by land w.nd to 
the Persilwi GaH tliPOttgh Kathia­
war and Cntch. 494̂

E x p r e s s  T r a im —
Question re pasMUger ok ----- from

Allahabad to IVlhi after 7 p.m . 
X09.

Ex*rEN«ioK8— 
Question /c to Ooveinment

servanta in the Office* o| the Mili­
tary Secretary to 4hi> Viowov ond 
Ihe Gompirofi«r, Viceregal House- 
hoW and in the Private Secretary 
to the Vieer«y*fc Fviss. 48687.



m r a x  t o  oem otv  o f  d k b a v m  .

Ste " ‘O adn anc®
i8«C “ BtJGAfc —

Fa01’0B1*S—

F)i0n>fiIB8 filLIi—
utider “ B il l . ’ *

Fabbŝ
QuMtion r̂ ‘ reasous for difference in

rtMtfcsf ot -----  pn SUkte Railways.
111.

iSee “ Ratks and —^

• Faums Dbpa&tmzmt—
See “ MiLriAKy ------

“ F a u ji A k h b a b ” —
Question re cost of prmting tbe

----- . 605-06.•
F a2l -i -<Hi .̂ k a in , H o k . KHAdr B a r a d u e  

M ia n  S i r —
BeuKiil Crirainnl Law Araenctoent

Supplementary (Extending) Bill— 
Motion to consider. 2B7, 291. 

Fsx;torie(i 13 ill- 
Consideration of clause 60. 200. 
irftttion i(> pass. 207.

Indian iArmy (Amendment) Bill— 
Motion to consider. 620, 636,

705,
Motion to liass. 727̂  732<<23.

Indian Navy (Discipline) Bill— 
Motion to consider. 7fl2.

Motion for adjournment re proposed 
removal of the Impenal Institute 
of Agricultural 'Bieseareb f«wn 
Pus«. to Delhi. 37, 93^ . >99. 

Petroleum Bill—
Motion to consider. 500.

Resolution re—
Abolition of Viceroy's commissions. 

666-70.
Colony for the emigration of 

Indians. 45-48, 49, 52, 53. 
Enlargement of the scope of agricul­

tural reseoTeh, 37M0.
Five-year plan of economic develop­

ment for Jndia. 686, 686, 687, 
688-94.

Horse-breeding. '357, 368̂  360.
368*72.

Indians in Burma. 77, 212. 
Ineligibility f«r service under the 

Crown, after retiremettt, of iPresi- 
dentft of I^gisle -̂ures, etc, 674- 
76.

National debt of Indiu. 419, 481. 
Report of the Colonisation Enquiry 

Committee. 66-69, 70.

F il m  In©ub*ky—
See ViNmAN —

AnVtSmt, •l^OSTB ANJ> TfMJt-
aEAPHS—
Questioo re aud 

Gen^al  ̂ FimMce, in tbe Office of 
the Director General, Posts and 
Telegraphs. 638

ior the relief of
F x n a n o ia l  

Qaestiod re
s u f fe r e r s  in  t h e  .d o o d - s t r i c k w  igreati 
o i A B sam . 3 8 5 ^ .

Fihancî  OoNDrmoNB— 
Question r« -----  under w hich the

Indian Army emi)loyed in the 
Great War. 492.

FlNKd—
Question re imposition of

State Rttilwa^. 491, 491-92.

F i b s t , S bcon d  a n d  T h ir d  Divisions - 
Question re educslional qualifications 

for appointment to the ——  of the 
Goveminent of India Secretariat. 
643-44.

F i v k -y ea b . P l a n —  
Resolution re of economic deve­

lopment for India. 683-95.

Flood-steicickn Areas—
Questioh rc financial aid for the 

relief of sufferern in the —— of 
Assam. 385-86.

Fobeion Goods—
Resolution re levy of customs duties

•on a l i ----- entering India from
land frontiers. 433-36.

Foreign Shipping Companies—
Question re freight war on the west

coast b y ---- - against sma.U Indian
steamship companies. 114-15, 
118-19.

F r e ig h t  —
Ste ♦‘Ratlwav ------

F r e ig h t  W a r—  
Question re on thr̂  west coast by 

foreign shipping companies agaiAst 
.small Indian steajnship companies.
114-15, 118-19,

F r u it s —
Question re import dutv realised on 

----- . 9.

FmAmm BuiL, 1834̂  
See '^Indian imd«r

G a n o k i—
See “ Railway Bridges.̂ ’
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G h o s h  M a i:u k . HWn . M b . Sa x x * n d r a  
C h a n d r a —

Beĥ âU CriflEinal Lay Ameiiiiin«nt 
Supplementary (Extending) Bill— 
Motion to conaiiler. 283-85.

Indian Carriage by Air Bill—̂
Motion to consiaer. 131.

Nomiuatiou of the —  ̂ m a member 
of the Committee on Petition®. 21. 

Question (supplementary) re eligibi­
lity of medical graduajtes of laaian 
Universities for appointment to 
the Iridian Medidil Sei’vice. 387.

G l a d st o n b , H o n . M r . 8 . D ___

Indian Dock Labourers Bill— 
Consideration of clause 3. 126-27. 
Consideration of clause 1. 127-28. 

Iron and Steel Duties Bill—
Motion to consider. 507-10.

Oath of Office. 31.

G i.A88 I n d v s t r y —
Question re publication of this report 

of the Tariff Board on the —— . 
151.

G o l d —
Question re— 

Total value of exported since
Great Britain went off the 
Standard. 113.

Value of -----  expoilred. 112.

G o ld  S t a n d a r d —
Question fe total value of gold 

exported since Great Britain went 
off the ----- . 113.

" G o o n d a s ” —
Question re activities of 

Simla. 105.
in

COIXBOIGovbrnmsnt Intbbmediatb 
Hostel, Dacca—
Question re reasons for billeting the 

Norfolk Regiment in the . 529.

Government o f  A ssam—
See “ Road Board Sckekv.'*

Government of Ckylon—
See “ Import Dtttieb.”

Government of India—
Resolution re—

Ineligibility for ser̂ •ice under the
-----  of subjects of those Indian
States who do not employ British 
Indian subjecjts. 695-700.

* Pensions of infwnor servants serv-
incr under the ----- . 678'83.

See “ MiNitTiBiAL Establishment dt

GoyBRMMBNT Or IndJA SBCRBTArJAT— 
Question rc—

Educational qualifications for
appointment to the first, second
and third divisions of thf ----- .
643-44.

Educational qualifications for
appointment to the second divi­
sion of the ----- . 646-47.

Maximum age-limit for inferior 
servants of the ------ and Attach­
ed Offices. 643.

Technical posts iu t h e ----- and its
Attached Offices. 487-89.

Unp8.ssed routine division clerks in
t h e ----- and Attached Offices.
304.

G o v e r n m e n t  S e r v a n t s —  
Question re extensions to in the*

Offices of the Military Secretary to 
the Viceroy and the (bmptvoller, 
Ve^regal Household, and in the- 
Private Secretary to the Viceroy's 
Press. 486 87.

Governor Gbnkral, 
the—
Message ,from

Hi 3 ExCELI-fiNCY 

noniiimting
Members of the Council of State to 
be 6n the Panel of Chairmen* 121

Mewiage from -----  requiring the
attendfl,nce of Members oip the
Council of State in the Assembly 
Chamber on Wednesday, 29th
August, 1934. 329.

G r ad u a te s—
See “ A ssa m e se  M bd ical  
See ^̂ Mkdigal —

G r a n t s —
Qnestion re—

—— made by the East Indiai) Rail­
way for the improvemj^t of stalls 
on certain sections. 20.

-----  made by the Imperiid Council
of AjBcricultural Research for 
developing horticulture, etc. 
9-10.
— to the Benares Hindu Univer- 
t̂ itv snd the Aligarh Muslim 
Univoi'sity. 265-66.

Special -----  to the Benaires Hindu
ITniversity, 266.

Ten per cent, cut in the -----  to
the Benares Hindu Univer«itv. 
266.

G r ea t  B r it a in —
See fiflANDARD.*’

G r ea t  W ar—
Question re—

Amount of disability psnsion  ̂ paid
on account of the ---- «tc. 396.

Financial conditions under which 
the Indian Army was employed 
fn th i^ -^ . 492.
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GBpBVANOBS— 
Question re

zibar. 529-30.
of Indians in Zan-

H ia d q u a b t x r s —  
Qaestion te

G hkm j. H o n . S i b  J am ks—
Resolution re notional debt of India. 

422-27.
G u a r d s—  

Question re 
Division, 
105.

-----  of the AllBiiftbad
East Indian Railway.

G u r a . A b u n  C h a n d r a - - -  
Question re health of Bengal State 

9 prisoner — . 8.

H a fe sz , H o n . K h a n  B a h a d u b  S t b d  
A b d u l —
Motion for adjournment re propofied 

removal of the Imperial Institute
of Agricultural Research from Pusa 
to L^lhi. 84.

Nomination of the -----  as a member
of the Committee on Petitions. 21.

HALLBn:, H o n . Mr. M. G.—
Assam Criminal Law Amendmtnt

(Supplementary) Bill—
Motion to consider. 507-10, 312,

322-24.
Miotion to pass. 326, 328.

Bengal Criminal Law Amend meut
Supplementary (Extending) Bill— 
Motion to consider. ^1-36, 233,

230, 240, 240-41, 241, 269, 272,
286, 287, 292-96.

Motion to refer to Select Com­
mittee. 243, 246-47.

Motion to pass. 298, 299. 
Congratulaiions to His Excellency

the Commandcr-in-Chief, the -----
and the Hon. Sir John Woodhead, 
recipients of Honours. 22-23, 

Heaolution rei—
Enforcement of the provisiwo of 

the Child Marriage Restraint Act. 
341-43.

Ineligibility for service undei: the 
Crown, after retirement, of Presi­
dents of Legislatures, etc. 675-
7a

Ineligibility for service under the 
Government of India of subjects 
of those Indian States who do not 
^ p ^ y  British Indian subjects.

H a w k e r s —
Question ft action talmi by Divisional 

Superintendent, JMnapore, on com 
plaints made against ——. 20.

of the Superinten­
dent of Post^OficeB, J!i0wer ^.«tam 
Division. 4&'94.

H e a lt h —  
Question re of Bengal State pri­

soner Arun Chandra Guha. 8. 
Resolution re investigation into condi­

tions of - by a committee of
medical experts. 350-53.

H id a y a t a ll a h  H o n . S ir  O h u la m
H u s a in —
Assam Criminal Law Amendment 

(Supplementary) Bill—
Motion to pass. 327.

Bengal Criminal Law Amendment 
Supplementary (Extending) Bill— 
Motion to ctinsrder. 257*58, 276. 

Factories Bill—
Motion to consider* 168-70, 172. 
(bnsideration of clause 34. 195»

Indian Army (Amendment) Bill— 
Motion to consider. 630, 631*32,

636.
Motion to pass. 730.

Iron and Steel Duties Bill—
Motion to consider. 567-68.

Motion for adjournment re proposed 
removal of the Imperial Institute of 
A^rictdtural Research from Pusa to 
Delhi. 80-81, 89.

Oath of Office. 1.
Resolution 

Horse-breeding. 367-68. 
Re-enactmentr of repressive iegit̂ la- 

tion after the expiry of its time< 
limit. 446 47.

High C ourt^ -  
S<>e “ Madbas ------

H in d u  I U f r e s h m e n t  R o o m , G a y a —  
Question re suspected cases of chdlera 

m the ----- . 20-^. .

H i n d u s  o f  A g r a—
Question re. performance of Arti by

t h e ----- at certain fixed timings.
495-96.

Hindu Woman’h TNfTKUiTANCK Bill- - 
See “ ----- ” under “ BjUi**.

H pN 0U R (8)—
Congratulations to His Excellency the 

Commander-in-Chief, the Hon. Mr. 
M. G. Hallett and the Hon. Sir 
John Woodhead, recipients of —  
22*23.

Congratulation.s to the Hon. Sir Frank
Noyce on th e----- conferred on him
153-54 •

HORSE-BRKEDINa—  
Resolution re — 357-75
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Qne«t!oii f̂ e grant* made hv ibe Im­
peril Oo«ica of ^Aj^uMmwa Re­
search for developing----- , «tc. ilKlO.

Qô ftSAXN iMAiti, H on. Ma.—
E lect ien o f  the to serve on irhe

CommHtee to -examiue ihe 
of the ^Ottawa Trade AgreeiMnt. 
211.

Factories Bill—
Motion to consider. 170-73, 176. 
Consideration of clause 5. 187.
Ooiisideratiou of clause 15. 190,

196-97.
Motion to pafii». 906̂ 07.

Indian Army (Amendment) Bill—  
Motion to consider. ^ -3 4 .
Motion to paaB. 786-9B, 732, 723.

Indian Dock Labourers Bill—
Jifiotion to consider. 122-23.

Indian Income-tax (Almendment)
Bill—
Motion to coi^idor. 408.

Iron and Steel I>uties Bill—
Motion to consider. 305, 507, 521,

570, 575-8S, 588, 589, 595, 596,
598.

C)««i8ideration of claoae 2. >601.
Request b y ----- to make a state­

ment on L>ehal-f of his Piirty after 
the Chair had refused to give its 
consent to the moving of an im­
practical amendment. 601.

Motion for Hdjjournment re >prQ|)osed 
removal of the Imperial Inatitutf 
of iVgricultural Research from Pnsa 
to Delhi. 37, 78-80, «1, 96. 97-99.

Question r6̂ —
Action taken by Divisionul Super­

intendent, Dina^re, on com­
plaints made awinst hawkers. 20. 

Amount of disability penaious paid 
on ftocount of the Great War, etc. 
396.

Aflnount of loan given to the Bihur 
and Orissa Government “for earth­
quake relief artd rate of intere'̂ t 
charged. 102-03.

Appointment of Muslims as mem- 
berfl of executive councils in cer­
tain provinces. 261.

Assistants in the Bail way Board. 
639-40.

Attendance of contractors at stalls. 
20.

Average annual rainfall 0f Pusa, 
Delhi and Northern tnditi. 596.

Balhiv Dass Iswar Dass, fCqfttrac- 
tor. 21.

Capitation charges. 397-98. 
Capitation payments. 64Q-41.
Cost of conveying Britii^ other 

ranks from an English port to an 
Indian port during the last !ftnan- 
cJal ymx. 387.

H o sb a in  Im am , H o n . Mr.— contd.

Question rt—contd.
Cost of the Defence Services in 

1932.33. 396-97.
Cost of the Third Afghan Ww. 641. 
Date of issue of revised leava xuiles. 

387«.
DisaUowance of questiontj and reso­

lutions. 388-89.
Cklucational qUalificationii ;for 

appointn»ent to the first, second 
and third divisions of the Govern­
ment of India Secretariat. 6̂46- 
44.

Educational qualifications for' 
appointment to the second division 
of the Government of India 
Secretariat, ^ -47 .

Eligibility of medical graduates of 
Indian Universities for appoint­
ment to the Indian Medical Ser­
vice. 387.

Kmploynient of sub-contractors by 
contractors under orders of th« 
Biviffional %iperintendent, Dina- 
pore. 20.

Extent to wljich advantage has 
been taken of the present rise in 
isilver prices. 36.

Filling of a third division vacancy 
in the Legislative Depfvrtmeni. 
-644-46.

Financial conditions under which 
the Indian Atmy was employed in 
the Great War. 492.

Grants made by the East Indian 
Railway for the improvejment of 
sUtlls on certain gt*ctions.

Iniport and export figures of 
Kathiawar ports. 640.

Inclusion of the period of transit 
in th<̂  average period of service 
of British t)ther ranks. 387. 

landed price, without duty, at 
Cĵ c t̂tH, of protected steel goods.

Ma?cimum age-lrmit for inferior ser­
vants of file Go\‘6iiiment of India 
Secretariat and Attached OfRces. 
643,

Metre gauge engines on the Eastern 
Jiengal Railway. 103.

New rules about cQmmunal renre- 
sent̂ ition in the services. 262. 

Number of 'British and Indiim 
troops stationed in trans and cis- 

Ifldns ai3eas. 642.
Number qf Bi’itish other rwifcs who 

lelt India durin̂ f 1933, etc. 386.
Number of officers and jjersonnel 

despatched to Shanghai in 1927. 
641-42.

Opening W aiiw  o f  the jSeci^ry 
of for India and .̂ vierago
rates at whioh invaeted. .101.
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jH o s s a in  I m a m , H o n ,

Question re—concld.
Present price paid by the Railway 

Board for steel rails purchaBed 
from Messrs. the Tata Iron and 
Steel Co., Ltd. 36-37.

Public Debt of India. 36,
Qualiftcations for appointment in 

the Watch and Ward establish­
ment. 642-43.

Bates fixed for new vendors. 20.
Reasons for the ooademQation of 

former contractors on certain ê - 
tions of the £ast Indian Rail­
way. 19.

Recruitment of Muslim judges in 
the Madras High Court. 262.

Sale of silver since 1026-27. 35.
^)ecial class apprentices at Jamal*
pur • Workshops, East Indian 

Railway. 392-96.
Sterling loans contracted since 1921.

Surplus of officers in the Indian 
Army. 641.

Sii^jocied cases o f cholera in the  
H in d u  refresh m ent room , Gaya. 
20- 21.

System of contracts with vendors 
on certain sections of the East 
Indian Railway. 19.

Total expenditure on Trade Dele­
gation to Afghanistan, ttc  ̂ 396,

Treasury Bills outstanding with the 
pu blic and in  the Paper ru tT en cy  
Reserve. 101-02.

Unpassed routine division cljr’KS in 
the Government of India Secre­
tariat and Attached Offices. 304.

Visit of the Trade Commissioner 
for the Union of South Africa to 
India. 644.

Voyage pay of British other ranks. 
386.

Wkys and means advances outstand­
ing and rates of interest paid 
on them. 102.

Question (short notice) re railway 
bridges on the Ganges and Sone 
rivers. 414.

Question (supplementary) re)—
Amount o f  d isab ility  pensions jmid 

on account o f  tn e  Great W a r ,  
etc. 396.

Date of issue of revised leare 
rules. 387-88.

Disallowance of questions an9 reso­
lutions. 388-89.

Educational qualifications of Mr. 0. 
D. Jordon, Sales Manager, North 
W^tern Railway. 557, 568.

Evasion of the import duty on 
undervests by Japan 114.

Extent to which advantage has 
been taken of the present rim in 
silver prices. 36.

H o s s a in  I m a m , H o n . M R .— eoncW .

Question (Sujjplementary) re-^ontd.
Import and export figures of 

Kathiawar ports. 640.
Import duty realised on fruits. 9. 
Naming of roads in New Delhi. 

548.
Non-removal of the ban on the 

Red Shirts orffanizations in the 
North-West F'rontier Province 
12-13.

Public Debt of India 36. 
Qualifications for appointment in the 

Watch and Ward establishment. 
643.

Qualifications of candidates for the 
posts of Tmp^ial pallomolcfgitt 
and Imperial Agricultural Chemist 
at the Imperial Institute of Agri­
cultural Research, PuSa. 6-7. 

Railway Staff Benefit Fund on 
State Railways. 491.

Sale of Rilver since 1926-27. 35. 
Third class waiting hall at 

Allahabad, East Indian Railwayrro.
Total value of gold exported since 

Great Britain went off the gold 
standard. 113-14.

Transfer of the Imperial Institute 
of Agricultural Research from 
Pusa to Delhi. 117.

Transfer of the Imperial Institute 
of Ajgricultural Research from 
Pusa to Delhi. 534.

Visit of the Trade Commissioner for 
the Union of South Africa to 
India. 644.

Ways and means advances outstand­
ing and rates of interest paid on 
them. 102.

R esolution  —
Abolition of Viceroy’s commissions 

650.
Colony for the emigration of 

Indians. 38-40, 41, 42, 46. 50 
.53.

Horse-breeding. 364-65, 367, 371. 
Indians in Burma. 76-77. 
Ineligibility for service under thf* 

Crown, after retirement, of Pre­
sidents of Legislatures, etc. 671- 
73, 675, 676. 678.

Levy of customs duties on all 
foreign goods entering India from 
land frontiers. 433-36;

National debt of India, 381, 415- 
20, 423, 425, 429-32.

Re-enactment of repressive le g is la  
tion after the expiry of its time­
limit. 453-54. •

Rwort of the Colonisation E n q u ir y  
Committee. 66.

Sea Customs (Amendment) Bill— 
Motion to consider. 133. 134.
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Hoxrai P3ftOPJ®x»—
QueKiioti rc income-tax on ■ in the

tirerf affectrd by ĥe earthqu ]̂̂ e. 
384^.

Kesoluiion re levy of inconî >t&x on 
----- . 813-26.

iU2V18S—
Qnestion (short notice) t€ ----- ^  Mrs.

Kam^a Nehru, wile of Pandit 
Jawaharlal Nehvn. 152-55,

4Jo b i ‘6 u ltu :b a l  C m w o r - *  
Qi^tion qualincationB of candi- 

fpF the posta *pf Imperial
and -----  at thie Im­

perial Inatitute of Agncnltaral 
&3y$earch, Puaa. 6-7.

I m p e r ia l  a n d  P b o v in c ia l  —
Quefition re amount of contribationi

made by the City of Bombay to­
wards ----- . 267.

I m p ir j a l  B a n k  qf  I n d ia  ( A m k t o m b i t ) 
BlUr—
See “ -------- ’ * under “ B il l* * .

I mperial CouNcn, or AaEicuLTu®^ Bi- 
SEABCH—
Question ite—

Grants made by the -----  for deve­
loping horticultu^o, etc. 9-10. 

lucluflion of agricultural co opera- 
tion in the subjects disoussed at
the------- . 18-19.

Names of employees under the -----
engaged in research work. 545-

Percentage of employees in the -----
fnom the Madras Pne^dency.
645.

Research schemes not sanctioned by
the------- . 541-44.

Research schemes sanctioned by the 
------. 635-41.

IMPRRIAL ENTOMOliOGIST—
Qoostion re qualifications for the posts

of -----  and Imperial Agricultural
Chemist at the Imperial Institute 
of Agricultural Research, Pa^a. 
6-7.

I m p e r ia l  I n st t t u t e  o f  A o r i c u l t u r a l  
R esr atk jii—
Motion for adjournment re proposed 

removal of the ——  from Pusa to 
‘ Delhi. 37, 78.99.

Question re—
Community to which oertain candi­

dates sheeted for appqintinent to 
:Uie -----  beloi;]̂ . aoS.

iMPKBJAt iNSTrrVTE OF A W C U I ^ lU l
Re8E.uu.ti—
Question re—contd.

Q()4di||oatious of candidates for the 
posts of Imperial Satomologiat 
^ d  Imperial Agr^cii^ral Chemist
at the ------, J*usa. 6-7.

Removal of the ----- from Poaa to
Prthi. tl.

TraftsTev of t ^  — r- |»m Pasa to 
Delhi. 10, 117, «>6-06, i85, 494- 
ft5, W3-34.

Î fPOBT PUTY(IK3V—
Qnestion -re— 

Evasion of the on uodervesta
by Japan. 114.

—-  realised on fruits. 9. 
Imposition of high by the Gk)v- 

ernment of Ceylon on certain 
commodities. 150*51. «

iMWax Fiouw—
Question re export and

Kathiawar ports. 640.
of

In c o m e -ta x —  
Question re on house property in

the area aifected by the ear&quake. 
384-85.

Resolution re levy of -----  on honse
property. 213-35.

I n c o m e - t a x  O rFicijs—  
Qi;e8ti,on rc removal of 

556-56.
in Lahore.

I n c o m e -tax  
S ee “ I n d ia n

B il l —  
I'lider *‘B il l ” .

iNCONVENIENClii—
Question re—

---- - caused to Indian cinema con­
cerns by the refusal of Railways 
to gmnt travelling concessions. 
111-12.

-----  caused to passengers at
Allahabad due to the Bengal and 
North-Western railway station 
being two miles away from the 
East Indian railway station. 111.

INDKBTBPNBS8--
8te  ‘ ^RiraAL -------- **.

I n d ia —
iSce “ C o m m e r c ia l  R e l a t io n s ” .
See “ C o n v e n t io n **.

I n d ia  C o u n o ii/—
CongratuUtiouB to the Hon. Sir Alan 

J^rsons ou hi« appointment to the
---- . m ,

I n d ia  St p e e  D icpabtment, L o n d o n —  
Question re jprtimber of Indiaiis and 

M U -In ^ i^ n s  , em j^^d as pincers, 
etc., in th© ----- . 151.
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SNBUN AdBCaAFT BiLL—

See “ ----- ”  under “ B il l . ”

ilHDlAN ABJkir—
Q aestion re—

Financial conditionB under which
th e  --------  was em ployed in the
Great W ^. 492.

Rising of extra battalions for the
-----  in Bengal. 31.

Surplus of Queers in the ——. 641.

.In d ia n  A b m y  (A m en dm en t) B n ii—  
S<e “ -------- ”  under “ B il l* * .

1 n » ia n  C a b r ia g b  by  A i b  B il l —
See “ ---- under “ Bill*\

JNDIAN Ch*MI8T8—
Question re exclusion of from

employment in the Chemical Defence 
Research Department, Rawalpindi.
34.

I n d ia n  C in e m a  C o n c e r n s—
Question re inconvonience caused to

-----  by the refusal of Railways to
^rant travelling concessions. 111-

♦
I n d ia n  C i v i l  Sjcrvice—

Question re pay of new entrants to 
the -----  and other all-India ser­
vices. 150.

I n d ia n  D epbng b—
Question ra action taken in reducing

expenditure on -----  and Indianiza*
tion of the defence forces, 149.

I n d ia n  D o c k  L abo u r er s  B il l ^
See “ ----- ” under *‘Bill"^.

I ndian Film Indttstry—
Question, re action taken on the re- 

preeentations of the Motion Picture 
Society of India in regard to the 
--- . 112.

I n d ia n  F in a Incb B il l , 1934—
See “ ----- ”  under “ Bill^'.

Indian iNOô rE-TAx (Amindmemt) B il l— 
See “ ----- ” under ‘ *Bil l ” .

iN D lAN irATIO N —
Question re—

Action taken in reducing expendi^
tiire on Indian defence and -----
o f the defence forces. 149.

of the services of Port Tj^sts.

I n d ia n  M e d ic al  C o u n g il  (A^ttNDifiNT) 
BlLL>—

**----under “Bill’*.

I n d ia n  M k d ic al  t o v i c » —
Q uestion i*t E lig ib ility  o f  in c^ cftl  

grad uates o f  ^ d i a n  < J n iv e r«tia a  
fo r  ap pointm ent to  the -------- . 3S7*

I n d ia n  N a v y  (Disr-ipj.iNE) B i l l -  
^ee “ ----- ” under *‘B : l l '\

In d ia n  O r d n a n c e  D e p a r tm e n t—  
Q uestion re introduction o f  ^iiw  

rates o f  pay fo r  technical personnel 
em ployed in the M ilitarjr F a rm s D a- 
partmjBnt, M ilita ry  E n gineer S e r ­
vices and --------■. 5 & .

I n d ia n  R ub ber  C o n t r o l  B il l—
See ” under “ B il l " .

iNDIANft—
Q uestions rc—

Grievance.'^ of 
529-30.

in Zanzibar.

Ntinib^ of Europeans and -----  in
the Rangoon Pilot Service. 305.

Number of -----  and non-lildians
employed as officers, etc., in the 
India Store Departmerit,
London. 151.

dumber o f -----  in the Politioal De­
partment. 108.

Progress made in recruiting -----  to
the Cypher Bureau. 149.

Resolution
CoJoi^ for the emigration of -

—  in Biirma. 70*77, 211-13.

I n d ia n  States—
Resolnflon re ineligibility for eervice 

under the Governiilent of India
of subjects of those -----  who do
not employ Briti^ Indian subjepts. 
695-700.

■Se€ “ C i v i l  S e r v ic e s  of --------

I n d ia n  S tates  (P r o x e o iio n ) B il l —
See “ ----- under “ B il l ” .

I n d ia n  S t e a m s h ip  C o m pa n ies—
Question re freight war on the west 

coast by foreign shipping com­
p lie s  against small  . 114-16,

I n d ia n  S t u d e n t s—
Question re advisory committees for

-----  in London. Edinburgh and
Dublin. 7.

I n d ia n  T a r if f  ( A m e n d m e n t ) B il i^
$ee “ — — under “ B il l ” ,

.^In d u n  T a r if f  B il l —
See ----- " under “ B il l ” .

I n d ia n  T a r if f  (TExitaLB P r o t e c t io n ) 
A a o i« ^ ^ | iT  J5il ^
See **------ ’* under “ B i l l ’ *.
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Indian Tea Cesb Co|tMiTTEi—
Q̂ jestioî i ------ .^ 5&-26, 526.

I n d ia n  T e b b jt o r ia l  F orce—
Question re dearth of recruits for the

-----  and University Training Corps
in Bengal. 31-32.

I n d ia n  T r a d e  CoMMissipNH^fc i n  I t a l y —  
Qaefltion re ----- . 532-33.

I n d ia n  T r o o p8—
Question rc number of British and

-----  stationed in trans and ci»-
InduB areas. 642.

I n d ia n  T r u s t s  ( A m e n d m e n t ) B i l w  
See “ ----- under “ B il l ’ *.

I n d ia n  U n iv e r s it ie s —
Question re eligibility of medical gra­

duates of -----  for appointment to
the Indian Medical Service. 387.

I n d u s t iu s s—
Question protection to minor ----- ,

including the pump manufacturing 
industry, against competition from 
Japan. 26l.

I n f e r io r  S e r v a n t s —
Question ne maximum age-limit for

-----  of the Government of India
Secretariat and Attached Offices.
643.

Resolution re pensions of -----  serv»
ing under the Gk)vemment of 
India. 678-83.

iNSPECTOBa OF POST OFFICES, MAD&AS
CiRCLB—
Question re lower sdection grade exa­

mination for promotion to the cadre 
o f ----- . 200.

I n t e r  C l a s s  W a it in g  R oo m—
Question

-----  at Allahabad) East Indian
Railway. 109.

-----  at Prayag, East Indian Rail­
way. 109

I n te r e st—
See **Ra tb (s ) o f

I r o n  a n d  Stee l  D itties B il l —
See “ ----- under “ B ill ’*.

IftRAR H a sa n  K h a n , K h a n  B a r a d v r  
S ir  M tthahm ad—
Expressions of regret in connection 

with the death o f ----- . 30.

J a o d is h  P k a s a d , H o n . R aj B ahadxtR’ 
L ala—

Assam Criminal Law Amendment 
I Supplementary) Bill—
Consideration of clause 3. 324-25.

Bengal Criminal Law Amendment 
Supplementary (Extending) Bill— 
Motion to pass. 299.

Factories Bi 11- 
Motion to consider, 163-64.

Indian Army (Amendment) Bill— 
Motion to consider. 626-27. '

Iron and Steel Duties Bill—
Motion to consider. 573-74.

Nomination of the -----  as a member
of the Committee on Petitions. 21.

Question rc— r •
Activities of goondas in Simla. 

105.
Freight war on the west coast by 

foreign shipping companies against 
small Indian s^amship companies. 
118-19.

Guards of the Allahabad Division, 
East Indian Railway. 105. t 

Introduction of new conditions o f 
service in Army Headquarters  ̂
Omces. 398-99.

Legislation in connection with rural 
indebtedness. 117-18.

Old Observatory situated on the 
Jantarmantar Road at New Delhi. 
105.

Performance of Arti by the Hindus 
of certain fixed timings.

Seat for India at the Council of th  ̂
League of Nations. 106.

Shooting of wild cattle by 
Mr. Waugh, President, Notified 
Area Committee, Shahdara. 118.

Transfer of the Imperial Institute of 
Agricultural Research from Pusâ  
to Delhi. 117, 494-95.

Question (supplemental) re—
Old Observatory situated on the 

Jantarmantar Hoad at New Delhi. 
105.

Performance of Arti by the Hindus 
o^  Agra at certain fixed timings.

Shooting of wild cattle by 
Mr. Waugh, President, Notified 
Area Committee. 118.

I t a l t —
Set ‘ ' I n d ia n T B A S I COMXIBStONIR

in

Resolution 
Enforcement of the provisions of 

the Child Marriage Restraint Act. 
330-33, 343-44.

Levy of income-tax on house pro­
perty. 213-16, 223-25.
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-Jamalpur W orkshops—

Question re special class apprentices 
at — East Indian Railway. 392- 
95.

Jantarmantab R oai>—
See “ Observatory.'*

Japak—
See “ Commercial Relations.**
See “ Competition. '
See “ Convention. ”
See “ Import DuTy(iEs).**
See “ Industries,**
See “ Protection.**
,%ee “ UnderVESTS.”

•Jo r d a n , M r . C. D.—
Question re—

Appointment o f ----- as Sales Maiia*
ger, North Weotern Railway.
556-57̂  658-59.

Educational qualifications of -----*,
Sales Manager, North Western 
Railway. 557-68.

Ju d g e s—
See “ M u s l im  -------- . ”

fuMNA B r id g e , A l l a h a b a d —
Question re construction of a railwiaj 

station at the city-side of the — .
110.

J u r is d ic t io n —  
Question re of the Sup 

.of Post Offices, Lower 
sion. 493-94.

J u t e —
Question re fixation of proper stand­

ards of ------. 532.

K a u k a r , H o n . M r . V in a y a k  V it h a l —  
Assam Criminal Law Amendment 

(Supplementary) Bill— 
xMotion to consider. 313-16.
Motion to pass. 327-28.

Bengal Criminal Law Amendment 
Supplementary (Extending) Bill— 
Motion to consider. 236-^, 260. 
Motion to pass. 299-300.

*Election of the -----  to serve on the
Committee to examitie the working 
of the Ottawa Trade Agreement. 
211.

Jndian Army (Amendment  ̂ Bill— 
Motion to consider. 634-36.
Motion to pass. 730-31, 732.

Iron and Steel Duties Bill—
Motion to consider. 669-73, 690.

K a u k a r , H o n . M u . V i y a y a k  V i t h a i *—
contd̂
Question re—

Grants made b;» the Imperial (^un< 
cil of Agricultural Research for 
developing horticulture, etc. 9-10. 

Import duty realised on fruits. 9. 
Release of civil disobedience 

prisoners and the release of Sardar 
Vallabhbhai Patel, Khan Abdul 
Ghaffar Khan and Pandit 
Jawaharlal Neliru. 10-11.

Removal of the Imperial Institute of 
Agricultural Research from Pusa 
to Delhi. 11.

Surcharge on railway freight on 
coal. 384.

K a m e s h w a r  S in g h  of  D a r b h a n g a , H o k . 
M a h a r a ja d h ir a ja  S ir —
Motion for adjournment re proposed 

removal of the Imperial Institute of 
Agricultural Research from Pusa to 
Delhi. 87, 96-97.

Resolution re enforcement of the provi­
sions of the Child Marriage 3le- 
straint Act. 333-35.

K a t h ia w a r —
See “ E x p o r t  R ig h t s . ”

K a t h ia w a r  P o r t s—
See “ E x p o r t  F ig u r e s . ”
See “ I m p o r t  F ig u r e s .* ’

K h a d d a r  ( N am e  P r o t e c t io n ) B il l —
See “ ----- ” under “ B i l l . ”

K h a n  A b d u l  G h a f fa r  K h a n —
Question re—

Ban on the Red Shirts Organization 
in the North-West Frontier Pro­
vince and the release of -----
482.

Release : of civil disobedience 
prisoners and the release of Sardar 
Vallabhbhai Patel, -----  and Pan­
dit Jawaharlal Nehru. 10-11.

Release o f ----- and Pandit Jawahar*
lal Nehru.  ̂2M.

Release of Pandit Jawaharlal Nehru,
-----  and Sardar Vallabhbhai
Patel. 12.

L a h o r i h -  
See “ In c o m e -ta x  O f f i c e s .”

L a n d  F r o n t ie r s —  ^
Resolution re levy of customs dutiep

on all foreign goods entering Indift
from --------- . 433-36.

L ea g u e  of  N a t io n s —
Question re seat for India at tho

Council of the 106.
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L b a v i  R u lhs—
See “ R e v i s e d --------

Ltoisuwon— ^
Qufifltion re -----  ixi coim eciioii

rural mdebiednea9. 117-lS.
with

See “ A n t i - I n d ia n  
See “ R bph b88 i v b

lilGISLATIVB A s SBBCBLT—
Address by His Excellency the Vice­

roy to the Members of the Council 
of State and th e----- . 467-78.

Question re—
Dissolution of the —;—. 13-14. 
Kenioval of disqualification under 

rule 5 (S) of the Legislative Assem­
bly Electoral Rules fi^m candi­
dates standing for election in Uie 
next -----  who might be disquali­
fied under the rules. 646.

IkilCTORALL s g is l a t iv e  A s sb m b lt  
R tTLE8-“
Question re removal of disqualification 

under rule 5 (f) of the —  from 
candidates standing for election in 
the next Legislative Assembly whfi 
might be disqualified under the 
rules. 646.

Lboislative Department—
Question re filling of a third division 

vacancy in the ----- . 644-46.

Leoirlatures—
See “ pR B »n>B N l'8 o f  --------

L oAN(8)—
Question rr amount o f ------- given to

the Bihar and Orisia Government 
for earthquake relief and rate of 
interest changed. 102-03,

See “ S t e r l in o  --------

LOOOMOTIVEfl—
Question re names of companies and 

amount for which, orders were placed 
for ----- , etc. 16.

L o n d o n —
See “ I n d ia n  S t u d e n t s .* ’

L o w e r  S e le c tio n  G r a d e  E x a m in a t io n - -
Question re ------ for promotion to the

cadre of Inspectors of Post Offices,
•  Madras Circle. 200.

L u c k n o w —
See “ K a st  I n d ia n  R a il w a y  E m -

PLOYKRS.”

Ms2tMv, H o n . L ie u tb m a n t-C o lq n e l A. 
F , R .—
Oath of Office. 31.

M a d r a s  H ig h  C o u r t—
Question re appointment of Mu&linv 

judges in the ----- . 262.
M a d r a s  P r e s id e n c y —

See “ E m p l o y e e s . ”
See “ iBtPBWAL C o u n c il  o r  A g r ic u l ­

t u r a l  R e s e a r c h . ”

M a st e r  G e n e r a l  o f  t h e  O r d n a n c e  
B r a n c h , A r m y  H eadqitarters—  
Question re ----- . 36.

M a st e r  G k n er al  o f  t h e  O r d n a n c e  i i n  
I n d ia —
Question re ----- . 33 34.

M a t o se s  (E x c is e  D u t y ) B ix l —
Set — ’ * under “ B i l l . ”

M bc h a h ic a l  L ig h t e r s  (E x c is e  D u t y ) *  
B il i /—
See “ ----- ”  under “ B il l . ”

M e d ic a l  C o u n c il  ( A m e n d m e n t ) B ii l̂—  
See “ I n d ia n  -------- ”  under “ B il l . ”

M e d ic a l  C o u n c il  o r  I n d ia —
See “ S e c r e t a r t ,  — *

M e d ic a l  E ^ h bts—  
jSiee “ C o m m it t e e  o f -------- . ”

M e d ic a l  G r a d u a t e s —  
QuesiAon n  eligibility of Ox

Indian .Ocjtiverstties for appointment, 
to the tndiut Medioa BervW 387.

M e d ic a l  G r a d u a t e s —
See “ A s sa m e se  -------- . ”

M e h b o t b a , H o n . R a i  B a h a d u r  L ala  
M a t h u r a  P r a s a d —
Assam Criminal Law Amendment

(Supplementary) Bill—
Motion to consider. 311-13, 321. 

Consideration of clause I. 326.
Bengal Criminal Law Amendment

Supplementary (Extending) Bill— 
M ^pn to consider. 286'90, 291. 
Motion to refer to Select Com­

mittee. 243, 244-46, 246. 
CoiLsideratrion of clause 2. 2^-96. 

Factories Bill—
Consideration of clause 11. 187-88: 
Consideration of clause .15. 189, 

190.
Consideration of clause 35. 198*99.
Consideration of clause 60, 200-01. 
Consideration of clause 74. 201-02. 

Indian Army (Amendment) Bill— 
Motion to consider. 621-23. 
Consideration of clause 5. 719.
Statement by the -----  that th»

amendment to clause 5. is witMn 
the competence of the Indian 
Legislature. 719.

Motion to pass. 728, 731.
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M ih b o t b a , IT o k . B a i BAfiADtm L ala
MaTHUHA PllASAO— a&tiid.
Indian Navy (Discipline) Bill—

Motion to consider. 757-42.
Mechanical Lighteris (Excise Duty) 

Bill—
Motion to consider. 143-46. 
Consideration of clause 3. l$6-58.

Motion for adjournment re proposed 
removal of the Imperial Institute of 
Agricultural Research from Pusa to 
Delhi. 06, 9G-91.

Petroleum Bill'^
Motion to consider. 499-501.

Question re—
 ̂ Amanat Wasikas. 483.

Anti-Indian legislation in Zanzibar. 
16.

Appeals from the Railway Depart­
ment. 558.

Appointment of Mr. C. D. Jordon 
as ^les Manager, North Weiltem 
Railway. 566-57, 558-59. 

Appointment of Secretary, Medical 
Council of India. 17-18. 

Dissolution of the Legislative 
Aflsembly. 13-14.

Educational qualifications of 
Mr. C. D. Jordon, Sales Mana­
ger, North Western Railway.
557-58.

Establishment of a public School in 
India. 116.

Evasion of the import duty on 
undervests by Japan. 114. 

Extensions to Government servant! 
in the offices of the Military Secre- 
tavv to the Viceroy and the 
Comptroller, Viceregal Household, 
and in the Private Secretary to 
the Viceroy’s Press. 406-87. 

Freight war on the west coast b}' 
foreign shipping companies against 
small India steamship com­
panies. 114-15.

Imposition of fines on State Rail­
ways. 491, 491-92.

Inclusion of agricultural co-operation 
in the sulyects discussed at the 
Imperial Cfouncil of Agricultural 
Research. 1^19.

Introduction of week-end and return 
tickete on Railways. 14.

Method adopted for recruitment to 
the Bengal Pilot Service. 304-05, 

Names of companies and amourtt 
for which orders were placed for 
locomottves, etc. 15.

N^-reirioval of the ban on the Red 
Shirts organiaaiions in the North- 
West Frontier Province. 12-13. 

Number of EnropeanM and Indians 
tn th« Rangoon PiJo<f Service.
305.

Percentage of Anglo-Indians and 
Europeans on the State Railways. 
490.

Private Secretary to the Viceroy*! 
Press. 485, 406.

MnaROTBA Hon. R a ?  BAHADtm L a la  
M a th u b a  PkASAl)— ddntd.
Question re—c6ntd. ^

Proposed Central Co-nperntive Ad- 
viaory Board. 14, 15.

Railway Staff Benefit Fund on State 
Railways. 490, 491.

Raja Bodh Singh. 484.
Raja Darab Ali Khan. 484.
Recommendations of the Pope- 

Committee on rates and fares. 16.
Release of Pandit Jawaharlal Nehru, 

Khan Abdnl GhafFar Khan and 
Sardar Vallabhbhai Patel. 12.

Reorganisation of the Cantonments 
Department 32-33.

Representation from the Bengal 
Chamber of Commerce concerning 
method of recruitment to the 
Bengal Pilot Service. 305.

Revised scales of pay adopted for 
the Superior State Railway Ser­
vices, including the post of 
Secretary, Railway Board. 16-17.

Shortage of accommodation and in- 
convenience caused to second class 
passengers by railway employees 
travelling on passes. 17.

Sugar excise duty realised from 
sugar factories. 19.

Technical posts in the Government 
of India Secretariat and its 
Attached Offices. 487-89

Total value of gold exported since 
Great Britain went off the gold’ 
standard. 113.

Transfer of the Imperial Institute of 
Agricultural Research frOm Pusa. 
to Delhi. 305-06.

Question (short notice) re—
Arti-nimaz dispute in Agra. 647-48.
Illness of Mrs. Kamala Nelira, wife 

of Pandit Jawaharlal Nehru. 162- 
53.

Question (supplementAry) —
Appointment of Mr. C. D. Jordon as 

Sales Manager, North Western 
Railway. 567.

Anointment of Secretary, Medical: 
Council of India. 17-18.

Arti nivittz dispute in Agra. 648.
Edncational qualifications of Mr. C. 

D. Jordon, Sales Manager, North 
Western Railway. 568.

Establishment of a public school in 
India. 115.

Evasion of the import duty on under- 
vests by Japan. 114,

Grants to the Benares Hindu Uni­
versity and the Aligarh Muslim 
University. 2W-66.

Introduction of week-end and re­
turn tickets on Railways. 14. ®

Naming of roods in New Delhi. 
647-4B.

Non-removal of the ban on the Red 
Shirts organizations in the North- 
West Frontier Province. 12-13.
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M « h k o tb a  H o n . a .R a i  B a h a d u b  L ala 
M a th iib a  P r a s a d — canc/rf.
Question (supplementary) re—contd. 

Railway SfUff Beneî 'j Fund cn Stale 
Railways. 490.

Release of Pandit Jawaharlal Nehru, 
Khan Abdul Grtiaffar Khan and 
Sardar Vallabhbhai Patel. 12. 

Shortage of ac co T n m o d a tio n  and in­
convenience caused to second class 
passengers by railway employees 
travelling on passes. 17.

Total value of gold exported since 
Great Britain went off the gold 
standard. 113.

AVithdrawal of the surcharge on 
freight on <x>aL 701.

Resolution re—
Abolition of Viceroy’s commissions. 

660-61, 666.
Colony for the emigration o f  

Indians. 48 60.
Construction of a new Council of 

•State Chamber at Simla. 225-27, 
228-29.

Enlargement of the scope of agric 
tural research. 375-78, 380'81« 

Five-year plan of economic develop 
ment for India. 683-87, 689, 6^,
694-95.

Report of the Colonisation Enquiry 
Committee. 65.

M baibehs of E x e c u t iv e  C o u n c il s —  
Question n. appointment of Muslims 

as -----  in ' ĵrtain proWnces. 261.

M e n o n , H o n . D i w a n  B ahadttb 8 m  
R a m u n n i—
Factories Rill—

Motion io consider. 162-63, 177. 
Indian Anny (Amendment) Bill*— 

Motion to consider. 703.
Indian Rubber Ccintrol Bill^

Motion to consider. 402-03.
Iron and Steel Duties Bill—

Motion to consider. 511-13.
M b s« aob—

-----  from His Excellency the Gover­
nor General nominating Members of 
the (vouncil of State to be on the 
Panel of Chairmen. 21.

----- from His Excellency the GrOVernor
Greneral requiring the attendance o f  
Members of the Council of State in 
the Assembly Chamber on Wednes­
day, 29th August, 1934. 329,

M etb b  G a u g e  E n g in e s ^
Question re -----  on the Eastern Ben­

gal Railway. 103.

M iw t a b y  E n g in e e b  S krvioest- -
Question re introduction of new rateH 

j of pay for technical personnel em- 
^ployed in the Military Farms De-
paiijnent, -----  and Indian Ordnance
Department. 552.

M il it a b t  F a r m s  D s p a r t m b ît—
Question re introduction of new rat«i 

of pay for technical personnel em­
ployed in the ----- , Military
Engineer Services and Indian
Ordnance Department. 552.

M il it a r y  F o rcb s—
Question rc cost of th e----- in Ohitta-

gong. 32.
M il it a r y  P atr o l —

Question re accidental shooting of a 
Muhammadan villager by a —  
106-08.

M il it a r y  S e c r e t a r y  to  t h e  V ic e r o y —  
Q'lc-stion r« extensioiis to Govern*̂

ment servants in the Offices of the 
- —  and the Comptroller, Viceregal 
Household, and in the Privati 
Secretary to the Viceroy’s Press. 
486-87. #

M il l e r , H o n . M r . E .—
Bengal Criminal Law Amendmed 

Supplementary (Extending) Bill— 
Motion to consider. 277*%.

Election of the -----  to serve on the
Committee to examine the workin| 
of the Ottawa Trade Agreement 
211. -  

Factories Bill—
Motion to pass. 203-05.

Indian Aircraft Bill—•
Motion to consider. 136-37.

Indian Income-tax (Amendment) 
Bill—
Motion to consider. 407-08.

Motion for adjournment rc proposed 
removal of the Imperial Institute cf 
Agricultural Research from Pusa to 
Delhi. 83-84.

Nomination of the -----  to the Panel
of Chairmen. 21.

Question (short notice) re. amount 
received each year by the Civil Avia­
tion Department from the petrol 
tax. 411-13.

Resolution re Indians in Burma. 
74-75.

M i n i s t e r ia l  E s ta b lis h m e n t  o r  t b i  
G o v e r n m e n t  ot In d ia —
Question re posts in the -----  carrying

special pay. 548-51.
M it c h e l l , H o n . M b . D . G .—

Factories Bill—
Motion to consider. 159-62, 185. 
Consideration of clause 5. 186, 187. 
Consideration of clause 11. 16fi. 
Consideration of clause 15. 189-90. 
Consideration of clause 34. 107-98. 
Consideration of clauae 35. 199, 

199-200.
Consideration of clause 60. 201,
Consideration of clause 74. 202.
Motion to pass. 203,
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lATrcBXLL, H o n . M e .  D . G.— cantd,
Indian Aircraft Bill—

Motion to consider. 134-36, 137-38. 
Motion to pass. 139.

Indian Carriage by Air Bill—
Motion to coneider. 130-31.
Motion to pass. 132.

Indian Dock Labourers Bill— 
Consideration of clause 1. 129. 

Petroleum Bill—
Motion to consider. 496>98, 499,

502.
Motion to pass. 602.

Resolution re—
Burmanization of the Accountant 

General’s Office and the Posts and 
Telegraphs Department in Burma. 
355-56.

Construction of a new Council of 
cJtate Chamber at Simla. 227-28, 
229.

Repref|§ntation of Assamese in the 
Posts and Telegraphs Department. 
344, 346, 348-49.

HOTION FOR A d j o u r n m e n t  r e —
Failure of Government to take 

measures to check the import of 
lice from Siam. 560-61.

Proposed removal of the Imperial 
Iu«titute of Agricultural Research 
from Pusa to Delhi. 37, 78-99.

See ”  under “ RuLiNa.”

M o t io n  P ic t u r e  S o c ie ty  of  I n d ia —  
Question re action taken on the re­

presentations of the -----  in regard
to the Indian film industry. 112.

MoZAAtBlQUE—
See “ A n t i - I n d ia n  L e q is l a t io n / *

M u h a m m a d a n  V il l a g e r —
Question re accidental shooting of a 

-----  by a military patrol. 106-08.

^TTHAMAiAD D i n , H o n . K h a n  B a h a d u r  
C h a u d r i—
Resolution re re-enactment of re­

pressive legislation after the expiry 
of its time-limit. 454.

M ttsum s—
Question re appoiniment of

M u k e r jt , Babu B. K .—  
Question re discharge of 108.
Statement (laid on the table) re dis­

charge of ----- . 399.

M u n ic ip a l  B o a r d , A l la h a b ad—
Question re laek of representation of

the ----- , on the United Provinces
Advisory Committee, East Indian 
Railway. 110.

members of executive councila in 
certain provinces. 261. , >

ir

N a ir , H o n . M r . C . G o v in d a n —
Indian Tariff Bill—

Motion to oonsider. 601-02.
Motion to pass. 602.

Oath of Office. 1, 101.
Repealing and Amending Bill—

Motion to consider. 159.
Motion to pass. 169,

N a tio n a l  D bbt  o p  I n d ia —
Resolution re ----- . 381, 414-35.

N a v y  (D is c ip l in e ) B il l —
See “ I n d ia n  ----- under ‘*Bnx.**

N bqotiabld  I n s t r u m e n t s  ( A m bndm ibn t) 
B il l —
See “ ----- under “ Bill.*^

N e h r u ,  M r s . K am ala—
Question (short notice) re illness Oi

----- , wife of Pandit Jawaharlal
Nehru. 152-63.

N e h r u , P a n d it  J a w a h a r l a l —
Question re—

Release of civil disobedience prison­
ers and the release of Sardar 
Vallabhbhai Patel, Khan Abdul
Ghaffar Khan and ----- . 10-11.

Release of Khan Abdul Ghaffar
Khan and ----- , 264.

Release o f ----- , Khan Abdul Ghaffar
Khan and Sardar Vallabhbhai 
Patel. 12.

Question (»hoH notice) re tllness of
Mrs. Kamala Nehru, wife of ----- .
152-53.

N e w  C o n d it jo n s  of SKtivici:—
Question re introduction of -----  in

Army Headquarters Offices. 398- 
99.

N e w  D e l h i—
Sê  “ Obkkrvatorv. ’ ’ 
See “ R o a d s . "

N e w  R ates of  P a y —  
Question rc— 

Introduction of

M u s l im  Judosb—
Question re recruitment of — 

Madras High Coart. 262.
in the

for technical 
personnel employed in the Military 
Farms Department, Military En­
gineer Services and Indian Ord- 
iianee Department. 562. ^

----- and application of same to new
entrants. 552.
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N o n - I n d ia n s —  ».
Question re number of Indians and 

—- -  employed as oncers, etc., in 
the Jndfki Stof-e Department, 
Lotnloii. 151.

N o o n , H on*. N a w a b  M a u k  M o h a m m a d  
H a y  AT K h a n —
Assam Criminal Law Amendment 

(Supplementary) Bill—
Motion to consider. 321-22.

Bengal Criminal Law Amendiaent 
Suppleiwentavy (Extending) Bill— 
Motion to consider. 247-48.

Indian Army (Amendment) Bill— 
Motion to conisider. 706.
Motion to pass. 731.

Motion for adjournment re proposed 
removal of the Imperial Institute of 
Agricultural Research from Pusa 
to Delhi. 82-83.

Resolution re—
Horse-breediug. 358, 363“64, 372,

37b
Ineligibility for service under the 

Crown, after retirement, oi 
dents of Legislatures, ctc. 673.

Re enactment of repressive legisla­
tion after the expiry of its time­
limit. 439.

ISrdsjrobs Rkoimbnt—
Question re reasons for billeting the

----- in the Government IntermMiate
College Hostel, Dacca. 529.

NoibtiUERN I n d ia —
Set * ' A v e r a g s  A n n u a l  R a i n f a l l . ”

N om TH  W b s t k r n  R a il w a y —
”  under “ RArLWAY(s).”

N oimbh- W e s t  F n oN T iE a  P r o v t n c u - ^
S u e  “ R b d  S h i r t s  O r g a n i z a t i o n .* '

O a th  o r  Officx—coned.
a, Hon. Pandit PrakaBh

N o yo k , H o n . S ir  F r a n k —  
Congratulations to the on the

Honour conferred on him. 153-64. 
Factories Bill—

Motion to consider. 171, 176-80. 
Consideration of clause 5. 187.

Spence, Hon, Mr. G. H. 60S. 
Stewart, Hon. F. W. 1. 
Wingate, Hoii. itr. R. E. L. 1.

Obseetatoiiy— 
Question re old situated on the

Jantarmantar Road at NeW Delhi.
105.

O ffic e  of  t h e  D ir e c t o r  G e n e r a l , P o sts  
a n d  T e le g r a p h s—
Question rc—

Ai^ointment of Deputy Directoix
General, Finance, in the ----- .
637.

Financial Adviser, Posts and Tele­
graphs, and Deputy Director Gene­
ral, Finance, in the ----- . 638.

Recruitment of clerks and'assistants 
in the ----- . 638-39.

O f fic e r s—
Question re—

Number of Indians and non-IndiaiiB
employed as ----- , etc., in the
India Store Department, London. 
151.

Number o f ----- w d personnel
despatched to Sluuighai in 1927. 
641-42.

S tilus of ---- r. in the Indian Army.

O p b h in o  B alak q es—
Question re -----  of the Secretary of

State for India and average rates at 
which invested. 101.

O r d n a n c k  D e p ar t m e n t—
See “ MiLrrApy -----

O r d n a n c e  F a ct o r ie s—
Question re—

Number of -----  with their design­
ation and location. 552*54.

Scheme of apprentice training ia 
Clothing and ----- . 34.

O thfji R a n k s —
See “ I n d ia n  -------- . ”

O ath  of O ffic e—
Barua, Hon. Sri jut Heramba Prosad.

Chari, Hon. Mr. P. C. D. 1. 
Gladstone, Hon. Mr. S. D. 31. 
Hidayatallah, Hon. Sir Ghulam 

Husain. 1.
* Luniby, Hon. Lieutenant-ColoMl A. F.

Nair, Hon. Mr. 0. Govindan. 1, 101. 
Philip, Hon. Mr. C. L. 1.

O t t a w a  T r ad e  A g r e e m e n t —
Ballot for the election of nine Mem­

bers to serve on the Committee to 
examifM the wiorking of the ——. 
119̂ 20.

Motion rt iiaminations for the 
Committee to inquire into the work­
ing of th e----- . 30.

Result of the election msd Members 
to serve on the Committee to»
examine the workiatf of the ------
211.
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O t i a w a  T b a d e  A g e e e m e n t  R u les

Statement (laid on the table) r c ----- .
560.

P a d s h a h  S a h ib  B a h a d u r , H o n . S a t y id  
M o h a m e i>—
Bengal Criminal Law Amendment 

Snpplementaiy (Extending) Bill— 
Motion to consider. 290-92.

Iron and Steel Duties Bill—
Motion to conaider. 587-91.

Motion for adjoamment re proposed 
removal of the Imperial Institute of 
Agricultural Research from Pusa to 
Delhi. 91-92.

Resolution re—>
Abolition of Viceroy’s commissions. 

662-63.
Enforcement of the provisitms of 

the Child Marriage Restraint Act. 
338 41, 343.

P a n d it , H o n . S a r d a r  S h r i  J a g a n n a t h  
M ah a r a j—
Indian Army (Amendment) Bill— 

Motion to consider. 617-18- 
Iron and Steel Duties Bill—

Motion to consider. 674-75.
Question re—

Protection to minor induatriei, 
including the pump maoufactaring 
industry against com)$etitioQ from 
Japan. 261.

Provident Fund of Cnrrcncy Offices. 
493.

Resolution re pensions of inferior ser­
vants serving under the Government 
of India. 678-80, 682-83.

P an e l  of C h a ir m e n —
Message from His Excellency the 

Grovernor General nominating Mem­
bers of the Council of State to b# 
on the------ . 21.

P apkr  C u r r e n c y  R e s e r v e —
Question re treasury bills outstanding

with the public and in the ----- .
101-02.

P a r s i M a r r ia g e  a n d  D iv o r c e  B il l —
See “ ----- ”  under “ B il l .**

P a r s o n s , H o n . S i r  A lan -
Congratulations to the — 

ap^intment to the India

Elflction of the ------*to serve on

on his 
Council.

the

P a r s o n s , H o n . S i r  ^ l a n—conid.
Indian Incorbe-tax 

Motion to consider. 406-07, ,
Iron and Stet̂ l Duties  ̂Bill—

Motion to consider. 607, 584, 698.

M^hjuiical Lighters (Excise Duty)

Motion to consider. 139, 146-47.
deration of clause 2. 156. 

Coiusideration of clause 3. 168-5Q. 
Motion to pass. 159.

Resolution re—
Investigation into conditions o f' 

health by a committee of medical 
experts. 363. 

licvy of income-tax on house pro­
perty. 217-19, 22X, 222.

National debt of India. 381, 432. 
Pensions of inferior servants serving 

under the Government of India. 
681-82.

Sea Customs (Amendment) Bill—
Motion to consider. 132, 133-34. 
Motion to pass. 134.

P a s s e n g e r s —
Question re inconvenience caused to

-----  at Allahabad due to the Ben^l
and North-Western Railway station 
being two miles away from the East 
Indian railway station. 111.

See “ D e c k --------
See “ Se co n d  C l a ss  --------

P a ss e n g e r  T r a i n —
Qaestion re express or from

Allahabad to Delhi after 7 p.m. 109.

P a sse s—
Question re shortage of acconmiodation 

and inconvenience caused to second 
class passengers by railw^ Mnploj  ̂
ees traveUing on — . 17.

P aTe l , Sa r d a r  Y a ll a b h b h ai—
Question re—

Release of civil disobedience prison*
ers and the release of ------ , Khan
Abdul Ghaifar Khan and Pandit 
Jawaharlal Nehru. 10-11.

Release of Pandit Jawaharlal Nehru, 
Khan Abdul Ghaffar Khan and 
---- . 12.

P a tr o l—
See “ M il it a r y  --------

P a y —  
Question re of new entrants Uy

Comntittae to examine th  ̂ working 
of the Ottawa Trade A ĵreement. 
211

the Indian Civil Service and other 
all-India services. ISO.

.See “ Nxw Rates or —
See “ RKViaiD Scialbs of  -
See “Special-----
See “VOYAOE -----’*
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P e n s io n s —  
Resolution re

serving under 
lndi£. 678^3. 

Set “ D i s a b i l i t t

of inferior servants 
the Government of

PSBIOD OF S eEVICB—
Set “ Avkbaqi -----

J>eriod or Tbansit—
Question re inclusion of the----- in the

average period of service of British 
other ranks. 387.

iPEBSIA—
See “ E x p o r t  R ig h t s . ’ *

rPERSIAN GULF— '
6'ee “ E x p o k t  R i o r t s . "

P e k s o n n e l —
Question re number of offi(^rs and

-----  despatched to Shanghai in 1927.
641-42.

See ‘ ‘Tbchotcal -----
P e t it io n s , Oo m m xttee  o n —

Constitution of the ----- . 21.

P etr o l  D u ty—
Question re amount realised on 

account of the additional ----- . 267.
Pe i-bolbum Bill—

See “ ----- ” under “ B ill.’*
P e i-b o l  T a x —

Question (short notice) re amount 
received each year by the Civil Avia­
tion Department from the — . 411- 
13.

P u i u p ,  H o n . M b . 0 .  L .—
Oath of OflBce. 1.

Platform—
Question re lack of protection on the
------ of the B en^  and North-
Westejii railway station, Allaha­
bad. m .

P o u t io a l  D bpabt ;4e n t —
Question re number of Indians in the 

----- . 108.
P ope C om m tttee—

Que.stioii re recommendations of the 
----- on rates and fares. 16.

P o r t  C o m m is s io n e r s —
See “ C a lc u t i 'a -----

P o r t  T tiu STS—
Question rc—

Indianization of the services of
----- . 303.

, Number of vacancies with a mini­
mum salary of Rs. BOO which have
occurred in the various -----  since
1st (Xitober, 1932. 303-04.

P o stal  D k p a b tm e n t—
Question re Assamese claims in 

----- . 117*
P o st s—

See “ T e c h n ic a l  -------- .**

the

P o st s  a n d  T e le g r a p h s —  
Set “ F in a n c ia l  A b v i s e b ,
See “ O ffic e  of  t h e  D ir b c t o b

RAL, --------. “
Geni

P o st s  a n d  T e l e g b a p h s  D e p ab tsie n t—  
Question re—

Accordance of preferential treatment 
to successful departmental candi­
dates from Assam in the ------ .
116.

Number of Bengalis, etc., of the *’ 
Assam Valley speaking Assamtse
appointed to th e----- . 116-17.

Representation of Assam in the----- .
113, 115-16.

Retrenchment in the ----- ^3 .
Resolution re representation of 

Assamese in the----- . 344-49.
P osts  a n d  T e le g r a p h s  D e p a r t m e n t  

B u b m a —
Resolution re Burmanization of th« 

Accountant General’s Office and the 
----- . 354-67.

P ra ya g —
See **I»TBB C l a ss  W a it in g  R o o m . ”

P r e fe r e n tia l  T r e a im e n t —
Question re accordance of -----  to suc­

cessful departmental candidates 
from Assam in the Posts and Tele­
graphs Department. 116.

P r e s id e n t , H o n .
Statement by the - expressing re­

gret for the ruling given by him in 
regard to clause 2 of the Iron  and  
Steel Duties Bill. 606-07.

P r es  [DENT, N o t if ie d  A r e a  C o m m it t e e , 
Sh a h d a b a —
See “ W a u g h , M b . ’ *.

P B e sid e n t s  of L e g isLa t u b e s—
Resolution re ineligibility for service 

under the Crown, after retirement  ̂
of ----- , etc. 671-78.

P r is o n e r s —
Qneation re release of convicted of

offenc;js connected with the civil dis­
obedience movement. 262-63»

See “ R e d  S h u u t -------- .**

P r iv a t e  S e c b e t a b y  to  t h e  V ic e r o y ’ s 
P r ess  —
Question rc—

Extensions to Goveriunent servants 
in the Offices of the Military 

Mecretary to the Vicer^ and the 
Comptrollerj Viceregal Household, 
and in th  ̂ -— . 406-87.
. — . 485. 486.
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P e o u a t i o n e r s —  
Question rc* in the Traffic Depart­

ment of the Calcutta Port Coiamis- 
sioners. 634.

of the appointment of
PllO m B IT IO N —

Q uestion re •
British Indian subjects to the civil 
services of Indian States. 647.

P r o m o t io n —
Question re lower selection grade

examination fo r -----  to the cadre of
Inspectors of Post Offices, Madras 
Circle. 209.

P b o p e r t t —
Sec “ O o n g h e s s  
See “ H o u sb  —

PROTEffTED S teel  Gtoods—
Question re landed price, without duty, 

at Calcutta, o f ----- . 103-04.

PnoTEcnoN— 
(Question re to minor industries,

including the pump manufacturing 
industry, against competition from 
Japan. 261.

P r o v id e n t  F u n d —
Question re—

----- of Currency Offices. 493.
Recognition of the-----  of the Bena­

res Hindu University. 266.

PXJBLICATION—
Question re—

of the report of the Tariff
Board on the Indian glass indus 
try. 151.

of the report on the cocoanut
industry. 161.

-----  of the report on the project of
the Bombay Sind Railway. 151- 
52.

P u b lic  D ebt of I n d ia —
Question re ----- . 36.

P u b lic  Sch o o l—
Question re establishment of a -----  in

India. 116.
Pump Manufacturino Industoy— 

Question re protection to minor indus­
tries, including the ----- , against
competition from Japan. 261.

PUSA—
Sec “ Average Annual Hajntall.”

Q u e s t io n s —
Question re ditallowance of 

resolutiods. 3B8>0O.
and

R
R a g h c n a n p a n ^ P r asa d ^ S i n o h , H o n . 

Raja—
Iron and Steel Duties Bill—

Motion to consider. 668-69.
Question re—

Income-tax on house property in thâ  
area affected by the earthquake. 
384-85.

Transfer of the Imperial Institute 
of Agricultural Research from> 
Pusa to DelJii. 385.

Resolution re ineligibility for service 
under the Crown, after retirement, 
of Pi-esidents, of Legislatures, 
etc. 673-74. .

R a il s —
See “ S teel  -----

R a il w a y  (8)—
Assam Bengal -----

Question re number of Aflsamefie 
recruited by the Eastern B en^. 
and ----- . 386.

Bengal and North-Western —— 
Question re—

Inconvenience caused to passengers
at Allahabad due to the -----
station being two miles away 
from the £ast Indian railway 
station. 111.

Lack of protection on the platform
of th e ----- station, Allahabad.
111.

Bombay Sind -----
Q uestion re publication of the

rejjort on the project of the ----- .
151-52.

Burma ----- .
Question (short notice] re -----  Em­

ployees* Union. 648-49.
Eastern Bengal-----

Questio*n re—
Metre gauge engines on the ----- .

103.
Number of Assamese recruited by

the Assam Bengal and ----- .
386.

East Indian ——
Question re—

Conference of
Lucknow. 108. 

Union. 109.
employees at

Grants made by the -----  for the
improvement of sUlls on certain 
sections. 20.

Guards of the Allahabad Division. 
----- . 105.

Inconvenience caused to jpasseu 
gers at Allahabad doe to the 
Bengal and North*Westjm 
railway station being two miles 
away from the ----- . 111.

Inter class waiting room at 
Allahabad, --------109.
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B a h w a y  (6)—contd.
East 4ndian-itC0/itrf. ^
Question re—contd.

inter class waiting rootn at 
P,ayag, — 109. .

Lack of representation oi the 
MumcjpA] Board, Allahabad, on 
the United Provrnce  ̂ Adviflory
Committee, ----- . 110.

Ramganga Railway Bridge, ----- •
TDl-02,

Keu£tr;i,4 for the condemiuition of 
former contractorB on certain
sections of the ----- . 19.

Special class apprentices at
Jamalpur Workshops, ----- .
392-95.

System of contracts wii^ veDdors 
on certain sections of the — . 
19.

Tliird class waiting hall at
Ailfthabad, ----- . U a

Sttttement (laid on the tmble) rt— 
l̂̂ onference of — -  employees at 
Lucknow. 399.

-----  Union. 399.
'MisoellaneouA'-*

Qaestion re—
L^convenience caused to Indian 

cinema conccrus by the refusal
of -----  to grant travelling
concessions. 111-12.

Introduction of week*«nd and
return tickets on ----- . 14.

North-Western -----
Question re—

Appointment of Mr. C. D. Jordan
siR Sales Manager, ----- . 556-57.
558-59.

Educational qualiiications of Mr. 
C D. Jordan, Sales Manager, 
— . 657-58.

State
Question re-—

Impoi îtion of fines on ----- . 491,
49L92.

Percentage of Anglo-Indians and 
Europeans on the — —. 490.

Railway Staff Benefit Fimd ' on
----- 490, 491.

Reasons for differê Hje in rates of 
farcfii o n ----- . 111.

Stftte*managed 
Question of/uesviuii '  ̂ -----

niecWcal graduates on
Assamese

386.

T̂ajTavay Boaud—
Qnestion re—

Assistanfs in the------. 639*40.
f f r̂esent price paid by the -----------  for

: irt«iel rails purchased from Messrs.
; the Tata Iron and Steel Co.,
Ltd. .»3 7 .

-SVe " S ecr» t a b y , --------

R a il w a y  B b j d g e (s )—  
Question (short notice) re

Ganges and Sone rivers. 414, 
See “ R a m g a n g a  --------

on th#

R a il w a y  D e p a r t m e n t—  
Q îestion fe appeals from 

558.
the

R a il w a y  E m p i.o\ i£Es—
Questioti re Bhortage of accommodatioQ 

and inconvenienod caused to second 
dass passengers by —^  travelling 
on passes. 17. .

See '^Bast I n d i a n _____

R a il w a y  F e e ig h t —
Question re surcharge on 

384.

R a il w a y  S e r v ic e s —
See “ S u p e r io r  S t a t e -------

on coal.

R a il w a y  S taf f  B e n e f it  F u n s —
Question re -----  on State Railways.

490, 491.

R aitavay  S t a t io n —
Question re construction of a —— at 

the city-side of the Jumna Bridge, 
Allahabad. 110.

R a il w a y  S t a t io n , A lla h a b ai>—
See “Bbngal and North-Wbsthln

Ste “ E a s t  In d ia n  -------- .

R a i l w a y  U n io n —
See “ E a st  I n d ia n  --------'

R.A1NFALI.T—
See “ A v e r a g k  A n n u a l

R a m g a n g a  R a il w a y  B r id g e —
Question re ----- , East Indian Rail­

way. 701-02.

R a m j i, S ir  M a n m o h a n d a s —
Expressions of regret in connection 

with the death of ----- . 2Q9*;10.

R a m  S a ran  D a s , H o n . R a i  B ahadttr 
Lala—
Faĉ fories Bill—

Motion ticv consider. 180, 183-85. 
Consideration of clause 5. 187.
Consideration of clan.se 34. 192, 195. 
Motion to pass. 205.

Indian Army (A^^^ndmentl Bill— 
Motion to cowider. 631. 704-08. 

Indian Carriacre bv Air Bill—
Motion to consider. 131. i

r Indian Dock LabourersABUl—
Motion to Qoaaiftfler. 121̂  183*04.
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L a la — (oniU.
Iron and Steel Duties Bill-—

Motion to coDBider. 562.
Motion for adjoumtnent re i)roposed 

removal of the Imperial Institute of 
Agricultural Reseftrch from Pusa 
to Delhi. 80, 81, 88-90. 95.

NomiuatloTi of the -----  to the Panel
of Chairmen. 21.

Ĵuefttion re—
Ajoglp^Boviet Commercial Agreement 
^ 1 § 3 4 . 555,

Cp»t of printing the Fauji Akhbar, 
606.06.

Bemoval of Income-tax Of&ces in 
Lahore. 556-56.

Withdrawal of the surcharge on 
freight on coal. 701.

^ueition (supplementary) re—
• Introduction of new conditionB of

service in Army Headquarteri 
Offices, 39b-99.

Ilemoval of Income-tax Offices in 
Lahore. 556.

Besolution re—
Abolition of Viceroy’s commissions. 

651-53. 668.
• Colony for the emigration of

Indians. 44-45, 46, 47̂  48, 52. 53. 
Enforcement of the provisiong of the 

Child Marriage Hestr^Bt Act. 
337.

Enlargement of the scope of agricul­
tural reseaich. 379.

Five-year plan of economic develop­
ment for India. (j87-88, 689, 660, 
691, 693, 694.

L^vy of income-tax on house pro­
perty. 820-22, 223.

B a n  GOON—
Site VBiwiy'T>Fcr: pAssENOtRs” .

B anooon P ilot Service—
Question re number of Europeans and 

Indians in the — -. 305,

R a t e s—
Question re—

----- fixed for new vendors. 20.
Keelsons for difTerence in -----  of

f;ire.s on State R ailw ays. 111.

R a t e s  and Fabks—
Question re recommendations of the 

PoT'e Cornmittee on — . 16.
R a t r ( s ) o f  I n tbh eh iv—

Que?«tion re—
Amount of loan g iv e n  to t h e  B ih a r  

and Orissa Government for earth-
on ?tke roiief and -----  charged.
102.03.

Ways and means advances out­
standing and —— paid on them. 
102.

R a y  o f  D in a ^ f u e ,  H o n .  M a r a i i ^ a  
J a o a i>i s u  N ath —
Factories Bill-j  ̂ ’

Motion to consider. 166-68.
Queiitioii rt—

Appointmeut of Deputy Director 
General, i'inance, in the Office o£ 
the Director General, Posts and 
T«l«graphs. 687.

Finaaoial Adviser, Posts and Tele­
graphs, and Deputy Director 
General, Fioance, in the Office of 
the Director General, Posts and 
Telegraphs. 638.

Recruitment of clerks and assistants 
in the Office of the Director 
General, Pbsts "and Telegraph*. 
638-39.

R aza  A l i , H o n .  S a iy id —
Bengal Criminal Law Amendment 

Supplementary (Extending) Bill— 
Motion ô consider. 242, 258-60.

Election of the -----  to serve on the
Committee to examine the working 
of the Ottawa Trade Agreement. 
211.

Indian Army (Amendment) Bill—
Motion to consider. 706, 708-11. 
Motion to pa69 731.

Indian Navy (Discipline) Bill—
Moti(m to consider. 739.

Indian Rubber Control Bill—
Motion to consider. 404.

Motion for adjournment re proposed 
removal of the Imperial Institute 
of Agricultural Research from Pusa 
to Delhi. 86.

Question r«—
Prohibition of the appointment of 

British Indian subjects to the
civil services of Indian States. 
647.

Ramganga Railway Bridge, £aet 
Indian Railway. 701-02.

Question (supplementary) fe—
Filling of a third division vacancy 

in the Legislative Department.
646.

Indian Trade Commissioner in
rtaJy. 533.

Proliibition of tho appointment of 
British Indian Buojects to the
civil services of Indian States.
647. ’

Resolution re—
Abolition of Viceroy’s commissioas.

658, 659-60, 667, 668.
Burmanizution of the Acooantejnt 

Gencrars Office and the and
Telegraphs Department in Burma, j  
556.

CoTohv for the emigration of Indians.
40r44, 49, 50, 51, 52.

Tndians iu Bunna. 75-76
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Kaza Ali, H o n . SitiHD—contd. 
R̂ ,*solutior\_ re—contd.

Ineligibility for service finder the 
Crown, after retirement, of 
PresidentB of Legislatures, etc. 
672.

Ineligibility for servioe under the 
Govemment of India of Bubjects of 
those Indian States who do not 
employ British Indian subjects.
695-97, 698, 609-700.

Levy of customs duties on all 
foreign goods entering India from 
land frontiers. 435.

Ee-enactm'ent of repressive legislation 
after the expiry of its time-limit. 
438, 441-43, 445, 455.

Representation of Assamese in the 
Posts and Telegraphs Depart­
ment. 345 48, 349.

B b c b u it in o —
Question progress made in

Indians to 11 le Cypher Bureau. 149.
RBCRtm'MUNT—

Question re—
Method adopted for to the

Bengal Pilot Service., 304-05. 
of clerics and assistants in the

Office of the Director Ocner:»l, 
Fbsts anH Telegraphs. 638-39.

-----  of Muslim judges in the
Madms High Court,. 262. 

Representntion from the Bengal 
Chamber of Commerce concernitiff  ̂
method of — to the Bengal 
Pilot Service. 305.

R a m u n s —
Question dearth of for the

Territorial Force and tlnivcrsity 
Training Corps in Bengal. 31-32.

R kd  S h i r t s  ()R G A N izATroN (8)—
Question re—

Baa on the ^ — in the North-West 
Frontier Province and the release 
of Khan Abdul Ghaffar Khan.
482.

Non-removal of the ban on th o-----
in the North-West Frontier Pro­
vince. 12-13.

----- . 263, 264.

R ed  Shikt Pktsonkrs— 
Questi^ re number of convicted

of offences involving violence. 263-

B cwoval of Dtsqttalificatiok—
Question r e ----- under rule 5 (î ) of the

Legislative Assembly Electoral
Rules from candidates standing for 
election in the next Legislative 
Assembly who might be disqualified 
under the rules. 646.

RttPKALlNCr AND A m KNDING B itX —
Scfi “ ------”  under “ Bill**.

Rbpobi:—
5ec “ Bombay Sind Railway Projict’ *. 
See ‘ ^CocoANUT Industry*’.
See “ Glass Industry’ *.

R bp r e se n t a tio n  (8 )—
Question re—

Action taken on the of the'
Motion Picture Society of India 
in regard to the Indian film 
industry. 112.

Lack o f ----- of the Municipal
Board, Allahabad, on the United 
Pfovinces Advisory Committed, 
E«st Indian Railway. 110.

—— from th e  Bengal Chamber of 
( 'O m m erce  concerning method of 
recruitment to the BengiJ Pilot 
Service. 305. c

----- of A.ssam in the Posts and*
Telegraphs Department. 113,
115-16

ReHolution rr.----- of Assamese in
the Posts and Telegraphs Depart­
ment. 344-49.

RETEEssivi: Legislation—
Resolution re re-enactment of

after the expiry of its time-limit. 
437-59.

I
R ese a r ch }—

Spf> “ A o r i c t t t t u r a l -------- **.

R eseah o h  S c h e m e s—
Question re—

-----  not sanctioned by the Imperial
Council of Agricultural Researdi. 
541-44.

——  sanctioned by the Imperial 
Council of Agricultural Beseardu 
535-41.

R e se a r c h  W o r k —
Question re names of employaes 

the Tmt̂ erial Council of Agricultural
Repearrh engaged in ----- . 645-46.

R e s e r v k  B an k  o r  I n d ia —
Qutitttion r e ----- . 530-31.

R b s b r v e  B an k  of  I n d ia  B il l—
See “ ----- ”  under “ Bnx**.

R e s o lu t io n  re—
Abolition of Viceroy's commissions.

461-66, 650-70.
Burmanization of the Accountant 

General’s Oflflce and the Posts and* 
Telesrraphs Department in Burma 
354-57.

Colony for the emigration of Indians. 
38-54.

Construction of a new Council of 
State Chamber at Simla. 225-29.
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H«fM>LtmoN re—contd.
£ntoo0inent of the proviaioog of the 

Child Marriage Restraint Abt. 330-
44.

Eiilurgefriont of the scope of agricul­
tural research. 376-81,

Five-year )Man of eeonomic develop­
ment for India. 683-95. 

Hf)ri^“breeding. 357-75.
Indians in Burma. 70-77, 211-13. 
Ineligibility for Bervice under the 

Crown, after retirement, of
Presidents of Legislatures, etc.
671-78.

Ineligibility for service under the 
 ̂ Government of India of subjects of 

those Indian States who do not 
employ British Indian snbjecti.

Investigation into conditions of health 
by a committee of medical experts. 
360-53,^

Levy of customs duties on all foreign 
goods entering India from land 
frontiers. 433-36.

Levy of income-tax on house property. 
213-25

National debt of India. 381, 414>33. 
Pensions of inferior servants serving

• imder the (lovemment of India. 
678-83.

Re-enactment of repressive legislation 
after the expiry of its time-limit. 
437-59.

Report of the Colonisation Enquiry 
Committee, !35-70.

Representation of Assamese in the 
Posts and Telegraphs ' Department. 
344-49,

Risonn:ioN8—
Question re disallowance of questions 

a n d -----. 388-89.

Aeaolation re ineligibility for Service
under the Crown, after -----  of
Presidents of Legisflatnres, êtc. 
671-78.

H k t r e n c h m e n t—
Question re in the Posts and

Telegraphs Department. 113.
H k t u r n  T ic k e t s —

Question re introduction of week-end 
a n d ----- on Railways. 14

RFVBNtJES—-
“ Tm p e r ia l  a n d  P b o v t n o ia Ii --------•*.

REVfSED L e a v e  Rtrutg—
t̂ uestion re date of issue of ___

387-88.
K * v i 8 » d  S c a l e s  o f  P a y —

Queatioii -----  adopted for tie
o^ r io r  State Railway Service*, in- 
cladine the post of Becretary, Rail­
way Board. 16-17.

Rice—— I
Motion for adjournment re failnre of 

Government to take measures to
check the in>vort of »-----  »from
Siam. 560-61. •

R oad  B o a r d  ScHEm»—
Question rt abandonment by the

Ooverumeut of Assam of th  ̂ -----
for want of fimds. 559-60.

RoAfM—
Question re naming of 

Delhi. 54648, 548.
in New

R o b e r ts o n , Me .—
Question re report on the Economjc 

Survey of tndi^ by Profft8?or
Bowley and ----- . 531-32.

Rt^UTIN* DlVlSlOK CUUIK.S—
Question re unpassed —  in the Gov­

ernment of India Secretariat and 
A tta^d  Offices. 304.

R ubber  C o n tr o l  B ill—
See ‘"Indian ----- ” under ‘*BIJJU’*.

R u l in o —  
Adjournment— 

A Motion for must not deal
with a matter on which m Resolu­
tion could have been moved. 
560-61.

Debate on a Motion fo r ------must
last for two hours if Members 
desire to speak and the Chair is 
not bound to accept a Motion for 
Closure. 99.

Speeches on a Motion for -----  are
not to exceed 15 minntes. 78.

Bill—
Amendment(s)-- 

An -----  to a ---- - that is imprac­
tical not in order. 600-01.

An -----  to a —— which does not
come within the competence of 
the Government of India Act 
not in order. 720-24.

Chair has power to curtail the
period of notice for -----  to a
-— . 185.

Discuiwion of -----  to a — — dur­
ing the consideration stage 
should not be anticipated. 2w.

Member withdrawing hig -----  to
a -----  is not entitled to make a
speech. 190.

Consideration stage—>
Discussion of amendments to a
-----  during the -----  should not
be antidpated. 268.

Select Committee—
Motion for reference of a •—— to 
-----  in order. M3-44.
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Rvuno—contd. 
Chair— "

A —  by the is final. 601.
has«x power curtail the period

of notice ameodxneiits to a
Bill. 185.

----- is not bound to accept a
Motion for Closure. 99.

-----  of the -- regarding the ad-
misaibility of a Eerolxition should
not be anticipated. 49.

When the Question has been put
by the ----- , no speech is penms-
sible. 129.

Closure—
Chair is not bound to accept a 

Motion for ----- . 99.
Miscellaneous—

A convention can under no circuni- 
•stances over-ride the provisions of 
a standing order. 460'61. 

Expression of regret by the Chair
for the -----  given on clause S of
the Iron ftnd 8teel Duties Bill. 
606-07.

Members of the TarHf Board shotdd 
not. be referred to by nume, 593.

Notice—
Chair has power to curtail the

period of -----  for amendments to
a Bill. 185.

Question (s)—
Disallowance of a -----  rests entirely

with the President. 733.
Supplementary -----  that do not

arise out of the answer given to 
the original — — reqcures notice.
6,13.

Wheti th e ----- has been pot by the
Chair, no speech is permissible. 
129.

Resolution—
A Motion for Adjournment must 

not de^ with a matter on which
a -----  could have been moved.
560-61.

Discussion of a —^  confined to a 
specific detail of a previously dis­
cussed sul)ject permissible. 55.

-----  of the Chair regarding the
admissibility of a ----- shoi3d not
be anticipated. 49.

Speech (es)—
Member withdrawing his amend 

ment to clause of a Bill not en­
titled to make a ----- . 190.

Members of the Legislative 
Assembly should not b© referred 
to by name nor should their —  

quoted during the current 
session. 239, 247, 509.

----- on a Motion for Adjournment
are not to exceed 15 minutes. 78. 

When the Question has been put byi
the Chair, no -----  is permissible.
129.

R ural iNDBBi’BDKBsa—
Question re legislation in conneetion 

with ----- . 117:18.

liussE u., H on . S ib  Q uthrib__
iron and Steel Duties Bill—

Motion to coosider. 684.
Motion for adjournment re proposed 

removal of the Imperial Institute of 
Agricultural Research from Pusa to 
Dellii. 79.

S

Question re number of vacancies with
a minimum -----  of R «. 500 which
have occurred in th6 various Port 
Trusts since 1st OctoW, 1932. 
303-04.

.Sales M a n a g e r  ̂ N o r th  W e st e r n  R a h .-
-\VAY—
Question re,—

Appointment of Mr. C. D. Jordan
----- . 656-67, 558-69. '

Educational qualifications of Mr. 
C. D. Jordan, ----- . 567-68.

S alt  A d d it io n a l  I m p o r t  D u t y  (E x t e n d ­
i n g ) BiLii— ■
See ----- ” under “ B il l . ”

S alt M anufactubjb—
Question re. measures adopted for the

develoom ent o f ------ in Bengal.
527-28:

S a p b u , H o n . P a n d it  P r a k a s h  N a r a in —  
Assam Criminal Law Amendment 

(Supplementary) Bill—
Motion to consider. 318-21. 
Consideration of clause 3. 324. 
Motion to pass. 327.

Bengal Criminal Law Amend îent 
Supplenieiitary (Extending) Bill— 
Motion to consider. 241, 248-54, 294. 
Motion to pass. 298-99.

Factories Bill—
Motion to consider. 179. 
Consideration of clause 5. 186.
Consideration of clause 34. 191-92. 
Motion to pass. 205 06,

Indian Army (Amendment) Bill— 
Motion to consider. 611-16, 712, 

715.
Consideration of clause 5. 718-19.
Statement by the -----  that his

amendment to clause 5 i& within 
the competence of the Indian 
I-4 îslature. 718-19.

Motion to pass. 724-25.
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BapbV , H o n . P a n d it  P b a k a b e  N « u i » —
eont4,
Indian Dock Labourers Bill—

Motioo to con»Jd«r. 12S,
Iron and Steel Duties

Motion to ooHflider. 516-19.
C'onsideration of clause 2. 609, 600.

Mechanical Lighter  ̂ (EYcise Duty)
JTill—
Motion to consider. 145-46.

Oath of Office. 1.
Question re—

Action taken on thij repieBentiitions 
of tlio Motion Picture Society of

* India in regard to the Indian 
film industry. 112.

Auti-Indian legislation in Zanzibar.
112.

Conference of East Indian Eailway 
emplpyees at Lucknow. 108.

K.yon8truction of a railway station 
at the city-side of the Jumna 
Bridge, Allahabad. 110. <

Discharge of Babu B. K; Mukerji.
106.

East Indian Railway; Union. 109.
£0eot on the sugar industry of the 

excise duty on sugar. 112.
Express or passenger train from 

Allahabad to Delhi after 7 p . m . 
109.

Grants to iho Benaren Hindu Uni­
versity tind the Aligarh Muslim 
University. 265-66.

Inconvenience caused to Indian 
cinema concerns by the refusal of 
Ra;ilwa^9 tiqi grant travelling 
concessions. 111-12.

Inconvenience caused to passengers 
at Allahabad due to the Bengal 
and North-Western railway 
station being two miles away from 
the East Indian railway station.
111.

Inter class waiting room at 
Allahabad, East Indian Hailway.
109.

Inter clues waiting room at Prayag, 
East Indian Railway. 109.

Lack of OTotection on the platform 
of the ^ngal and North-Western 
railway station, Allahabad. I ll,

Lack of representation of tJie 
Municipal Board, Allahabad, on 
the United Provinces Advisory 
Committ&e, East Indian Railway.
110.

Number of Indians in the Political 
Department. 108.

Number of Red Shirt prisoners 
convicted of offences involving 
vic ênce. 263-64.

Present constitution of the Bar 
Councils. 556.

Reasons fpr difference in rates of 
fares on'St<ite Railwiiys. 111.

S a p r u , H o n . P a n d it  P b a k a s h  N a iu im —
coiidd,  ̂ ,  #
Question re—contd.

Recognition of the Provident fund 
of the Benares Hindu University. 
265.

’ Red Shirt Organization. 263, 264.
Release of Khan Abdul Ghaffar 

Khan -nnd Pandit. Jawaharlal 
Nehru. 264.

Kdease of x>risoners convicted of 
offences connected with the civil 
disoMionce /(novementi. 26B-63.

Special grants to the Benares Hindu 
University. 266.

Ten per cent, cut in the grant to the 
Benares Hindu" University. 266.

Third class waiting hall at Allaha­
bad, East Indian Railway. 110.

Value of gold exported. 112.
Question (supplementary) rc—

Cost of tho Defence Services in 
1932-33. 396-97.

Exprese or passenger train from 
Allahabad to Pelhi after 7 p . m . 
109.

Health of Bengal State prisoner 
Ai'un Chandra Guha. 8-9.

Legislation in connection with rural 
indebtedness. 118.

Non-removal of the ban on the Red 
Shirts organizations in the North- 
West Frontier Province. 12-13.

Pay of new entrants to the Indian 
fMvil Service and other alMndia 
services. 150.

Present constitution of the Bar
Councils. 556.

Red Shirt Organization. 263, 264.
Release of Khan Abdul Ghaffar 

Khan and Pandit Jawaharlal 
Nehru. 264,

Rtolease of prisoners convicted of 
offences connected with th» civil 
disobedience movement. 262-63.

Resolution re—
.Abolition of Viceroy's commissions. 

461-65, 663-65, 666, 667.
Enforcement of the pi^visions of 

tho Child Marriage ^straint Act. 
335-37.

National d(̂ l>t of India. 427-29, 
432.

Rc-enactment of repressive legisla­
tion after the expiry of jts time­
limit. 443-46.

Report of the 'Colonisation Enquiry 
Committee. 55-64, 69-70.

Ska Customs (Amendmhvt) Biu^
----- ” under “ finx**.

SxCONV ASD T b I& D  ,1>IVX8I0N»
See “Fiebt, ----



3G IN D E X  TO  c o u n c i l  OF S T A T ^  D E B A T E S .

^iBCQND C lass  P a s s e n g w is —
Question re shortage of accommodation

and inconvenient^ caused t o ----- by
railway employees traveling on 
passes. 17.

S e c o n d  D i v i s i o n —
Question re educational qualifications

for appointment to the -----  of the
Qovetmraent of India Secretariat. 
646-47.

SfiCUETARY, M e DICAI. COUNCIL OF I n DIA—
<Jiie*tion re apj)ointment of ----- . 17-

18.
S icB iT A a Y  OF State  f o r  I n d ia —  

Question re opening balances of the
-----  and average rates at which
invested. 101.

SECBJ5TAUY, RAILWAY B0A11I>—
Question tr revised scales of pay 

adopted for the Superior State 
Railway Services, including the po«t 
of ----- . 1617.

S e r v ic e s —
Question re new rules about com­

munal representation in the ----- .
262.

S f t h n a , H o n . S i r  P h ir o z b —
Bengal ‘ Criminal Law Amendment 

Supplementary (Extendine) Bill— 
Motion to consider. 267-73.

Factories Bill—
Motion to consider. 181. 
Consideration of clause 5. 186. 

Iiidiau Aircraft Bill—
Motion to consider. 138.

Mechanicol Lighters (Excise Duty) 
Bill—
Motion to consider. 146.

Parsi Marriage and Divorc<» Bill— 
Motion to introduce. 229-30.
Motion to circulate. 381.

Question re—
Action taken in reducing expendi­

ture on Indion defence and 
Tridianization of the defence 
forces. 149.

Action taken on the Economic 
Enquiry Report. 149.

-Anti-lndiun legislation in Mozambi­
que. 160.

Anti-Indian legislation in Zanzibar.
149. !

Tmiwsition of hiph import duties hy 
t.he Government of Ceylon on 
certain commodities. 150-51. 

TndUnwation of the services of Port 
TVusts. 30B.

N”umber Indians and non-Indians
employed as officers, etc.. in the 
Tndjf̂  IJltore Department, London. 
151.

SErrHNA, H on , S m  pHi;aozi— eontd^

QuoHtion T(f. -contd.

Number of vAcancies w ith  a m in i­
m um  salary of Rs. 500 which have  
occurred in  the vurious Port 
Trusts since 1st Octobwr, 1952. 
303-04.

Pay of new bntrants to the Indian 
Civi] Service and other all-India 
tservices. 150.

Progress made in recruiting Indians 
to the Cypher Bureau. 149.

Publication of the report of the 
coconut industry. 151.

Publication of the report of tlie 
Tariff Board On the giass indus- 
tiy. 151.

Publication of the report on the 
project of ii\e BombayaSiiid Rail- • 
way. 151 52.

Resolution re—
H<irse^breeding. 357-63, 364, 369,

372-76.
Levy of income-tax on house pro­

perty. 219-20.
Re-enactment of repressive teg l̂a* 

tion after the expiry of .ita time­
limit. 437-40, 446, 462, 465-68.

S h a n g h a i—
See “ O f f ic e r s . ”
<Ŝ ee ‘̂ P b r so n n b l . ’ '

Shipping Companies—
Ste ‘̂Forkign -----

Shooting—
See “ Acctdental — 
See “ Weld Cattle.'

Siam—
See “ Rich.”

SiLVBR—
Queift/ion r«—

Extent to which advantage has l̂ een
taken of the present rise ih -----
prices. 36

Sale of ----- since 1906-27. 36.
I

Simla—
Sre ‘̂CoTTNrrL or Statk Chamber.**
Sre *‘Ooom>AS. ‘̂

Son*—
See “ Railway Bî rnoEs.**

SiTciAL Class AppRENincEs—
Question re — — at Jamalpur Work­

shops. East Indian Railway. 392-95.

Special P at̂
Quesjtiop. re postŝ  in the miwiit r̂ial 

e^UblishmBni of th  ̂ Qovecomnt of 
India carrying ----- . 548-61.



INDBX TO CO^)»CHj OB I taTS

Hon. Mu. H.—
Oath of Office. 605.

Sl'ALLa—• 
Q u e s t io n  

A tten dH n cG  
20.

of contractors at

Grants made by the Indian
Railway for Ihe improvement of 
-------- on certain sections. 20.

SVANDXNG COMMITXEES—
Quetiion re. —  appointed since 1931 

1*4.

St e i&l  R a il s —
Question re prmni pri^a paid the 

Rajlw^ BoeSd for —— purohaaed 
from Messrs. the Tata Iron and 
Steel Co., Ltd. 36^ .

S t e r l i n g ;  L o a n s —  
Question . tp — 

1921. 389-91.
c o n t r a c te d  s in c e

S t e w a r t ,  Hon. Mr. F, W.— 
Outh of Office. 1.

State-manaord Railways— 
iSVp “ ----- ’ * under “ Ratlway(s).”

STATKBUtm’—
Personal----- by His fixcellenc^ the

OommanderrinrCbiel thanking the 
Members of the CottBcil of State for 
their congratulations on his G.C.S.I. 
306*07.

-----  by the Honourable the President
expreMiinfî  regret {or the ruling 
given by him in regard to clause 2 
of the Iron and Ste^ Duties Bill. 
606-07.

S tate m e n t  (l a id  on  t h e  ta^ )
Conference of East .Indian .Railway 

employees at Lucknow. 399. 
Convention relating to commercial 

relations between India and Japan. 
24-28.

Discharge of Babu B. K. Mtikerji. 
399.

East Indian Railway Union. 399, 
Ottawa Trade Agreement Rules, 1922. 

560.
Quality and class of timber purchased 

by the Army Department. 23.

S t ate m e n t  of  B u s in b b ^
-----  by the Hon. the Leader of the

House 30, 230, 301, 382, 466, 522- 
23, 636.

S ta te  R a il w a y s —
Sfie “ ----- ”  under “RaaJ-WAY(s).”

STATOS (PHOTEC7J'10N) lillJL—
See “ I n d ia n  — ” under “ IWll.

S t e a m s h ip  tJoM Pantes—
‘ ^In d ia n  -------- . ”

S r t e  AND W i r e  I n d u s i '&ie s  (P rotectio n  
( E x t e n d in g ) B il i>—
Sre “ ----- under “ Bri.L."

S t i « l  O o o D f l^
See 'T uo tiC T G D  -----

S t p iw a r t ,  Hon. Mr. T. A.—
Election of the to serve on the 

Committee to examine the working 
of the Ottawa Trade Agreement. 
211.

Indian Dock Labourers Bill—
Motion to consider. 120-21 122,

124-&.
Consideration of clause 3. 127. 
Consideration of danse 1. 128-29. 
Motion to pass, 129.

Indian Rubber Control Bill—
Motion to consider. 399-401, 405. 
Motion to pass. 405.

Iron and Steel Duties Bill—
Motion to consider. 502-07, 571, 

57^ 576, 577. 581, 582, 504-69. 
Consideration of danse 2. 599-600. 
Motion to pass. 601.

M o i^  re nomination for the Com­
mittee to inquire into the working 
of the Ottawa Trade Agreenient.
30.

Repolution re levy of customs duties 
on all foreign coods entetii^ India 
from land frontiers. 436.

S t u d e n t s —
See “ I n d i a n --------

SUB-CJON'niACTORS—
Question re employment of -----  by

contractors under orders of the 
Divisional Superintendent, Dinapore. 
20.

S u g a r —
Question /e effect on the - 

of the excise duty on
indusfrv 

7. 112. \
S u g a r - c a n e  B i l i .—  

Srr. “ -----under ‘ B i l l . ”

S u g a r  E x c is e  n iiT Y —
Question re —— realised from, sugar 

factories. 19.

S u g a r  ( E x c is e  D u t y ) B ilt ;—
Sue  ------ V* i m d e r  “ B i l l . ’ ’



SB INDEX TO COtNOlL 01* STATU DEBATBS.

Sugar Factojubs—
Qo09iioii redSagar exciBe duty realistid 

front ----- . 19.

SucAR Industry—
Question re effect on tho —— of the

excise duty on sugar. 112.

B i t h r a w a r d t ,  H o n . M b . H A k M O O i^
Election of t h « ----- to serve on tho

Committee to examine the working 
of the Ottawa Trade Agreem'mt. 
211.

Indian Army (Amendment) Bill— 
Motion if) consider. 616-17.

Iron and Steel Duties BilV—
Motion to consider. 510-11.

Motion for Adjournment rtt proposed 
removal of the Imperial Institute of 
AffrictiHural Research from Pusa to 
Delhi. 82.

SuPiRlNTTWDKNT, L a n DS AND E sTATCS
D epabtm kn t—

Question re post of -----•, under the
Calcutta Port Commissi'ouers. 535.

SUPKRINTENDENT OF P o S T  O m C » S ,
L o w e r  A s s a m  D i v i s i o n —
Question re—

Headquarters of th e----- . 49i5-94.
Juripdicfion of the----- . 493*94.

Superior State Railway Sm vicrs—
Question re revised scales ot pay 

adopted for the — , includmg the 
post, of Secretary, Railway Board. 
1617.

SuRCHARG*—
Question re—

on railway freight on coal.
384.

Withdrawal of the 
on coal. 701.

on freight

T A U itr  ( A m e n d m b n t ) B ilt .—
See “ I n d ia n  ------ ”  u n d e r  “ B i l l . ’ *

under “ Bnx '
T a r i f f  B i l l —  

See “ I n d ia n

T ariff Board—
Question re publication of the report

of thft----- ow the irfaSfl industry.
151.

T a r i f f  ( T m c t iu c  P flO T icrro N ) A a ib n d - 
M INT B i l i /—
See “ I n d ia n  — under “ B i l l " .

T ata I r o n  a n d  S t e e l  C o . ,  L t d  , M e s s r s . 
Tm?—
Question re present price paid by the 

Railway Board for steel rails pur­
chased from ----- . 36-37.

T a x t -  
Set “ P e t r o l ------ . “

Question re exports of -----  not carry­
ing export nghta t  ̂ Persia hy land 
and to the Persian Gulf through 
Kathiawar and Cutch. 494.

T fA C b s S ‘COMMITTWfr—
See “ I n d ia n  ------

T e c h n ic a l  P e r s o n n e i^ -
Question r<* introduction of pew rates

of pay for -----  employed in the
Military Farms Department, Mili­
tary Engineer Services and Indian 
Ordnance Department. 552.

T k c h k ic a l  P o s t s—
Question re - —  in the Qoverranenl of 

India Secretariat and its Attached 
Offices. 487^.

Tekritorial Force—
Ŝ e “ Tndian ------

1 ’h i r d  A uxihan  W a h —
Question re cost of th e ----- . 641.

Tujbd Ci-ass Waiting Hall—
Questwn re ----- at Allahabad, East

Indian Railway. llO.

T h j b d  D i v i s i o n —
»SV  ̂ “ F i r s t , S e c o n d  a n d

Third Division V acancy—
Question re filling of a -----  in the

Legislative Department. 644-46.

T im b e r —
Statement (laid on the table) re

quality and class of -----  purchased
by the Army Department. 25.

T rADF. ACrRKlBMFNT—
“ Ottaw a------

T rade Aoreement Rules, 1932—
See “ Ottawa ------

Trade Commissioner for the Union 
OF South Africa—
Question re visit of the to India.

644.

Trade Deltoation—
Question re total expenditure on 

to Afghanistan, etc. 356.



INM X TO COUNCIL OP 8TAT» DB^ATE8,

Trade Disputes (ExTKNDiwa) BtUr—
See “ ----- '* under “ B il l / *

'PRArFIC D jcpartm bn x—
Quefttion re probationers in the -----

of the Calcutta Port OiromiaeionerB. 
534-35.

Train—
See “ Exprbss
See “ Passenokb -—

Training C orps—
See “ Univbebity------

T rans-Indus—
 ̂ QoMion re nuiriber of British and 

Indian trootos stationed in ci> and 
-----  areas. 642.

Than SIT—
See “ PjsiiiOD OF------

Travelling CoNOESttONS—
Question re inconvenience caused to 

Indian cinema concerns by the refu­
sal of Hailways to ffrant —— • 
111- 12.

Treasury Bills—
Question rc—

R^onse to the sale of etc.

outstanding with the public and 
in the Paper Currency Reserve.

in Bengal. 5.
101-02. 

Troops—
Question re use of
See “ Br it is h -----
See “ Indian ------.

Trusts (Amendment) Bill—
See **Indian ----- ”  under “ Bnx.’

V ,  '
Vacancies— ^

Question rc nubaber of *-----  with a
minimum salary of Bs. 500 which 
have occurred in the various Port 
Trusts since 1st October, 1 ^ «  303- 
04.

Vendors—
Question re~

Rates fixed for new 20.
System of contracts with -----  on

certain sections of the East Indian 
Railway. 19.

Vjceroy, His Exceixency the—
Address b y ----- *to the Members of

the Council of State and the Legis­
lative Assembly. ^7-78.

Viceroy’s Commissions—
Resolution ?c abolition of ----- . 461-

66, 650-70.
Viujiom—

See “ Muhammadan------.**

Violence—
Question re number of Red Shirt 

prisoners convicted of offences invol­
ving ----- . 263-64.

Visit—
Question re 

missioner
—  of the Trade Com- 
for the Union of South 

Africa to India. 644.

Voyage Pay—
Question re -  

ranks. 386.
of British other

Undbbvbstb—
Question re evasion of the import duty 

o n ----- by Japan. 114.

United Provinces Advisory Committee, 
East Indian Railway—
Question re lack of representation of 

the Municipal Board, Allahabad on 
the ---- . 110.

University (ies)—
See “ Aijoarh Muslim 
See “ Benares Hindu - 
See “ Indian ------

University Training Corps—
Question re dearth of recruits for the 

Territorial Force and----- in Bengal.

w
Waiting Hall—

See “ Third Class -

WAniNG Room—
Set “ Inter Class

W abt-
See “ PiiEiOHT -----
See “ Great------

Watch and Ward Establtshmeni—
Question rc qualificatioas for appoint­

ment in the — —. 64{^4^
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e

Waugh, Me,— ^
Question re shooting of wild cattle by 

— —, President, Notified Area Oowi- 
mJttee, S*»ahdara, 118.

Ways and Mean a Advances—
Question rc — outstanding and rates 

of interest paid on them. 102.

Werk-kno T ickets—
Question re introduction of return and 

—  ̂ on Kail\tays. 14:

Wfist COASf—
See “ Frbight W ar” . ; t

Wiiŵ  iMPhiit Duty (ExTBsmNG) 
BiLIr-
See “ ----- ’ ’ under

Wii.b OatItJS--
Question m shix>ting of -----  by Mr.

Waugh, President, Notified Area 
C’ormnittee, Shahdara. 118,

Wjnoate, Hon. Mr . R. E. L.— 
Hesohition re inehgibility lor service 

under the Govwnment of India of
subjects ot tho»e Indian States who
do not employ British Indian sub­
jects. 700,

Oath of Officcĵ  J.

Woodhbad, Hon, Sir John—
jOongrolulaiious to Hi» Expellenc> 

the r/ommander'in-di4^, i b e  Hon.
Mr. M. G. HaiWit and t h e ----- ,
recipients of Honours. 22-23.

Wnrnj Papkr—
Question re supply of copies of the

-----  to the detenus at the Deoli
Camp Jail. 482.

Z an ?u b a r —

See “ Anti-Indian IjAoihlation.** 
See “OnucvANCPS.V

0 IPD— »*0.




